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(12) PATENT APPLICATION PUBLICATION (21) Application No.6138/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : AIRBAG DEVICE FOR WATER SAFETY 
 

  

(51) International classification  :B60R  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ANVEKAR,DINESH KASHINATH  

      Address of Applicant :HEAD AND PROFESSOR, 

COMPUTER SCIENCE & ENGG, NITTE MEENAKSHI 

INSTITUTE OF, TECHNOLOGY GOVINDAPURA, 

GOLLAHALI YELAHANKA, BANGALORE 560 064 

Karnataka India 

   2)RAJUK, VENUGOPAL KUPPANNA  

(72)Name of Inventor : 

   1)ANVEKAR,DINESH KASHINATH  

   2)RAJUK, VENUGOPAL KUPPAMMA  
 

(57) Abstract : 

Abstract: The subject matter of this invention is providing a means for protection from drowning for people engaged in water sports 

and other recreational activities in water bodies such as seas, rivers, and lakes. The invention involves a compact airbag unit strapped 

on the back of a person behind his neck or on the forearm near the wrist. With the airbag unit thus mounted, the person is not hindered 

in water activities such as swimming, and water games. In case of emergency, the person can activate the airbag to eject and prevent 

him from drowning. Alternatively, the ejection of the airbag can be initiated by other persons by means of a wireless activation unit. 

The wireless signal is decoded by an electronics control unit in the airbag unit and the airbag is ejected if the signal is meant for it. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6138/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :12/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : APPLICATION SWITCHER 
 

  

(51) International classification  :G06F9/44  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/EP2011/074182  

:28/12/2011 

(87) International Publication No  :WO 2013/097896  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NOKIA TECHNOLOGIES OY  

      Address of Applicant :Karaportti 3, FI-02610 Espoo, Finland 

Finland 

(72)Name of Inventor : 

   1)COLLIN Richard Michael  
 

(57) Abstract : 

In one or more embodiments described herein there is provided an apparatus comprising: at least one processor; and at least one 

memory having computer program code stored thereon the at least one memory and computer program code being configured to when 

run on the at least one processor cause the apparatus to: provide an application switcher to a first device the application switcher 

providing an indication of content available to the first device from one or more open applications on a second device wherein at least 

part of the content of the one or more open applications of the second device is shareable in real time with an application on the first 

device; and provide in response to user selection of content from the application switcher the user selected shareable content of the 

open application of the second device for use on the first device using a first device application. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6139/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : LOCOMOTIVE RED SIGNAL WARNING THROUGH GPS 
 

  

(51) International classification  :G01S  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ANVEKAR,DINESH KASHINATH  

      Address of Applicant :HEAD AND PROFESSOR, 

COMPUTER SCIENCE & ENGG, NITTE MEENAKSHI 

INSTITUTE OF, TECHNOLOGY GOVINDAPURA, 

GOLLAHALI YELAHANKA, BANGALORE 560 064 

Karnataka India 

   2)RAJUK, VENUGOPAL KUPPANNA  

(72)Name of Inventor : 

   1)ANIL KUMAR MERUGUMALA  

   2)RAJUK, VENUGOPAL KUPPAMMA  
 

(57) Abstract : 

Abstract: The subject matter of this invention is providing a means for reminding a locomotive pilot when a railway traffic signal is 

approaching. The invention involves a GPS receiver mounted on the locomotive engine. The GPS locations of the different railway 

traffic signal posts are pre-stored in the memory of an on board microprocessor which receives the GPS location information from the 

GPS receiver. The microprocessor periodically receives information about the GPS location of the locomotive engine from the GPS 

receiver. The microprocessor checks the GPS location of the engine with the GPS locations of traffic signal posts in its memory. If the 

GPS location of the engine is closer than certain set value (say lkm), the computer gives a reminding beep signal to the locomotive 

pilot. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6028/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :07/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHODS AND APPARATUSES HARVESTING MODIFYING AND REIMPLANTATION OF 

DERMAL MICRO ORGANS 
 

  

(51) International classification  :A61B17/322,A61K35/36  

(31) Priority Document No  :13/369329  

(32) Priority Date  :09/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IL2012/050482  

:28/11/2012 

(87) International Publication No  :WO 2013/118109  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MEDGENICS MEDICAL ISRAEL LTD.  

      Address of Applicant :Teradion Business Park P.O. Box 14 

20179 Misgav Israel 

(72)Name of Inventor : 

   1)BELLOMO Stephen F. 

   2)OKUN Alex 

   3)FUERST Yaron 

   4)SHALHEVET Davi d 

   5)AMIR Elisha  

   6)BUKHMAN Mordechay  
 

(57) Abstract : 

Embodiments of the present invention provide methods and apparatuses for harvesting Dermal Micro organs (DMOs). Some 

embodiments of the invention provide a DMO including a plurality of dermal components which substantially retain the 

micro architecture and three dimensional structure of the dermal tissue from which they are derived. An apparatus (5000 6000) for 

harvesting the DMO may include according to some exemplary embodiments a support configuration to support a skin related tissue 

structure from which the DMO is to be harvested and a cutting tool (3014 6016) able to separate the DMO from the skin related tissue 

structure. Exemplary embodiments of the invention provide a genetically modified dermal micro organ expressing at least one 

recombinant gene product. Some embodiments of the invention provide methods and apparatuses for implanting a genetically 

modified DMO. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6029/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :01/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : ZIRCONIUM-BASED AND BERYLLIUM FREE BULK AMORPHOUS ALLOY 
 

  

(51) International classification  :C22C  

(31) Priority Document No  :13196050.2  

(32) Priority Date  :06/12/2013 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)The Swatch Group Research and Development Ltd. 

      Address of Applicant :of Rue des Sors 3, CH-2074 Marin, 

Switzerland Switzerland 

(72)Name of Inventor : 

   1)DUBACH, Alban 

   2)WINKLER, Yves  

   3)CAROZZANI, Tommy  
 

(57) Abstract : 

The invention concerns a zirconium and/or hafnium based, beryllium free, bulk, amorphous alloy, with the addition of silver and/or 

gold and/or platinum to increase its critical diameter. Figure 1 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6029/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :07/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHODS AND APPARATUS FOR CORRECTING ERROR EVENTS ASSOCIATED WITH 

IDENTITY PROVISIONING 
 

  

(51) International 

classification  
:H04W28/02,H04W12/12,H04W8/20  

(31) Priority Document No  :61/597359  

(32) Priority Date  :10/02/2012 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2013/025397  

:08/02/2013 

(87) International 

Publication No  
:WO 2013/119993  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)APPLE INC. 

      Address of Applicant :1 Infinite Loop Cupertino CA 95014 

U.S.A. 

(72)Name of Inventor : 

   1)LI Li  

   2)SCHELL Stephan V. 
 

(57) Abstract : 

Methods and apparatus for correcting error events associated with identity provisioning in one embodiment repeated requests for 

access control clients are responded to with the execution of a provisioning feedback mechanism which is intended to prevent the 

unintentional (or even intentional) over consumption or waste of network resources via the delivery of an excessive amount of access 

control clients. These provisioning feedback mechanisms include rate limiting algorithms and/or methodologies which place a cost on 

the user. Apparatus for implementing the aforementioned provisioning feedback mechanisms are also disclosed and include 

specialized user equipment and/or network side equipment such as a subscriber identity module provisioning server (SPS). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6143/CHE/2015 A 

(19) INDIA  

(22) Date of filing of Application :15/11/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : MODULAR EMBEDDED MULTI-LEVEL CONVERTER AND METHOD OF USE 
 

  

(51) International classification  
:H02M 

7/00  

(31) Priority Document No  :14/543516  

(32) Priority Date  :17/11/2014 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GE Energy Power Conversion Technology Ltd 

      Address of Applicant :Boughton Road Rugby, Warwickshire 

CV21 1BU Great Britain U.K. 

(72)Name of Inventor : 

   1)ZHANG, Di  

   2)GARCES, Luis Jose 

   3)ROCKHILL, Andrew Allen  
 

(57) Abstract : 

A modular embedded multi-level converter (MEMC) includes a first phase portion and a second phase portion. The first phase portion 

includes a first switch stack operable to couple a first phase branch between a positive DC bus and a midpoint node. The second phase 

portion includes a second switch stack operable to couple a second phase branch between the midpoint node and a negative DC bus. A 

DC voltage between the positive DC bus and the negative DC bus is distributable among switching units disposed in the first phase 

branch and the second phase branch. A distribution of the DC voltage is controlled by regulating a DC voltage at the midpoint node to 

balance energy among the switching units.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6145/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : HOBBY RC AIRPLANE CONTROL CHAIR 
 

  

(51) International classification  :A47C  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ANVEK AR, DINESH KASHINATH  

      Address of Applicant :HEAD AND PROFESSOR, DEPT. OF 

COMPUTER SCIENCE & ENGG. NITTE MEENAKSHI 

INSTITUTE OF TECHNOLOGY GOVINDAPURA, 

GOLLAHALLI YELAHANKA, BANGALORE -5600 64. 

Karnataka India 

   2)RAJUK, VENUGOPAL KUPPANNA  

(72)Name of Inventor :  

   1)ANVEKAR, DINESH KASHINATH  

   2)RAJUK, VENUGOPAL KUPPANNA  
 

(57) Abstract : 

Abstract: The subject matter of this invention is providing a means for conveniently, controlling a hobby remote controlled (RC) 

airplane model by a hobbyist. The invention involves a chair mounted on a turntable that can rotate 360 degrees in both clockwise and 

anticlockwise directions. GPS receiver in the turntable control unit gives the location of the chair. A GPS unit in the RC airplane gives 

the location of the airplane which is transmitted to the turntable control unit through wireless transmission. The turntable control unit 

continuously finds the direction of the line joining the chair and the airplane and rotates the turntable to always point to the airplane. 

The rotation of the turntable can be done by force from the feet of a hobbyist, or by using a motor and an electric power source. The 

apparatus and method of the invention ensures that a hobbyist sitting on the chair can comfortably see the airplane at all times and 

control it. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6033/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :01/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : FLAT WIPER BLADE AND COUPLING METHOD 
 

  

(51) International classification  :B60S  

(31) Priority Document No  
:10-2013-

0150308  

(32) Priority Date  :05/12/2013 

(33) Name of priority country  
:Republic 

of Korea 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KCW CORPORATION  

      Address of Applicant :of 400-86, Galsan-dong, Dalseo-gu, 

Daegu, Republic of Korea Republic of Korea 

(72)Name of Inventor : 

   1)YI, Tak Min  
 

(57) Abstract : 

Disclosed is a flat wiper blade that includes: a wiper strip 10 which wipes a wiping surface; at least one guide clip 20 which passes 

through and is fitted to the wiper strip 10 in a width direction of the wiper strip 10; and a guide spring 30 which is coupled to the wiper 

strip 10 and the guide clip 20 and supports the wiper strip 10. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6033/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :07/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD AND APPARATUS FOR CHANNEL ACCESS VIA NULL DATA PACKET FRAME IN 

WIRELESS LAN SYSTEM 
 

  

(51) International classification  :H04W52/02,H04W74/08  

(31) Priority Document No  :61/595124  

(32) Priority Date  :05/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/KR2013/000913  

:05/02/2013 

(87) International Publication No  :WO 2013/115629  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LG ELECTRONICS INC.  

      Address of Applicant :20 Yeouido dong Yeongdeungpo gu 

Seoul 150 721 Republic of Korea 

(72)Name of Inventor : 

   1)SEOK Yongho 
 

(57) Abstract : 

The present invention relates to a wireless communication system and more specifically to a method and an apparatus for channel 

access via a null data packet frame in a wireless LAN system. A method for channel access from a station (STA) in a wireless 

communication system according to one embodiment of the present invention comprises the steps of: receiving from an access point 

(AP) configuration information for one or more slots for channel access; receiving a first frame from the AP from a particular slot 

from among the one or more slots; and starting channel access after receiving the first frame wherein the first frame can be a null data 

packet (NDP) frame. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6035/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :07/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : KNIFE AND METHOD FOR THE PRODUCTION THEREOF 
 

  

(51) International classification  :C21D6/00,B23P15/40,B26D1/43  

(31) Priority Document No  :10 2012 200 425.4  

(32) Priority Date  :12/01/2012 

(33) Name of priority country  :Germany 

(86) International Application 

No 

        Filing Date 

:PCT/EP2013/050572  

:14/01/2013 

(87) International Publication 

No  
:WO 2013/104789  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HEUSCH GMBH & CO. KG  

      Address of Applicant :Kellershaustrae 11 15 52078 Aachen 

Germany 

(72)Name of Inventor : 

   1)WOLFF Christoph  
 

(57) Abstract : 

The present invention relates firstly to a method for producing a helical knife (1) wherein the knife (1) is produced from hardenable 

steel and has a cutting leg (10) which has both a base surface (11) at a lower end and a cutting surface (12) at an upper end wherein the 

cutting surface (12) has a cutting edge (9) along a front periphery (13) and secondly to a helical knife (1) wherein the knife (1) is 

produced from hardenable steel and has a cutting leg (10) which has both a base surface (11) at a lower end and a cutting surface (12) 

at an upper end wherein the cutting surface (12) has a cutting edge (9) along a front periphery (13). In order to create a knife and a 

method for the production thereof said knife having both stainless properties and sufficient hardness such that it is suitable in 

particular for use in leather processing it is proposed according to the invention that a stainless steel be selected as the hardenable steel 

of the knife (1) and that a surface layer (2) of the knife (1) be enriched with carbon and subsequently hardened such that the knife (1) 

has a surface layer (2) that is enriched with carbon and hardened. 

  

 

No. of Pages : 18 No. of Claims : 13 



                                   The Patent Office Journal 01/07/2016                                                        

 

37865 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6152/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :08/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : TRANSPARENT AUTOSTEREOSCOPIC DISPLAY 
 

  

(51) International classification  :H04N13/04  

(31) Priority Document No  :61/776187  

(32) Priority Date  :11/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2014/059221  

:25/02/2014 

(87) International Publication No  :WO 2014/140972  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V.  

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)KROON Bart  

   2)JOHNSON Mark Thomas 

   3)VDOVIN Olexandr Valentynovych 
 

(57) Abstract : 

A 3D lenticular display is formed using vertically spaced stripe shaped displays. Each such stripe has the function of a scanline so the 

vertical resolution of the display is determined by the number of stripes. The stripes consist of an emissive layer and a lenticular lens. 

The display is at least partially transparent by virtue of the spacing between stripes. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6153/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : FLAP BETWEEN BUILDING AND CAR FLOORS IN ELEVATORS 
 

  

(51) International classification  :B66B  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ANVEKAR, DINESH KASH INATH  

      Address of Applicant :HEAD AND PROFESSOR, DEPT. OF 

COMPUTER SCIENCE & ENGG. NITTE MEENAKSHI 

INSTITUTE OF TECHNOLOGY GOVINDAPURA, 

GOLLAHALLI YELAHANKA, BANGALORE -5600 64. 

Karnataka India 

   2)RAJUK, VENUGOPAL KUPPANNA  

(72)Name of Inventor : 

   1)ANVEKAR, DINESH KASHINATH  

   2)RAJUK, VENUGOPAL KUPPANNA  
 

(57) Abstract : 

Abstract: The subject matter of this invention is providing a means for closing the gap between the floor of a building and the floor of 

an elevator car when the door of the elevator is open for users to get in or out of the car. The invention involves a retractable flap 

preferably made of flexible steel sheet that is extended to bridge the gap between the floors of the building and the car, and retracted 

just before the elevator doors are closed. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5927/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :30/09/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : FOUNDATION FOR A CLOTHING OF A CARDING MACHINE 
 

  

(51) International classification  :D01G15/86  

(31) Priority Document No  :00548/13  

(32) Priority Date  :06/03/2013 

(33) Name of priority country  :Switzerland 

(86) International Application No 

        Filing Date 

:PCT/IB2014/000202  

:26/02/2014 

(87) International Publication No  :WO 2014/135941  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GRAF + CIE AG 

      Address of Applicant :Bildauerstrasse 6 CH 8640 Rapperswil 

Switzerland 

(72)Name of Inventor : 

   1)SCHILTER Markus  
 

(57) Abstract : 

The invention relates to a foundation for a clothing of a carding machine which is constructed of a plurality of layers wherein at least 

one cover layer made of caoutchouc and at least five woven fabric layers made of cotton woven fabric are provided. Between each 

pair of woven fabric layers made of cotton woven fabric at least one intermediate layer connecting the woven fabric layers is provided. 

The intermediate layer or a top layer opposite the cover layer is made of a conductive rubber. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5929/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :04/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : ADHESIVE BOND USING DIFFERENT ADHESIVES 
 

  

(51) International classification  :C09J5/02,C09J5/08,B27N7/00  

(31) Priority Document No  :10 2012 201 780.1  

(32) Priority Date  :07/02/2012 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2013/052322  

:06/02/2013 

(87) International Publication No  :WO 2013/117587  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HENKEL AG & CO. KGAA  

      Address of Applicant :Henkelstr. 67 40589 D¼sseldorf 

Germany 

(72)Name of Inventor : 

   1)LORENZ J¼rgen 

   2)GARMANN Helga 

   3)WEIDMANN Hermann  

   4)BAUST Matthias 
 

(57) Abstract : 

The invention relates to a method for adhering shaped bodies made of wood materials to flexible film substrates wherein i) the face to 

be adhered is mechanically machined ii) a reactive 1K or 2K polyurethane adhesive is applied onto the central regions of the face iii) 

an aqueous adhesive based on EVA PVAc and PVOH is applied at least onto the outer region of the face and iv) the face is adhered to 

a flexible substrate as an edge coating. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6041/CHE/2015 A 

(19) INDIA  

(22) Date of filing of Application :09/11/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : FREQUENCY GENERATOR, METHOD AND COMPUTER PROGRAM 
 

  

(51) International classification  
:H04L 

12/00  

(31) Priority Document No  
:10 2014 

119 285.0  

(32) Priority Date  :19/12/2014 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INTEL IP CORPORATION  

      Address of Applicant :2200 Mission College Boulevard, Santa 

Clara, California, 95054 USA U.S.A. 

(72)Name of Inventor : 

   1)MEIER, Stefan 

   2)GAZSI, Lajos  

   3)SCHOEBINGER, Matthias  
 

(57) Abstract : 

Embodiments relate to a frequency generator. The frequency generator comprises a quantization device configured to synthesize a 

carrier signal with a desired frequency characterized by a series of phase transitions at desired time instants, by approximating a phase 

transition at a desired time instant with a phase transition at a quantized effective time instant. The frequency generator further 

comprises a noise shaper configured to provide a noise-shaped feedback signal using the desired time instant and the effective time 

instant. Moreover, the frequency generator comprises an error generator configured to cause an error component within the effective 

time instant, the error component being at least 50 per cent of a temporal quantization unit. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6157/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :13/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : ELEVATOR DEVICE 
 

  

(51) International classification  :B66B11/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2012/052121  

:31/01/2012 

(87) International Publication No  :WO 2013/114566  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MITSUBISHI ELECTRIC CORPORATION  

      Address of Applicant :7 3 Marunouchi 2 chome Chiyoda ku 

Tokyo 1008310 Japan 

(72)Name of Inventor :  

   1)ISHIDA Takashi  

   2)SUZUKI Toshiya 

   3)IIDA Masaji  

   4)KONDO Masahiro 
 

(57) Abstract : 

In this elevator device an upper air regulating cover is provided to the top of an elevator car. Also a rectangular air regulating plate is 

provided above the front surface of the elevator car chamber. The upper air regulating cover has an air regulating cover main body and 

an air regulating cover connecting section disposed between the air regulating cover main body and the air regulating plate. The 

outline of the air regulating cover main body is a streamlined shape that gradually broadens from the upper end downwards. The air 

regulating cover connecting section has a semi cylindrical section of which the cross section parallel to the front surface of the 

elevator car chamber is constant along the front back direction of the elevator car chamber. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6158/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : WIRELESS TOKEN FOR CUSTOMERS 
 

  

(51) International classification  :H04M  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ANVEKAR,DINESH KASHINATH  

      Address of Applicant :HEAR AND POFESSOR, DEPT. OF, 

COMPUTE SCIENCE & ENGG, NITTEMEENAKSHI 

INSTITUTE OF , TECHNOLOGY, GOVINDAPURA, 

GOLLAHALI, YELAHANKA, BANGALOTE - 560064 

Karnataka India 

   2)RAJUK, VENUGOPAL KUPPANNA  

(72)Name of Inventor : 

   1)ANVEKAR,DINESH KASHINATH  

   2)RAJUK, VENUGOPAL KUPPAMMA  
 

(57) Abstract : 

Abstract: The subject matter of this invention is providing a means for alerting customers waiting for service in public places when 

their turn for service has arrived without disturbing other customers. As per the invention, wireless enabled electronic tokens are 

issued to the customers. Each token has a wireless transceiver, a digital LCD display and a piezoelectric beeper. When the turn of the 

customer arrives, a wireless message is sent to the token, which displays a message in the LCD display and produces a low power 

audio beep alerting the customer about his turn. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6050/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :08/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : TECHNIQUES FOR REDUCING MEMORY ACCESS BANDWIDTH IN A GRAPHICS 

PROCESSING SYSTEM BASED ON DESTINATION ALPHA VALUES 
 

  

(51) International classification  :G06T15/40  

(31) Priority Document No  :13/409993  

(32) Priority Date  :01/03/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/025375  

:08/02/2013 

(87) International Publication No  :WO 2013/130241  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED  

      Address of Applicant :ATTN: International IP Administration 

5775 Morehouse Drive San Diego California 92121 1714 U.S.A. 

(72)Name of Inventor : 

   1)GRUBER Andrew 
 

(57) Abstract : 

This disclosure describes techniques for reducing memory access bandwidth in a graphics processing system based on destination 

alpha values. The techniques may include retrieving a destination alpha value from a bin buffer the destination alpha value being 

generated in response to processing a first pixel associated with a first primitive. The techniques may further include 

determining based on the destination alpha value whether to perform an action that causes one or more texture values for a second 

pixel to not be retrieved from a texture buffer. In some examples the action may include discarding the second pixel from a pixel 

processing pipeline prior to the second pixel arriving at a texture mapping stage of the pixel processing pipeline. The second pixel may 

be associated with a second primitive different than the first primitive. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6050/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :06/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : A USER EQUIPMENT A NETWORK NODE AND METHODS THEREIN FOR PERFORMING AND 

ENABLING DEVICE TO DEVICE (D2D) COMMUNICATION IN A RADIO COMMUNICATIONS NETWORK 
 

  

(51) International classification  :H04W76/02  

(31) Priority Document No  :61/810304  

(32) Priority Date  :10/04/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/SE2014/050440  

:10/04/2014 

(87) International Publication No  :WO 2014/168570  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TELEFONAKTIEBOLAGET L M ERICSSON (PUBL)  

      Address of Applicant :SE 164 83 Stockholm Sweden 

(72)Name of Inventor : 

   1)SORRENTINO Stefano 

   2)PARKVALL Stefan  

   3)LU Qianxi  

   4)LINDOFF Bengt 
 

(57) Abstract : 

A method performed by a first user equipment (121) for performing Device to Device D2D communications with a second user 

equipment (122)is provided. The first user equipment (121) determines that a valid timing reference is not present in the first user 

equipment (121). Also the first user equipment (121) determines whether a preconfigured timing advance can be used in the D2D 

communication. Then when determined that the preconfigured timing advance can be used the first user equipment (121) transmits a 

D2D signal to the second user equipment (122) with a timing using the preconfigured timing advance to perform D2D 

communication. A user equipment (121) a network node (110)and method therein for enabling D2D communications between user 

equipments (121 122) in a radio communications network (100) are also provided. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6051/CHE/2015 A 

(19) INDIA  

(22) Date of filing of Application :09/11/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PROCESS AND PLANT FOR PREPARATION OF ONE OR MORE REACTION PRODUCTS 
 

  

(51) International classification  :C01B 3/00  

(31) Priority Document No  :102014016704.6  

(32) Priority Date  :12/11/2014 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Linde Aktiengesellschaft 

      Address of Applicant :of Klosterhofstr. 1, 80331 M¼nchen, 

Germany Germany 

(72)Name of Inventor : 

   1)ANDREAS, Peschel 

   2)HELMUT, Fritz  

   3)THOMAS, Bartesch 

   4)JOHANNES, Fendt 
 

(57) Abstract : 

A process is proposed for preparing one or more reaction products, in which a first methane-rich feed stream (b) is subjected to a 

partial oxidation process and/or an autothermal reforming process (1) and a second methane-rich feed stream (e) is subjected to a 

steam reforming process (3), and in which a first synthesis gas-containing output stream (d) is formed by means of the partial 

oxidation process and/or the autothermal reforming process (1) and a second synthesis gas-containing output stream (g) is formed by 

means of the steam reforming process (3), where synthesis gas from the first output stream (d) and synthesis gas from the second 

output stream (g) are used to form a collective synthesis gas stream (h) and fluid from the collective synthesis gas stream (h) is 

subjected to a molecular weight-increasing reaction in a synthesis feed stream (i) to obtain a synthesis output stream (k) comprising 

carbon dioxide and the reaction product(s). At least one carbon dioxide-rich first recycle stream (p) is formed from fluid from the 

synthesis output stream (k) and fluid from the first recycle stream (p) is subjected to the steam reforming process (3). The present 

invention likewise provides a corresponding plant (100). (Figure 1) 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6162/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :08/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : REDUCTION OF SUPPLY CURRENT VARIATIONS USING COMPENSATION CURRENT 

CONTROL 
 

  

(51) International classification  :H05B33/08  

(31) Priority Document No  :61/776094  

(32) Priority Date  :11/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/023372  

:11/03/2014 

(87) International Publication No  :WO 2014/164740  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V.  

      Address of Applicant :High Tech Campus 5 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)DRAKSHAPALLI Prashanth  

   2)SINGH Rahul 

   3)MARU Siddharth  

   4)MELANSON John L.  
 

(57) Abstract : 

A power distribution system and method includes a controller that is configured to control a switching power converter. In at least one 

embodiment the controller includes a compensation current control circuit to control a compensation current that reduces and in at 

least one embodiment approximately eliminates variations in current drawn by the controller during a particular operational time 

period. In at least one embodiment the power distribution system is a lamp that includes the controller a switching power 

converter and one or more light sources such as light emitting diodes. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5933/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :30/09/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : HUMANIZED ANTI CD134 (OX40) ANTIBODIES AND USES THEREOF 
 

  

(51) International classification  :C07K16/28  

(31) Priority Document No  :13159794.0  

(32) Priority Date  :18/03/2013 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/NL2014/050162  

:18/03/2014 

(87) International Publication No  :WO 2014/148895  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BIOCEROX PRODUCTS B.V. 

      Address of Applicant :Yalelaan 46 NL 3584 CM Utrecht 

Netherlands 

   2)JANSSEN PHARMACEUTICALS INC.  

(72)Name of Inventor : 

   1)SIMONS Petrus Johannes 

   2)BOON Louis 

   3)LUO Jinquan 

   4)BREZSKI Randall  

   5)GOLDBERG Monica 
 

(57) Abstract : 

The invention provides antibodies that specifically bind to human CD134. Anti human CD134 antibodies specifically bind to the 

extracellular domain of human CD134 including non OX40 ligand (OX40L) binding domains on human CD134 which is expressed on 

e.g. activated human conventional effector CD4 and/or CD8 T lymphocytes (Teffs) and on activated human suppressive regulatory 

CD4 T lymphocytes (Tregs). Humanized anti human CD134 antibodies are useful (e.g. to empower Teffs anti cancer effector function 

and/or to inhibit Tregs suppressive function) for cancer treatment. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6043/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :07/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : LIGHT APPARATUS FOR GENERATING LIGHT 
 

  

(51) International classification  :H01L51/52,H01L27/32  

(31) Priority Document No  :61/593887  

(32) Priority Date  :02/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2013/050470  

:18/01/2013 

(87) International Publication No  :WO 2013/114244  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V.  

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)HENTE Dirk  

   2)SPAHR Holger 

   3)HAMWI Sami  

   4)ROHR Alexander 

   5)KOWALSKY Wolfgang  

   6)RABE Torsten 
 

(57) Abstract : 

The invention relates to a light apparatus (1) for generating light. The light apparatus comprises a light emission structure (2) 

including light emission material (9) a capacitor structure (3) including at least two capacitor electrode films (11 12) and a dielectric 

film (14) between the capacitor electrode films and a film encapsulation (30) including at least one film for encapsulating and thereby 

protecting at least the light emission material. The capacitor structure is integrated in the light apparatus such that the capacitor 

electrode films and the dielectric film are at least partly arranged in parallel to the light emission structure. Since films in 

particular thin films are used for the capacitor structure and the encapsulation and since the capacitor structure is integrated in the light 

apparatus the light apparatus can be relatively thin. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6045/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :07/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CURRENT ROUTING TO MULTIPLE LED CIRCUITS 
 

  

(51) International classification  :H05B33/08  

(31) Priority Document No  :61/598212  

(32) Priority Date  :13/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/025179  

:07/02/2013 

(87) International Publication No  :WO 2013/122813  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)XICATO INC.  

      Address of Applicant :4880 Stevens Creek Blvd. Suite 204 

San Jose California 95129 U.S.A. 

(72)Name of Inventor :  

   1)HARBERS Gerard 
 

(57) Abstract : 

An illumination module includes a plurality of Light Emitting Diodes (LEDs) located in different zones to preferentially illuminate 

different color converting surfaces. The flux emitted from LEDs located in different zones may be independently controlled by 

selectively routing current from a single current source to different strings of LEDs in the different zones. In this manner changes in 

the CCT of light emitted from LED based illumination module may be achieved. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6159/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :13/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CONNECTION BOX MAIN BOX AND BASE STATION TRANSCEIVER 
 

  

(51) International classification  :H05K5/02,H01Q1/24  

(31) Priority Document No  :12305168.2  

(32) Priority Date  :15/02/2012 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2013/050903  

:18/01/2013 

(87) International Publication No  :WO 2013/120653  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ALCATEL LUCENT  

      Address of Applicant :148/152 route de la Reine F 92100 

Boulogne Billancourt France 

(72)Name of Inventor : 

   1)NEUSTADT Alf  
 

(57) Abstract : 

Embodiments provide a connection box a main box and a base station transceiver. The connection box 10 of the base station 

transceiver 100is operable for connecting a backhaul processing component of the base station transceiver 100 to a backhaul access 

system of a mobile communication system. The connection box 10 comprises a housing 12 for an electronic backhaul processing 

component of the base station transceiver 100 of the mobile communication system and means for mounting 14 a main box 20 with a 

front end processing component of the base station transceiver 100 of the mobile communication system. The main box 20 comprises 

a housing 22 for an electronic front end processing component of the base station transceiver 100 and means for attaching 24 the main 

box 20 to the connection box 10 with the backhaul processing component of the base station transceiver 100. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.616/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :30/01/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD FOR OBTAINING VANILLIN FROM AQUEOUS BASIC COMPOSITIONS CONTAINING 

VANILLIN  
 

  

(51) International classification  :C07C45/79,C07C47/58,C25B3/02  

(31) Priority Document No  :12175000.4  

(32) Priority Date  :04/07/2012 

(33) Name of priority country  :EPO 

(86) International Application 

No 

        Filing Date 

:PCT/EP2013/064066  

:03/07/2013 

(87) International Publication 

No  
:WO 2014/006108  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BASF SE 

      Address of Applicant :67056 Ludwigshafen Germany 

(72)Name of Inventor : 

   1)STECKER Florian  

   2)FISCHER Andreas 

   3)KIRSTE Axel  

   4)VOITL Agnes  

   5)WONG Chung Huan 

   6)WALDVOGEL Siegfried  

   7)REGENBRECHT Carolin  

   8)SCHMITT Dominik  

   9)HARTMER Marius Franziskus  
 

(57) Abstract : 

The invention relates to a method for obtaining vanillin from an aqueous basic composition containing vanillin in particular from a 

composition produced in the oxidation especially in the oxidation by means of electrolysis of aqueous alkaline compositions 

containing lignin comprising at least one treatment of an aqueous basic composition containing vanillin in particular the treatment of a 

composition produced in the oxidation especially in the oxidation by means of electrolysis of aqueous alkaline compositions 

containing lignin with a basic adsorbent in particular an anion exchanger 

  

No. of Pages : 33 No. of Claims : 16 



                                   The Patent Office Journal 01/07/2016                                                        

 

37881 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6047/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :08/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : SYSTEMS AND METHODS FOR MULTI SOURCE MULTIPLE INPUT MULTIPLE OUTPUT 

COMMUNICATIONS 
 

  

(51) International classification  :H04B7/02,H04W92/20  

(31) Priority Document No  :61/602268  

(32) Priority Date  :23/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/027293  

:22/02/2013 

(87) International Publication No  :WO 2013/126678  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED  

      Address of Applicant :Attn: International IP Administration 

5775 Morehouse Drive San Diego California 92121 U.S.A. 

(72)Name of Inventor : 

   1)WENTINK Maarten Menzo  

   2)VAN NEE Didier Johannes Richard 
 

(57) Abstract : 

A method for applying multi source multiple input multiple output communications by a base station (110a) is described. The method 

includes the steps of obtaining data for transmission to a wireless communication device (102) sending a second portion of the data to 

an assisting base station (110b) sending an indication frame that comprises an identifier of the wireless communication device to the 

assisting base station (110b) transmitting a first portion of the data on a first set of spatial streams (106a) by a first base station (110a) 

and sending the second portion of the data on a second set of spatial streams (106b) by a second base station (110b). 
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(22) Date of filing of Application :08/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CONTEXT AWARE MOBILE COMPUTING FOR AUTOMATIC ENVIRONMENT DETECTION 

AND RE ESTABLISHMENT 
 

  

(51) International classification  :G06F  

(31) Priority Document No  :13/409864  

(32) Priority Date  :01/03/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/028397  

:28/02/2013 

(87) International Publication No  :WO 2013/130865  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED  

      Address of Applicant :Attn: International IP Administration 

5775 Morehouse Drive San Diego California 92121 1714 U.S.A. 

(72)Name of Inventor : 

   1)LINSKY Joel Benjamin 
 

(57) Abstract : 

Automatically discovering and re establishing wireless connections to other devices in a mobile computing environment (MCE) may 

be achieved by monitoring connections of different devices with the UE correlating the connections of the different devices 

determining an MCE based on the correlations and storing information associated with the MCE. A known MCE may accordingly be 

automatically detected based on an identification of at least one of the different devices for example and connection with one or more 

of the different devices may be automatically re established to re establish the MCE based on the stored information. 
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   2)KASAM SETTY SIVA PHANEESH GUPTA  
 

(57) Abstract : 

ABSTRACT OF THE INVENTION: ƴ Modern software defined radios are multi mode, multi band communication systems. To 

achieve this functionality .the software defined radio modems are having multiple intelligent devices. The intelligent devices can be a 

general purpose processor or digital signal processor or logic devices like FPGAs. Sometimes challenges further increases because of 

hardware architecture where software functionality is distributed among multiple processors and the communication between them is 

high speed packet. Because of the advancement of modern hardware architecture low speed data are packetized and send through the 

high speed lines after packetization. Mostly these packetized data will come in burst and they have to be processed together and 

decision has to be made on the packet. The major challenges of this packet based data reception is the designer has to convert the burst 

data in to continuous serialized data which has to be written outside after digital to analog conversion. Normally this is handled with 

the help of two stage buffer along with in build times. But at the same time squelch algorithm need to be adjusted to handle the 

following challenges: i.   Squelch decision needs to be taken based on packet. The packet may contain small amount of demodulated 

data which may be purely signal, purely noise or mixed, ii.   Some  added  persistency  is  required  to  improve  squelch decision and 

make it more robust, iii.   Because  of  system  non-ideality  the  demodulated  signal coming   from   other   devices   shows   

different   noise characteristics at different mode like AM/.FM. Adding persistency along with  the noise characteristics of the receiver 

can improve the squelch performance. The. persistency parameters should be test and tuned on the bench and during the 

communication check. Noise energy of the system can be studied properly. This property along with conventional (S/N condition can 

be used to disable the squelch more reliably. 

  

No. of Pages : 10 No. of Claims : 2 



                                   The Patent Office Journal 01/07/2016                                                        

 

37884 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6163/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : VHF DUAL DIRECTIONAL COUPLER 
 

  

(51) International classification  :H04B  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AGM[D], SLRDC, AVIONICS DIVISION,HYDERABAD  

      Address of Applicant :AGM[D], SLRDC, HINDUSTAN 

AERONAUTICS LIMITED, AVIONICS DIVISION, 

BALANAGAR, HYDERABAD - 500042 INDIA. Andhra 

Pradesh India 

(72)Name of Inventor : 
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(57) Abstract : 

ABSTRACT To protect sensitive transmitter, a device called dual directional coupler will be used. This device gives two Dc voltages 

called Forward voltage and the reverse voltage. These two voltages are the true indicators of the direction of the flow of the RF power. 

Then properly connected the total or most of the RF power will be flowing from PA to Antenna. Under this condition the forward 

voltage will be at least 100 times more than the reverse voltage. As the degree of mismatch increases, the reverse voltage grows and at 

worst case it will become equaj to forward voltage. By just measuring these voltages we can easily predict the cut-off point for the 

power amplifier. A simple Dual . Directional Coupler is designed and developed that is highly reliable in construction, accurate in 

readings, and is suitable for airborne applications. s 
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(57) Abstract : 

The present invention relates to a process for fermenting Bordetella comprising a) providing a sample of bacteria of a Bordetella 

species; b) incubating the sample of bacteria of a Bordetella species in a first environment under at least one bvg (Bordetella virulence 

genes) modulating condition for at least 5 generations thereby producing a mature culture; c) incubating the mature culture in a second 

environment in the absence of the at least one bvg modulating condition; wherein step c) occurs after step b). 
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(57) Abstract : 

The disclosure generally relates to a method and apparatus for energy harvest from a proximity coupling device (PCD) by a proximity 

integrated circuit card. In one embodiment, the PICC includes an integrated BLE. The BLE may be exclusively charged by the 

external magnetic field received from the PCD. The PCD may be configured to detect when the PICC is nearby and increase its duty 

cycle to thereby increase the magnetic field imposed on the PICC. The PICC may include circuitry to receive and convert the 

magnetic field to electric potential or voltage. The voltage may be store at a capacitor for BLEÊs usage. 
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(57) Abstract : 

A trough for cooling and delivering molten metal to a casting station. The trough comprises a refractory portion for holding the molten 

metal and heat transfer means associated to external walls of the refractory portion for extracting heat from the molten metal. The heat 

transfer means may comprise a fluidized bed compartment for holding and fluidizing a fluidization material. Also the heat transfer 

means may comprise a cooling jacket an inner wall of the cooling jacket and the external walls of the refractory portion defining the 

fluidized bed compartment. 
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(57) Abstract : 

The invention relates to a tool holder (10) for a cutting insert (18), having a shank (12), a counter bearing (14) on which a pocket (16) 

for a cutting insert (18) is provided, disposed on the front end of the shank, and a clamping segment (20) integrally joined to the shank 

(12) via a bending segment (22); wherein the clamping segment (20) has a clamping finger (28) and a clamping element (26) such that 

the clamping finger (28) is capable of acting against the counter bearing segment (14) by means of the clamping element (26), thereby 

enabling a cutting insert (18) to be clamped between the clamping finger (28) and the counter bearing segment (14); wherein the 

clamping segment (20) protrudes beyond the top side of the shank (12); and wherein a coolant supply passage (40, 42, 44, 46) extends 

through the shank (12) and the bending segment (22) into the clamping segment (20); wherein the coolant supply passage (40, 42, 44, 

46) has a shank passage (46), a clamping finger passage (40), and a connecting passage (44) that starts from the shank passage (46) 

and extends through the bending segment (22); characterized in that the connecting passage (44) is disposed in a longitudinal center 

region of the tool holder (10) and, on its rear side (30) facing toward the shank (12), the clamping segment (20) extends less far in a 

direction toward the rear end of the shank (12) on both sides of the longitudinal center segment than it does in the longitudinal center 

segment. FIG.1 
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(57) Abstract : 

Methods and compositions are provided which employ a silencing element that when ingested by a pest such as a Coleopteran plant 

pest or a plant pest decrease the expression of a target sequence in the pest. The present invention provides various target 

polynucleotides set forth in any one of SEQ ID NOS: disclosed herein (but not including the forward and reverse primers.) or active 

variants and fragments thereof or complements thereof wherein a decrease in expression of one or more of the sequences in the target 

pest controls the pest (i.e. has insecticidal activity). Plants plant parts bacteria and other host cells comprising the silencing elements or 

an active variant or fragment thereof of the invention are also provided. 
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(57) Abstract : 

ABSTRACT This invention relates to the introduction of new equivalent wire to replace the parent wire used in Hawk Aircraft. The 

wire part number DSP33/001-1S-001-1U qualified according to the DEF Standard 61-12 part 33 is being used in various systems of 

Hawk Aircraft. Enormous foreign exchange and long lead time were issues that needed immediate attention. The longer lead time 

leads to delay in production which in turn affects the delivery of the Aircraft. Hence, it was decided to invent new equivalent wire to 

replace the parent wire used in Hawk Aircraft. The specifications were prepared keeping in mind the requirements of DEF standards. 

M/s Sanghvi Aerospace pvt.ltd, Ahmedabad was entered the jobs of manufacturing of the wire. The wire was used in the Hawk 

Aircraft and the ground and flight trials were carried out successfully. The functionality of the related systems were checked and 

found satisfactory. 
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(57) Abstract : 

The objective of the invention is to appropriately control the transmission of uplink signals even if Inter band CA is being performed. 

A mobile station (UE) comprises a monitoring unit (13) that is configured to select a predetermined number of cells for each of a 

plurality of sTAG s and monitor the radio links in the selected cells. 
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(57) Abstract : 

ABSTRACT This invention relates to the introduction of new equivalent wire to replace the parent wire used in Hawk Aircraft. The 

wire part number OSP33/001-2T-006-1U qualified according to the DEF Standard 61-12 part 33 is being used in various systems of 

Hawk Aircraft. Enormous foreign exchange and long lead time were issues that needed immediate attention. The longer lead time 

leads to delay in production which in turn affects the delivery of the Aircraft. Hence, it was decided to invent new equivalent wire to 

replace the parent wire used in Hawk Aircraft. The specifications were prepared keeping in mind the requirements of DEF standards. 

M/s Sanghvi Aerospace pvt.ltd, Ahmedabad was entered the jobs of manufacturing of the wire. The wire was used in the Hawk 

Aircraft and the ground and flight trials were carried out successfully. The functionality of the related systems were checked and 

found satisfactory. 
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(57) Abstract : 

Compositions for use in enhancing properties of food and methods of fabrication and use thereof are provided herein. For example in 

one embodiment provided is an enhanced food comprising a food contacted with a substantially surfactant free submicron dispersion 

of particles of edible hydrophobic agent(s) in an aqueous fluid wherein the average particle size of the dispersion is 100 to 999 nm and 

wherein the edible hydrophobic agent(s) of the dispersion comprise about 0.01% wt to about 70% of the dispersion. 
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(57) Abstract : 

According to one aspect of the present disclosure, a damper comprises a piston operative to move within a inner cylinder, an inner 

cylinder comprising a damper fluid, an outer cylinder operative to receive damper fluid from inner cylinder when the piston is moved 

in one direction and release the damper fluid back into the inner cylinder when the piston is moved in the opposite directions, a copper 

coil wounded around the outer cylinder, a floating magnet disposed within the outer cylinder, wherein the floating magnet moves 

along the axis of the outer cylinder when the damper fluid is injected or ejected from the inner cylinder, wherein the movement of the 

floating magnet inducing an electric energy in the copper coil. According to one embodiment of the present disclosure, the damper 

further comprises a voltage reversal circuit to reverse the polarity of the electric energy generated by the piston movement in one 

direction. 
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(57) Abstract : 

Some examples described herein relate to providing a loan of storage space in a data storage system. In an example, request may be 

received for assigning free storage space from storage space allocated to a lender in a data storage system, wherein the borrower and 

the lender are users of the data storage system. The request may be approved by the lender for assigning the free storage space to the 

borrower from the storage space allocated to the lender in the data storage system. The free storage space may be assigned to the 

borrower from the storage space allocated to the lender in the data storage system. FIG. 1 
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(57) Abstract : 

The invention relates to a method for removing ammonium nitrogen from organic waste water which method comprises the steps of 

applying waste water with a high content of ammonium to an organic synthetic ion exchanger allowing ammonium to adsorb to the 

ion exchanger and regenerating the ion exchanger with regenerant solutions of very high molality. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6178/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :08/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : MULTI FACTOR LOCATION VERIFICATION 
 

  

(51) International classification  :G01S5/02,G01S19/01  

(31) Priority Document No  :13/842767  

(32) Priority Date  :15/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/024701  

:12/03/2014 

(87) International Publication No  :WO 2014/150982  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FACEBOOK INC.  

      Address of Applicant :1601 Willow Road Menlo Park CA 

94025 U.S.A. 

(72)Name of Inventor : 

   1)TSENG Erick  

   2)WONG Yoon Kean 

   3)MAGUIRE Yael  

   4)TOKSVIG Michael John Mckenzie 
 

(57) Abstract : 

In one embodiment a method includes accessing at least two determinations of the location of a mobile computing device with each 

determined location having been determined without reference to explicit location information manually input by a user of the mobile 

computing device. At least one first determined location is compared with at least one second determined location with comparisons 

being made between location determinations made based on different location determination input. A functionality associated with the 

mobile computing device is allowed if the first determined location corresponds to at least one of the second determined locations. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6179/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :14/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : COMPOSITE MATERIALS FOR USE IN HIGH VOLTAGE DEVICES 
 

  

(51) International classification  :H01B1/22,H01B3/47,H01B3/28  

(31) Priority Document No  :12156168.2  

(32) Priority Date  :20/02/2012 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2013/052976  

:14/02/2013 

(87) International Publication No  :WO 2013/124206  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ABB TECHNOLOGY AG  

      Address of Applicant :Affolternstrasse 44 CH 8050 Z¼rich 

Switzerland 

(72)Name of Inventor : 

   1)ROCKS Jens 

   2)ODERMATT Walter  
 

(57) Abstract : 

Composite material for use in a high voltage device having a high voltage electrical conductor comprising a polymeric matrix and at 

least one fiber embedded in the polymeric matrix the fibers having an average diameter of less than 500 nm. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5959/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :27/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : LEAD-ACID BATTERY, MANUFACTURING METHOD OF THE SAME, AND LID MEMBER FOR 

LEAD-ACID BATTERY 
 

  

(51) International classification  :B65D  

(31) Priority Document No  
:2013-

261554  

(32) Priority Date  :18/12/2013 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GS YUASA INTERNATIONAL LTD.  

      Address of Applicant :1, Inobaba-cho, Nishinosho, Kisshoin, 

Minami-ku, Kyoto-shi, Kyoto 601-8520 Japan 

(72)Name of Inventor : 

   1)FUJITA, Sosuke 
 

(57) Abstract : 

A lead-acid battery 10 includes: an element 30, a container 20 accommodating the element 30; a lid member 50 having a rib 61 joined 

to an outer wall 21 of the container 20 and sealing an opening of the container 20; an outer peripheral wall 55 provided at the lid 

member 50, located to be spaced apart from the rib 61, and surrounding the outer wall 21 of the container 20; and a strain regulating 

piece 75 functioning as a spacer located between the outer wall 21 of the container 20 and the outer peripheral wall 55 of the lid 

member 50. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6070/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :03/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : INVENTION OF NEW EQUIVALENT 4 CORE CABLAE PART NUMBER SA-EQ-DSP33/001-2T-

030-4J IN PLACE OF PART NUMBER DSP33/001-2T-030-4J USED ON HAWK AIRCR AFT 
 

  

(51) International classification  :G06F  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HINDUSTAN AEOMAURICS LIMIRED  

      Address of Applicant :AIRCRAFT DIVISION, 

VIMANAPURA POST, BANGALORE - 560 017 Andhra 

Pradesh India 

   2)SANGHVI AEROSPACE (P) LRD. 

(72)Name of Inventor : 

   1)D V P RAO 

   2)B.SIVAKUMAR  

   3)K.SELVI  
 

(57) Abstract : 

ABSTRACT This invention relates to the introduction of new equivalent 4 core cable to replace the parent 4 core cable used in Hawk 

Aircraft. The cable part number D5P33/001-2T-030-4J qualified according to the DEF Standard 61-12 part 33 is being used in 

Electrical power supplies and distribution system of Hawk Aircraft. Enormous foreign exchange and long lead time were issues that 

needed immediate attention. The longer lead time leads to delay in production which in turn affects the delivery of the Aircraft. Hence, 

it was decided to invent new equivalent cable to replace the parent cable used in Hawk Aircraft. The specifications were prepared 

keeping in mind the requirements of DEF standards. flA/s Sanghvi Aerospace pvt.ltd, Ahmedabad was entered the jobs of 

manufacturing of the cable. The cable was used in the Hawk Aircraft and the ground and flight trials were carried out successfully. 

The functionality of the related electrical power supplies and distribution was checked and found satisfactory. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6187/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :14/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : DEVICE AND METHOD FOR EFFECTING ACTION IN A SUBJECT SYSTEM 
 

  

(51) International classification  :G06Q10/00  

(31) Priority Document No  :0423110.6  

(32) Priority Date  :18/10/2004 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/EP2005/055310  

:17/10/2005 

(87) International Publication No  :WO/2006/042841  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filed on 

:2154/CHENP/2007  

:17/10/2005 
 

  

(71)Name of Applicant :  

   1)MANTHATRON -IP LIMITED  

      Address of Applicant :of Seckloe House 101 North 13th 

Street, Central Milton Keynes MK9 3NX, United Kingdom; a 

British company U.K. 

(72)Name of Inventor : 

   1)HAWKINS, Peter  
 

(57) Abstract : 

In an active system, an actor (10-1) is able to effect action (10-4) in a subject system (10-2). The actor (10-1) and the subject system 

(10-2) exist in an environment (10-3) which can impact the subject system (10-2). Neither the actor (10-i) nor the subject system (10-

2) has any control over the environment (10-3). The actor (10-1) includes a model (11-1) and a processor (11-2). The processor (11-2) 

is guided (11-5) by the model (11-1). The processor (11-2) is arranged to effect action (11-4) in the subject system (10- 2) . The 

subject system (10-2) is known (11-3) by the model (1 1-1). This allows the actor (10-1) to be guided in its action (11-4) on the subject 

system (10-2) by the model (11-1) of the subject system (10-2). Events can occur in the subject system (10-2) either through the 

actions of the actor (10-1), as guided by the model (11-1), or through actions of other actors, or through a change in state of the subject 

system itself (e.g. the progression of a chemical reaction) or its environment (10-3) (e.g. the passage of time). The actor (10-1) keeps 

the model (11-1) updated with its own actions. When the processor (11-2) is processing according to the model (11-1), it updates the 

model (11-1) with intermediate actions and with the actions it effects in the subject system (10-2). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6188/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :08/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD OF PROTECTING AN ARTICLE HAVING A COMPLEX SHAPE 
 

  

(51) International classification  :C09D183/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)General Electric Company 

      Address of Applicant :1 River Road, Schenectady, New York 

12345, USA U.S.A. 

(72)Name of Inventor :  

   1)SAHA, ATANU 

   2)RAMACHANDRAN, GOPI CHANDRAN  

   3)NAGESH, MAMATHA  

   4)THIMMEGOWDA, SHALINI  

   5)PARTHASARATHY, BALA SRINIVASAN  
 

(57) Abstract : 

A method of protecting an article having a complex shape is provided. A silicone bond coat composition having a viscosity of less 

than 1,600 centistokes is applied to substantially all external surfaces of the article and then cured. A liquid silicone elastomer outer 

coat composition comprising a high viscosity first liquid silicone elastomer formulation and a low viscosity second liquid silicone 

elastomer formulation is then applied and cured to provide a protected article having a complex shape. Optimal coatings result from a 

careful balancing of component viscosities. Optimally, the first formulation has a viscosity greater than 300,000 centistokes, and the 

second formulation has a viscosity less than 6,000 centistokes, and the liquid silicone elastomer outer coat composition comprises 

from about 60 to about 40 percent by weight of the first formulation and from about 40 to about 60 percent by weight of the second 

liquid silicone elastomer formulation. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6085/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :11/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : IMPROVED ABSORBABLE CAP FOR BLADDER ENLARGEMENT IN PATIENTS WITH LOW 

COMPLIANCE OR FOR THE REPLACEMENT OF A VAST PORTION OF BLADDER FOLLOWING BILHARZIA 
 

  

(51) International classification  :A61F2/04,A61L27/18,A61L27/58  

(31) Priority Document No  :MI2012A 000380  

(32) Priority Date  :12/03/2012 

(33) Name of priority country  :Italy 

(86) International Application 

No 

        Filing Date 

:PCT/EP2013/054538  

:06/03/2013 

(87) International Publication 

No  
:WO 2013/135543  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMBUSSETI Antonio 

      Address of Applicant :Via San Predengo 13 I 26100 Cremona 

Italy 

(72)Name of Inventor : 

   1)SAMBUSSETI Antonio 
 

(57) Abstract : 

A description is given of a domed cap (100) for the enlargement of an atrophied bladder (200) in biocompatible and absorbable 

material comprising a textile (1) made with yarns or with monofilaments deriving from PGA fibres characterised in that said textile (1) 

is supported by a star shaped frame with domed profile formed by a plurality of radial strips (3) manufactured by injection of a 

PGA/PLA copolymer said cap (100) being suitable for growing thereon autologous fibrous capsule cells generated by the process of 

tissue reconstruction after its insertion inside the patient. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6086/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :11/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : SYSTEM FOR POWER CONTROL IN CELLS FOR ELECTROLYTIC RECOVERY OF A METAL 
 

  

(51) International classification  :C25C7/02,C25C7/06  

(31) Priority Document No  :20125143  

(32) Priority Date  :10/02/2012 

(33) Name of priority country  :Finland 

(86) International Application No 

        Filing Date 

:PCT/FI2013/050089  

:28/01/2013 

(87) International Publication No  :WO 2013/117805  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)OUTOTEC (FINLAND) OY  

      Address of Applicant :Puolikkotie 10 FI 02230 Espoo Finland 

(72)Name of Inventor : 

   1)GRANT Duncan 

   2)BARKER Michael H. 

   3)VIRTANEN Henri K.  
 

(57) Abstract : 

According to an aspect of the invention the invention is a system for electro¬ lytic processing or recovery of a metal from an 

electrolyte solution (233). The system comprises electrolysis cells (210 220) and a rectifier (240). The cells comprise interleaved 

anodes (216) and cathodes (214).The anodes or the cathodes of a first cell have an elec¬ trical connection to a positive (204) or a 

negative terminal (202) of the recti¬ fier (240) respectively via a first electrical path having a first re¬ sistance (215).The anodes or the 

cath¬ odes of a second cell have an electrical connection to a positive or a negative terminal of the rectifier respectively via a second 

electrical path having a second resistance (225). The second re¬ sistance is configured to be higher than the first resistance. The 

system further comprises a channel (232) for electro¬ lyte from the first cell to the second cell the electrolyte containing the metal in a 

dissolved ionic form metal concentration in the first cell being higher than in the second cell. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.620/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :30/01/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD FOR DETERMINING A STRETCH OF CASTING LINE INCLUDING THE CLOSING 

POSITION OF THE LIQUID CONE OF A CONTINUOUSLY CAST METAL PRODUCT 
 

  

(51) International 

classification  
:B22D2/00,B22D11/12,B22D11/16  

(31) Priority Document No  :MI2012A001185  

(32) Priority Date  :05/07/2012 

(33) Name of priority country  :Italy 

(86) International Application 

No 

        Filing Date 

:PCT/EP2013/064291  

:05/07/2013 

(87) International Publication 

No  
:WO 2014/006195  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DANIELI & C. OFFICINE MECCANICHE S.P.A.  

      Address of Applicant :Via Nazionale 41 I 33042 Buttrio Italy 

(72)Name of Inventor : 

   1)FORNASIER Marcellino 
 

(57) Abstract : 

A method for determining if a stretch of castin line includes the closing position of the liquid cone of a continuously cast metal 

product where there is provided a casting line comprising:  an ingot mold containing the liquid metal and in which a meniscus is 

defined  one or more soft reduction roll devices  cylinders for actuating said one or more soft reduction devices  at least two oscillation 

application areas said oscillation application areas being arranged in said one or more soft reduction roll devices said oscillation being 

achieved by the rolls of said one or more soft reduction devices by means of the actuating cylinders the method comprising the 

following stages: a) applying an oscillation along the casting line to said cast product by means of said at least two application areas in 

sequence; b) detecting the oscillating frequency of the meniscus level in the ingot mold; c) comparing the oscillating frequency of the 

meniscus level in the ingot mold with the oscillating frequency of said at least two areas of application. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6201/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :09/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : STEERING LOCK DEVICE 
 

  

(51) International classification  :B62D  

(31) Priority Document No  
:JP2013-

255994  

(32) Priority Date  :11/12/2013 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)STEERING LOCK DEVICE  

      Address of Applicant :260, Toyota 3-chome, Ohguchi-cho, 

Niwa-gun, Aichi 480-0195 JAPAN Japan 

(72)Name of Inventor : 

   1)Hiroshi YOSHIDA  

   2)Takumi TAMEZANE  
 

(57) Abstract : 

A steering lock device includes a lock body attached to a column post that rotatably supports a steering shaft, and a steering lock unit 

that restricts or releases a rotation of the steering shaft by turning a key cylinder unit housed in the lock body. The steering lock unit 

includes a locking bar engageable with the steering shaft, a lock stopper holding the locking bar, a camshaft to convert a rotary motion 

of the key cylinder unit into a linear motion of the lock stopper, and a lock holder configured such that the lock stopper, the cam shaft 

and the locking bar are installed therein by being inserted thereinto in a same direction. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6094/CHE/2015 A 

(19) INDIA  

(22) Date of filing of Application :12/11/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : NOISE-SHAPING CIRCUIT, DIGITAL TO TIME CONVERTER, ANALOG TO DIGITAL 

CONVERTER, DIGITAL TO ANALOG CONVERTER FREQUENCY SYNTHESIZER, TRANSMITTER, 

RECEIVER,TRANSCEIVER, METHOD FOR SHAPING NOISE IN AN INPUT SIGNAL 
 

  

(51) International classification  :H04B 10/00  

(31) Priority Document No  :102014119480.2  

(32) Priority Date  :23/12/2014 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Intel IP Corporation  

      Address of Applicant :2200 Mission College Blvd. Santa 

Clara, CA 95054 United States of America U.S.A. 

(72)Name of Inventor : 

   1)PREYLER, Peter 

   2)MAYER, Thomas 

   3)TERTINEK, Stefan 
 

(57) Abstract : 

A noise shaping circuit according to an example includes a forward signal path configured to generate an output signal based on an 

input signal, a feedback signal path configured to feed back a feedback signal based on the output signal to the forward signal path, 

and a dither generator configured to generate a dither signal and to couple the dither signal into the forward signal path to modify the 

input signal and into the feedback signal path. Employing a noise shaping circuit according to an example may improve an overall 

noise performance. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6094/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :11/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : SOUND ABSORBING PANEL AND ASSOCIATED MANUFACTURING METHOD 
 

  

(51) International classification  :E04B2/74,E04B1/86  

(31) Priority Document No  :MI2012A 000148  

(32) Priority Date  :03/02/2012 

(33) Name of priority country  :Italy 

(86) International Application No 

        Filing Date 

:PCT/EP2013/051872  

:31/01/2013 

(87) International Publication No  :WO 2013/113800  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ELEDA S.R.L. 

      Address of Applicant :Via Olona 5 I 20123 Milano Italy 

(72)Name of Inventor : 

   1)CAIMI Renato  
 

(57) Abstract : 

A sound absorbing panel comprising a padding layer with heat bonded synthetic fibers wherein the padding layer has a first outer 

surface a second outer surface and a first thickness wherein the panel is made of said padding layer with no further layers of a different 

material between the first outer surface and the second outer surface wherein the padding layer in at least one portion of panel has a 

variable density in a direction transverse to the first and second outer surfaces the density being higher in proximity of the first and 

second outer layers thereof and being lower in proximity of its inner layer. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6211/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :18/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : DEVICE FOR WETTING MULTIPLE FILAMENTS 
 

  

(51) International 

classification  
:D06B3/04,B29B15/14,D01D5/096  

(31) Priority Document No  :10 2012 001 350.7  

(32) Priority Date  :24/01/2012 

(33) Name of priority country  :Germany 

(86) International Application 

No 

        Filing Date 

:PCT/EP2013/051196  

:23/01/2013 

(87) International Publication 

No  
:WO 2013/110633  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)OERLIKON TE XTILE GMBH & CO. KG  

      Address of Applicant :Leverkuser Strasse 65 42897 

Remscheid Germany 

(72)Name of Inventor : 

   1)SCHRïTER Michael 
 

(57) Abstract : 

The invention relates to a device for wetting multiple filaments which has multiple wetting means and multiple metering means. In 

order to be able to feed a uniform amount of fluid to each of the filaments as far as possible under the same conditions and in the 

smallest space according to the invention the metering means are formed by multiple pairs of gear wheels which are arranged in a 

sandwich like manner in a pump block and are coupled to the wetting means arranged on a supporting plate wherein the supporting 

plate is held directly on the pump block. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6211/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :09/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : VEHICLE CONTROL APPARATUS 
 

  

(51) International classification  :B61D17/00,B61C17/12,E05D3/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application 

No 

        Filing Date 

:PCT/JP2013/062132  

:24/04/2013 

(87) International Publication 

No  
:WO 2014/174624  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MITSUBISHI ELECTRIC CORPORATION  

      Address of Applicant :7 3 Marunouchi 2 chome Chiyoda ku 

Tokyo 1008310 Japan 

(72)Name of Inventor : 

   1)IKEMOTO Minoru  
 

(57) Abstract : 

A vehicle control apparatus (1) is provided with a housing (2) a cover (3) and connecting members (4A 4B). The housing (2) houses 

the vehicle control apparatus (1). The cover (3) covers an opening that is provided in the housing (2). Each of the connecting members 

(4A 4B) connects the cover (3) and the housing (2) to each other and has a shaft supporting section a bearing a first extending 

section and a stopper. The shaft supporting section supports a shaft. The bearing is adjacent to the shaft supporting section in the shaft 

direction and supports the shaft. The first extending section extends from the bearing in the direction intersecting the shaft. The 

bearing rotatably supports the shaft the first extending section and the bearing are rotatable with respect to the shaft supporting 

section and the bearing is capable of having the shaft inserted therein and removed therefrom. The stopper is not adjacent to the first 

extending section in the shaft direction in the cases where the first extending section is within a first angle range with respect to the 

shaft supporting section and the stopper is disposed at a position of sandwiching with the shaft supporting section the extending 

section in the shaft direction by being adjacent to the first extending section in the shaft direction in the cases where the first extending 

section is within a second angle range with respect to the shaft supporting section. 
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(54) Title of the invention : AN APPARATUS AND A METHOD OF REDUCTION OF SETUP TIME IN ACHIEVING AND 
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(51) International classification  :B23B  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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        Filing Date  
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(71)Name of Applicant :  

   1)Triveni Turbine Limited  

      Address of Applicant :12A, Peenya Industrial Area, 

Bangalore. Karnataka India 

(72)Name of Inventor : 

   1)Hodla Anil Kumar  

   2)Gundi Franklin  

   3)Subramanya M 
 

(57) Abstract : 

An apparatus(210) and a method of reduction of setup time in achieving and maintaining concentricity during machining of steam 

casings (200) is disclosed as shown in figure 3(a), wherein the problems associated with conventional method of mounting steam 

casing (200) on platform of vertical turret lathe by means of welded legs (WL) and achieving concentricity of steam casing (200) with 

spindle of CNC machine like unevenness on surface of welded legs (WL) and involvement of difficulty, high set up time and 

inaccuracy in achieving concentricity etc., are eliminated by providing an apparatus (210). As a result, a simple apparatus and method 

which can facilitate in easy mounting of steam casing (200) on platform of vertical turret lathe and which can facilitate in achieving 

concentricity of steam casing (200) with spindle of CNC machine easily, precisely and in less setup time. 
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(54) Title of the invention : WIND TURBINE PROVIDED WITH YAW BRAKE 
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(32) Priority Date  :24/05/2013 
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(72)Name of Inventor : 

   1)JENSEN Jens Martin 

   2)WOODS James A.W. 
 

(57) Abstract : 

A wind turbine comprising a number of wind turbine blades extending substantially radially from a hub on a main shaft having a 

substantially horizontal axis is described. The wind turbine blades together with the hub form a rotor which can be put into rotation by 

wind. The main shaft is rotatable mounted in a nacelle that is mounted on top of a tower and the nacelle may be rotated around a 

vertical axis in relation to the tower so as to adjust the rotor in relation to a prevailing wind direction. The wind turbine further 

comprises a yaw brake comprising a brake calliper and a brake disc or ring having a first side with a first surface and second side with 

a second surface the yaw brake when activated acting as a rotation restriction of the nacelle in relation to the tower. The brake disc or 

brake ring is provided with one or more grooves formed in the first surface and/or the second surface. 
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(54) Title of the invention : CONTEXTUAL DISCOVERY 
 

  

(51) International classification  :G06F15/16  
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(32) Priority Date  :11/03/2013 
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(72)Name of Inventor : 

   1)KURIAN Prima Dona  

   2)GOSWAMI Sumit  

   3)MOTAPARTI Sunil  
 

(57) Abstract : 

A contextual discovery application is presented. The contextual discovery application is adapted to be executed on a computing 

device wherein the computing device is a client in a client server environment and the contextual discovery application on execution 

enables a processing unit to receive a set of information from a data acquisition unit on the computing device and to process the set of 

information to identify a contextual information from the set of information to receive one or more advertisements from a database 

related to the contextual information and it renders the advertisement on a display unit of the computing device in a real time. The data 

acquisition unit acquires the set of information from at least one application currently running or previously running on the computing 

device. Embodiments including a computing device and system and methods for facilitating contextual discovery are also presented. 
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(54) Title of the invention : SELECTIVE COMMUNICATION BASED ON DISTANCE FROM A PLURALITY OF ELECTRIC 

VEHICLE WIRELESS CHARGING STATIONS IN A FACILITY 
 

  

(51) International classification  :B60L11/18  

(31) Priority Document No  :61/677967  

(32) Priority Date  :31/07/2012 
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:PCT/US2013/051509  

:22/07/2013 
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   1)QUALCOMM INCORPORATED  
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(72)Name of Inventor : 

   1)TRIPATHI Manish  

   2)MULLAGURU Naidu S.  

   3)YENAMANDRA Rao S. 

   4)ARULPRAKASAM Rajasekar  
 

(57) Abstract : 

Systems methods and apparatus are disclosed for charging a vehicle in a wireless power transfer system. In one aspect a method of 

charging a vehicle is provided including determining distances between the vehicle and each of a plurality of charging stations. The 

method further includes selectively communicating based on the distances with a first charging station of the plurality of charging 

stations. 
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(71)Name of Applicant :  

   1)CITRIX SYSTEMS INC.  

      Address of Applicant :851 West Cypress Creek Road Fort 

Lauderdale Florida 33309 U.S.A. 

(72)Name of Inventor : 

   1)LARKIN Michael  

   2)RAI Anupam 

   3)SANDHU Vikramjeet Singh 
 

(57) Abstract : 

At least a method and a system for migrating a plurality of endpoint computing devices of an organization are described herein. User 

applications data and settings are migrated from a plurality of endpoint computing devices of the organization into a client server 

operating environment employing a thin client implementation. A server may execute software for deploying the thin client 

implementation. By way of creating a personalized virtualization disk for each endpoint computing device migration to a thin client 

virtualized desktop implementation may be easily performed by the organization without modification change or loss of user installed 

applications personalized settings and user data. 
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   1)OPTIMEDICA CORPORATION  

      Address of Applicant :1700 E. St. Andrew Place Santa Ana 

CA 92705 U.S.A. 

(72)Name of Inventor : 

   1)SCHUELE Georg 

   2)GOODING Phillip  
 

(57) Abstract : 

An imaging system includes an eye interface device a scanning assembly a beam source a free floating mechanism and a detection 

assembly. The eye interface device interfaces with an eye. The scanning assembly supports the eye interface device and scans a focal 

point of an electromagnetic radiation beam within the eye. The beam source generates the electromagnetic radiation beam. The free 

floating mechanism supports the scanning assembly and accommodates movement of the eye and provides a variable optical path for 

the electronic radiation beam and a portion of the electronic radiation beam reflected from the focal point location. The variable 

optical path is disposed between the beam source and the scanner and has an optical path length that varies to accommodate 

movement of the eye. The detection assembly generates a signal indicative of intensity of a portion of the electromagnetic radiation 

beam reflected from the focal point location. 
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   7)MR. PAVANKUMAR P NAYAK  
 

(57) Abstract : 

The construction and demolition waste like brick powder and crumbed rubber are posing threat to the environment. A composition 

comprising the recycled brick powder, quarry dust, cement, RBI-grade 81 and crumb rubber is used for the preparation of masonry 

block. The burnt brick lacks clayey property, the binding characteristics in brick powder is achieved by adding cement as stabilizer. 

The RBI-grade 81 improves the strength, durability and helps in keeping the integrity of the material in pavement construction. Crumb 

rubber is obtained by shredding the waste automobile tires to a size ranging from 10-100Mesh. Crumb rubber absorbs impact energy 

and arrests cracks. Using crumb rubber helps in reducing the unit weight of the blocks. Crumb rubber of size 20Mesh is used as an 

additive in the block-making process. The masonry blocks synthesized with this composition are subjected to test compressive 

strength, impact resistance, water absorption test and sorptivity test.  
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   1)GOODING Phillip  
 

(57) Abstract : 

A patient interface includes an eye interface device a scanner a first support assembly and a beam source. The eye interface device is 

configured to interface with an eye of a patient. The scanner is configured to be coupled with the eye interface device and operable to 

scan an electromagnetic radiation beam in at least two dimensions in an eye interfaced with the eye interface device. The scanner and 

the eye interface device move in conjunction with movement of the eye. The first support assembly supports the scanner so as to 

accommodate relative movement between the scanner and the first support assembly parallel so as to accommodate movement of the 

eye. The beam source generates the electromagnetic radiation beam. The electromagnetic radiation beam propagates from the beam 

source to the scanner along an optical path having an optical path length that varies in response to movement of the eye. 
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(57) Abstract : 

A nonwoven moldable material and method of construction thereof is provided. The nonwoven material includes at least one 

nonwoven mat (14 114) formed from blended and bonded natural cellulosic fibers and Polypropylene containing Maleic Anhydride 

grafted Polypropylene fibers. A scrim layer (16 116) is at least partially melted and diffused into the nonwoven mat to form an alloy 

region (18 118) containing material of both the nonwoven mat and the scrim layer which provides the nonwoven moldable material 

having a density between about 300 1200gsm with a flexural strength across machine direction of about 76N. 
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   1)GACANIN Haris  
 

(57) Abstract : 

Method for determining from a remote server a user quality of service (QoS) class of a home network comprising the following steps 

performed at the remote server which is connected through the internet with the home network: obtaining home network measurement 

data of at least one home network parameter associated with a capacity of the home network using an application layer protocol for 

remote management said capacity being a measure for an amount of traffic that the home network can handle at one time; processing 

said home network measurement data to estimate the capacity of the home network or a parameter related thereto; based on the 

estimated capacity or parameter related thereto classifying said home network in a user QoS class. 
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(57) Abstract : 

The invention relates to a drive device (1) for a moveable furniture part (2) comprising an ejection element (3) an ejection force 

accumulator (4) and a locking device (5) for the ejection element (3). Said locking device (5) comprises a locking journal (7) which is 

subjected to force of the ejection force accumulator (4) and can be locked in a locked position (V) in a latch region (R) of a guide track 

(6). Said guide track (6) is shaped like a curved heart and comprises a tightening section (S) in which the locking journal (7) can be 

moved when the ejection force accumulator (4) is tightened and a latching movement section (E) of the locking journal (7) prior to 

reaching the locked position (V) in the latch region (R). The locking journal (7) impinged upon by the tightened ejection force 

accumulator (4) can be slowed down and/or dampened in the latching movement section (E) and can be placed in the latch region (R). 
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(57) Abstract : 

A cup shaped body (1) comprises a circumferential wall (2) and a first end wall (3). The first end wall comprises a deepened portion 

(4) forming a first recessed space (5). The first end wall further comprises a projection (6) protruding from said deepened portion into 

said first recessed space. The body is formed such that identical specimens (1 1A) of the body are slidable into one another. The 

deepened portion (4) is formed to comprise abutment structure (7) having an abutment condition in which the extent of said slidability 

of a first one (1) of said specimens into a second one (1A) of said specimens is limited. 
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(57) Abstract : 

Disclosed is a method for forming a chewing gum product with at least one inclusion the method including providing a gum sizing 

system including a first sizing roller a second sizing roller and a gum mass delivery system directing a gum mass toward a sizing gap 

between the first sizing roller and the second sizing roller via the delivery system adding at least one inclusion to the gum mass at an 

area of the gum sizing system that is at least one of upstream or within the sizing gap sizing the gum mass into a substantially 

continuous gum sheet with said at least one inclusion via transport of the gum mass through the sizing gap; and separating the gum 

sheet into a plurality of gum pieces. 
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:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HONDA MOTO R CO., LTD. 

      Address of Applicant :of 1-1, Minami-Aoyama 2-chome, 

Minato-ku, Tokyo 107-8556, Japan Japan 

(72)Name of Inventor : 

   1)KUMAGAI, Nobuhiro  

   2)UCHINO, Takeshi 

   3)FUKASAWA, Shin 
 

(57) Abstract : 

In a transmission, an inner end portion in a radial direction of washer abuts on an inner race of a first bearing, and a seal surface 

provided on an outer end in the radial direction of the washer abuts on an outer race of a second bearing. Therefore, load in an axial 

direction which acts on second gear can be supported with a second rotary shaft via the outer race of the second bearing, the washer 

and the inner race of the first bearing. Additionally, on a side surface at the second bearing side, of the washer, lubricating oil guide 

surface is formed, that guides lubricating oil which supplied from an inside of a second rotary shaft, to a one-way clutch through the 

second bearing, and therefore, a lubricating effect can be enhanced by efficiently supplying the oil to the second bearing and the 

clutch. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.61/CHE/2015 A 

(19) INDIA  

(22) Date of filing of Application :05/01/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : TUBE HEAT EXCHANGE ASSEMBLY AND APPARATUS, IN PARTICULAR A REACTOR FOR 

THE PRODUCTION OF MELAMINE, COMPRISING SUCH A HEAT EXCHANGE ASSEMBLY 
 

  

(51) International classification  :F28D  

(31) Priority Document No  :MI2014A000028  

(32) Priority Date  :10/01/2014 

(33) Name of priority country  :Italy 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)EUROTECNICA MELAMINE, LUXEMBURG, 

ZWEIGNIEDERLASSUNG IN ITTIGEN  

      Address of Applicant :c/o Peter Muntwyler, F¼rsprecher und 

Notar, Talgut-Zentrum 19, CH-3063, Ittigen, Switzerland 

Switzerland 

(72)Name of Inventor : 

   1)SANTUCCI, Roberto 
 

(57) Abstract : 

The present invention refers to a tube heat exchange assembly comprising - a tube plate (101) that has a first face which, in use 

conditions, is facing inside a heat exchange chamber (140), and a second face opposite to said first face and which, in use conditions, 

is facing outside said heat exchange chamber (140), at least one through hole (103) which passes through the thickness of said tube 

plate (101) and at least one heat exchange tube (100) which passes through said through hole (103) and is operatively associated with 

a supply circuit of a heat exchange fluid, wherein said tube heat exchange assembly further comprises at least one sleeve (200) opened 

at the opposite ends and fixed to said tube plate (101) and to said tube (100), said sleeve (200) being housed in said hole (103) and 

fitted on said tube (100) at a section of the latter wherein it crosses the thickness of the tube plate (101), wherein furthermore said 

sleeve (200) protrudes beyond said first face of the tube plate (101), so that a first open end of the same ends inside said heat exchange 

chamber (140); a further object of the invention is an apparatus comprising such a heat exchange assembly. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.61/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :03/01/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : VARIABLE 3 DIMENSIONAL ADAPTOR ASSEMBLY FOR CAMERA 
 

  

(51) International 

classification  
:G03B17/56,G03B35/10,G02B27/22  

(31) Priority Document No  :2845/CHE/2012  

(32) Priority Date  :13/07/2012 

(33) Name of priority country  :India 

(86) International 

Application No 

        Filing Date 

:PCT/IN2013/000429  

:11/07/2013 

(87) International Publication 

No  
:WO 2014/009974  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MIRLAY Ram Srikanth  

      Address of Applicant :220a Bellary Road Sadashiva Nagar 

Bangalore 560080 Assam India 

(72)Name of Inventor : 

   1)MIRLAY Ram Srikanth  
 

(57) Abstract : 

An adaptor assembly (101) for a 2 dimensional digital camera (100) provided with a variable 3 dimensional photography assist 

arrangement having a peripheral neck portion (105a) connected to a rotatable and a movable neck portion (105)having image 

capturing and transferring arms (111a 111b) to render an enhanced depth perception of a spatial image of a target object (103) and 

with zero eccentricity between left and right images. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6221/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :09/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : ENGINE/GEARBOX MOUNTING FOR A MOTOR VEHICLE 
 

  

(51) International classification  :F16H  

(31) Priority Document No  
:10 2013 

021 009.7  

(32) Priority Date  :13/12/2013 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MAN Truck & Bus AG  

      Address of Applicant :of Dachauer Str. 667, 80995 M¼nchen, 

Germany Germany 

(72)Name of Inventor : 

   1)HïRMANN, Robert  

   2)KRAUS, Alfons 
 

(57) Abstract : 

A support bracket (1) for a support arrangement (10) for supporting an engine (M) and/or a gearbox (G) of a vehicle and preferably for 

load-bearing arrangement between a longitudinal member (L) and a cross member (Q) of a vehicle frame structure, having:  - a 

receiving space (2) for receiving a bearing device (3) for a holding device (4) for holding the engine (M) and/or the gearbox (G), and -

 a connecting device (6) for connection to a cross member (Q) of a vehicle frame structure. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6222/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :18/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : POLYETHER ESTER POLYOLS AND METHOD FOR PRODUCING SAME 
 

  

(51) International classification  :C08G18/00,C08G65/00,C08J9/00  

(31) Priority Document No  :12152140.5  

(32) Priority Date  :23/01/2012 

(33) Name of priority country  :EPO 

(86) International Application 

No 

        Filing Date 

:PCT/EP2013/050532  

:14/01/2013 

(87) International Publication 

No  
:WO 2013/110512  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BASF SE 

      Address of Applicant :67056 Ludwigshafen Germany 

(72)Name of Inventor : 

   1)KUNST Andreas 

   2)ELING Berend 

   3)KïNIG Christian  
 

(57) Abstract : 

The invention relates to novel polyether ester polyols and to a method for producing same. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6223/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :18/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD FOR CONCENTRATING PLATE MAKING PROCESS EFFLUENT AND METHOD FOR 

RECYCLING PLATE MAKING PROCESS EFFLUENT 
 

  

(51) International classification  :G03F7/32,C02F1/04,G03F7/00  

(31) Priority Document No  :2012034569  

(32) Priority Date  :20/02/2012 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2013/052106  

:30/01/2013 

(87) International Publication No  :WO 2013/125315  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FUJIFILM CORPO RATION  

      Address of Applicant :26 30 Nishiazabu 2 chome Minato ku 

Tokyo 1068620 Japan 

(72)Name of Inventor : 

   1)IMAIZUMI Mitsuhiro  

   2)WATANABE Toshihiro  
 

(57) Abstract : 

A method for concentrating a plate making process effluent from a photosensitive lithographic printing plate precursor comprising: 

simultaneously performing desensitization and development of a photosensitive lithographic printing plate precursor having a radical 

polymerizable image recording layer on a support using a developing liquid in which the content of an organic solvent having a 

boiling point of 100 300°C is 2 mass% or less and which contains 1 10 mass% of a surfactant having a phenyl group or a naphthyl 

group and an ethylene oxide group or a propylene oxide group in one development bath of an automatic developing machine; 

evaporation concentrating a plate making process effluent generated by the above process to 1/2 to 1/10 volume in an effluent 

concentrating device; and condensing water vapor separated in the evaporation concentration to generate reclaimed water. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6224/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :18/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : STABILIZED FORMULATIONS CONTAINING ANTI ANG2 ANTIBODIES 
 

  

(51) International 

classification  
:C07K16/22,A61K39/395,A61K47/06  

(31) Priority Document No  :61/589427  

(32) Priority Date  :23/01/2012 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2013/022473  

:22/01/2013 

(87) International 

Publication No  
:WO 2013/112438  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)REGENERON PHARMACEUTICALS INC.  

      Address of Applicant :777 Old Saw Mill River Road 

Tarrytown New York 10591 U.S.A. 

(72)Name of Inventor : 

   1)WALSH Scott 

   2)DIX Daniel 
 

(57) Abstract : 

The present disclosure provides pharmaceutical formulations comprising an antibody that specifically binds to angiopoietin 2 (Ang 2). 

The formulations may contain in addition to an anti Ang 2 antibody at least one amino acid at least one sugar or at least one non ionic 

surfactant. The pharmaceutical formulations of the present disclosure exhibit a substantial degree of antibody stability after storage for 

several months and after being subjected to thermal and other physical stress. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6225/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :09/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : NATURAL BLUE ANTHOCYANIN CONTAINING COLORANTS 
 

  

(51) International 

classification  
:C09B61/00,C07H17/065,A23L1/275  

(31) Priority Document No  :61/790746  

(32) Priority Date  :15/03/2013 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2014/027385  

:14/03/2014 

(87) International 

Publication No  
:WO 2014/152478  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MARS INCORPORATED  

      Address of Applicant :6885 Elm Street McLean Virginia 

22101 U.S.A. 

   2)THE OHIO STATE UNIVERSITY  

(72)Name of Inventor : 

   1)ROBBINS Rebecca J. 

   2)JOHNSON J. Christopher 

   3)COLLINS Thomas M. 

   4)AHMADIANI Neda  

   5)GIUSTI M. Monica  
 

(57) Abstract : 

The present invention is directed to natural blue anthocyanin containing colorants comprising fractions of anthocyanin molecules 

separated from anthocyanin containing vegetable and fruit juices and extracts. Anthocyanin fractions are separated at a select pH 

based on differences in polarity of the anthocyanin molecules in the anthocyanin containing vegetable and fruit juices and extracts. 

The invention is directed to the anthocyanin fractions providing color characteristics similar to those provided by the synthetic blue 

colorant FD&C Blue No. 1. The present invention is also directed to natural green colorants comprising the natural blue anthocyanin 

containing colorant and a natural yellow colorant. The present invention is further directed to edible products comprising the natural 

blue anthocyanin containing colorants. 

  

 

No. of Pages : 41 No. of Claims : 15 



                                   The Patent Office Journal 01/07/2016                                                        

 

37932 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6227/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :18/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : SAMPLE SELECTION AND INTERCELL INTERFERENCE CANCELLATION FOR SECONDARY 

SYNCHRONIZATION SIGNAL (SSS) DETECTION 
 

  

(51) International classification  :H04J11/00  

(31) Priority Document No  :61/375,649  

(32) Priority Date  :20/08/2010 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2011/048421  

:19/08/2011 

(87) International Publication No  :WO/2012/024587  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filed on 

:1836/CHENP/2013  

:07/03/2013 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED  

      Address of Applicant :Attn: International IP Administration, 

5775 Morehouse Drive, San Diego, California 92121-1714, 

United States of America U.S.A. 

(72)Name of Inventor : 

   1)TAO LUO  

   2)KAPIL BHATTAD  

   3)XIAOXIA ZHANG  

   4)TAESANG YOO 

   5)XILIANG LUO  

   6)KE LIU  
 

(57) Abstract : 

A method for wireless communications, comprising: receiving a first signal for determining a cell identity; sampling multiple bursts of 

the first signal during sampling intervals, wherein the bursts are sampled with non-uniform spacing between the sampling intervals; 

and determining at least one sequence of the first signal based on the sampled multiple bursts. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6227/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :09/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : SYSTEMS AND METHODS FOR DEFINING ATTRIBUTES OF ATTENDED DELIVERY/PICKUP 

LOCATIONS 
 

  

(51) International classification  :G06Q30/00  

(31) Priority Document No  :61/777968  

(32) Priority Date  :12/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/023649  

:11/03/2014 

(87) International Publication No  :WO 2014/164860  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UNITED PARCEL SERVICE OF AMERICA INC.  

      Address of Applicant :55 Glenlake Parkway NE Atlanta GA 

30328 U.S.A. 

(72)Name of Inventor : 

   1)SCHENKEN Christopher 
 

(57) Abstract : 

A computer system for defining attributes associated with attended delivery/pickup locations is described. In various embodiments the 

system is configured to enable an authorized user to define certain attributes of a particular attended delivery/pickup location. In some 

embodiments the system is configured to verify that the particular user is authorized to define the one or more attributes associated 

with the particular attended delivery/pickup location. The attributes may be: 1 ) one or more times the particular attended 

delivery/pickup location is open for individuals to pick up a parcel; and 2) a certain product and/or brand the particular attended 

delivery location will accept. Once the one or more attributes are defined; in one or more embodiments the system is configured to 

accept or reject parcel delivery requests based at least in part on the attributes. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5892/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :01/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : GAIN NORMALIZATION CORRECTION OF PMI AND CQI FEEDBACK FOR BASE STATION 

WITH ANTENNA ARRAY 
 

  

(51) International classification  :H04B7/06,H04L25/02  

(31) Priority Document No  :13/367799  

(32) Priority Date  :07/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/022487  

:22/01/2013 

(87) International Publication No  :WO 2013/119382  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MOTOROLA MOBILITY LLC  

      Address of Applicant :222 W. Merchandise Mart Plaza, Suite 

1800, Chicago , Illinois 60654 USA. U.S.A. 

(72)Name of Inventor : 

   1)COLIN Frank D.  

   2)BROWN Tyler A. 

   3)KRISHNAMURTHY Sandeep H. 
 

(57) Abstract : 

A wireless communication device and a method therein includes estimating a channel for each of a plurality of transmit antenna ports 

using a reference symbol received from the corresponding antenna port determining a composite channel estimate based on the 

estimated channels and based on a precoding matrix and determining an updated composite channel estimate using the composite 

channel estimate and using a gain correction corresponding to the precoding matrix. The gain correction can be obtained over the air 

or computed at the wireless communication device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5893/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :25/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CULLING USING MASKED DEPTHS FOR MSAA 
 

  

(51) International classification  :G06T  

(31) Priority Document No  :14/141,606  

(32) Priority Date  :27/12/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INTEL CORPORATION  

      Address of Applicant :2200 Mission College Blvd. Santa 

Clara, CA 95054, USA U.S.A. 

(72)Name of Inventor :  

   1)HASSELGREN, Jon N. 

   2)ANDERSSON, Magnus 
 

(57) Abstract : 

In accordance with some embodiments, a full per sample coverage mask may be used for a subset of the pixels in the tile, thereby 

enabling pixels that belong to multiple depth ranges to be handled. This makes the depth bounds a tighter fit for the true depth range of 

the tile and improves hierarchical depth culling efficiency when MSAA is used. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.60/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :02/01/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : A COMPONENT AND A METHOD OF COOLING A COMPONENT 
 

  

(51) International classification  :F01D5/18  

(31) Priority Document No  :61/666813  

(32) Priority Date  :30/06/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/044415  

:06/06/2013 

(87) International Publication No  :WO 2014/004014  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GENERAL ELECTRIC COMPANY  

      Address of Applicant :1 River Road Schenectady NY 12345 

U.S.A. 

(72)Name of Inventor : 

   1)GROOMS James Hamilton 

   2)SENILE Darrell Glenn  

   3)FREDERICK Robert Alan  
 

(57) Abstract : 

A component (100) and method of cooling a component (100) are provided. The component (100) includes a leading edge (110) a 

trailing edge (112) at least one cavity (200) between the leading edge (110) and the trailing edge (112) at least one diffusion member 

(130) adjacent to the cavity (200). The diffusion member (130) includes an inlet (210) adjacent to the cavity (200) a metering zone 

(220) adjacent to the inlet (210) a diffusion zone (230) adjacent to the metering zone (220) and an outlet (240) adjacent the diffusion 

zone (230) and adjacent the trailing edge (112). The diffusion member (130) provides up to about 70% reduction in flow and uniform 

cooling of the trailing edge of the component (100). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6109/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :07/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : OIL INTAKE DEVICE FOR VEHICLE 
 

  

(51) International classification  :F04C2/10,F04C14/26,F16H57/04  

(31) Priority Document No  :2013083978  

(32) Priority Date  :12/04/2013 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2014/058360  

:25/03/2014 

(87) International Publication 

No  
:WO 2014/167996  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HONDA MOTOR CO.LTD.  

      Address of Applicant :1 1 MinamiAoyama 2 chome Minato ku 

Tokyo 1078556 Japan 

(72)Name of Inventor : 

   1)MINAMINAKAMICHI Takashi  
 

(57) Abstract : 

Provided is an oil intake device provided with a primary intake opening (51) which is disposed on an inflow edge (41a) of a narrow 

tube (41) and through which oil in an oil retention unit (20) is taken in and a tertiary intake opening (53) which is formed in a gap 

between a first tapered surface (32) and a second tapered surface (42) by the displacement of the narrow tube (41) relative to a wide 

tube (31). The oil intake device is configured so that if the intake pressure of an oil pump (10) is less than a prescribed pressure only 

oil from the primary intake opening (51) is taken in and if the intake pressure of the oil pump (10) is at least the prescribed 

pressure the tertiary intake opening (53) is formed in the gap between the first tapered surface (32) and the second tapered surface (42) 

by the displacement of the narrow tube (41) relative to the wide tube (31) and air from the tertiary intake opening (53) is taken in. The 

drive torque of a mechanical oil pump driven by rotation transmitted from a drive source of a vehicle can be reduced and loss imparted 

to the drive source can be effectively reduced. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6230/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :09/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : MANAGING ITEM PICKUP AT ATTENDED LOCATIONS 
 

  

(51) International 

classification  
:B64C19/00,B64C29/00,G08G5/00  

(31) Priority Document No  :61/777968  

(32) Priority Date  :12/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2014/023638  

:11/03/2014 

(87) International Publication 

No  
:WO 2014/164855  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UNITED PARCEL SERVICE OF AMERICA INC.  

      Address of Applicant :55 Glenlake Parkway NE Atlanta GA 

30328 U.S.A. 

(72)Name of Inventor : 

   1)LIEVENS Daniel 

   2)DETHIER Vincent  

   3)PIRENNE Luc 
 

(57) Abstract : 

Systems and methods for facilitating pick up of items delivered to attended delivery/pickup locations. In various embodiments the 

system is configured for confirming an identity of a person attempting to pick up a parcel from an attended delivery/pickup location 

before releasing the parcel to the person. The system may confirm the identity by receiving identifying information by confirming a 

geographic location of a person attempting to retrieve the parcel etc. In some embodiments the system may be configure to enable 

parcel recipients to provide other persons the authorization to retrieve parcels and may be further configured to confirm this 

authorization before releasing parcels to a person other than the intended parcel recipient. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6113/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :07/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : TRICYCLE 
 

  

(51) International classification  :B62H1/04,B62H1/12,B62K3/00  

(31) Priority Document No  :BE20130156  

(32) Priority Date  :11/03/2013 

(33) Name of priority country  :Belgium 

(86) International Application No 

        Filing Date 

:PCT/IB2014/059589  

:10/03/2014 

(87) International Publication No  :WO 2014/141042  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)N.G.M. SPRL 

      Address of Applicant :Beverlaai 73 B 8500 Kortrijk Belgium 

(72)Name of Inventor : 

   1)NEERMAN Johan 
 

(57) Abstract : 

A folding tricycle (1) for transporting a person wherein the tricycle (1) comprises a front wheel (2) two rear wheels (3) and a frame 

joining the wheels (2 3) wherein the frame comprises two arms (7) that carry the rear wheels (3). The arms (7) are connected to the 

rest of the frame in such a manner that the arm (7) can adopt different positions relative to the rest of the frame. The width and length 

of the tricycle (1) are therefore adjustable. In all positions of the arms (7) the 10 planes wherein the rear wheels (3) are located are 

substantially parallel to the longitudinal axis of the tricycle (1) and the tricycle (1) can be driven. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6116/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :12/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : SEPARATE HYDRAULIC UNIT WITH COOLING OF OIL 
 

  

(51) International classification  :F15B21/04,B25D9/00,E21B1/00  

(31) Priority Document No  :12501342  

(32) Priority Date  :17/02/2012 

(33) Name of priority country  :Sweden 

(86) International Application 

No 

        Filing Date 

:PCT/SE2013/050107  

:11/02/2013 

(87) International Publication 

No  
:WO 2013/122531  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CONSTRUCTION TOOLS PC AB  

      Address of Applicant :Box 703 S 391 27 Kalmar Sweden 

(72)Name of Inventor : 

   1)KARLSSON Magnus 

   2)DANIELSSON Torkel  
 

(57) Abstract : 

A separate hydraulic power pack (2) for providing at least one user with an oil flow is presented. The hydraulic unit (2) comprises: a 

motor (14) a hydraulic pump driven by the motor (14) a tank (16) an oil inlet (20) an oil outlet (22) a heat exchanger (18) and a first 

conduit systems for oil. The first conduit system connects at least the oil inlet (20) the heat exchanger (18) the oil tank (16) the 

hydraulic pump (40) and the oil outlet. The heat exchanger (18) is provided for liquid cooling of the oil. The separate hydraulic unit 

(2) comprises a cooling liquid inlet (24) for connection to a cooling liquid source a first cooling liquid outlet (26) and a second conduit 

system for a cooling liquid. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6236/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :19/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : WHEEL DRIVING APPARATUS 
 

  

(51) International classification  :F16H1/32,B60K7/00,F16C3/03  

(31) Priority Document No  :2012011068  

(32) Priority Date  :23/01/2012 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2013/050662  

:16/01/2013 

(87) International Publication No  :WO 2013/111650  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NTN CORPORATION  

      Address of Applicant :3 17 Kyomachibori 1 chome Nishi ku 

Osaka shi Osaka 5500003 Japan 

(72)Name of Inventor : 

   1)YAMAMOTO Ken  

   2)SUZUKI Minoru  
 

(57) Abstract : 

Provided is a wheel driving apparatus that is capable of preventing vibration from being transmitted to a reduction gear casing when 

an internal gear vibrates due to the transmission of torque to the internal gear. A reduction gear (20) reducing a rotational speed of an 

electric motor (10) for transmission to a wheel hub (51) for supporting a wheel is a cycloid reduction gear. An internal gear (26) which 

meshes with an external gear (24) of the cycloid reduction gear is prevented from rotating at a reduction gear casing (21) using 

rotation prevention means (40). The rotation prevention means (40) is provided with an elastic support function so as to elastically 

support the internal gear (26). When a vibration load is applied to the internal gear (26) while rotational torque is transmitted from the 

external gear (24) to the internal gear (26) the vibration is absorbed by elastic deformation of the rotation prevention means (40) and 

transmission thereof to the reduction gear casing (21) is prevented. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6236/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :09/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : BLOCK STORAGE USING A HYBRID MEMORY DEVICE 
 

  

(51) International classification  :G06F3/06  

(31) Priority Document No  :13/862104  

(32) Priority Date  :12/04/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/058839  

:10/09/2013 

(87) International Publication No  :WO 2014/168647  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MICROSOFT TECHNOLOGY LICENSING LLC  

      Address of Applicant :One Microsoft Way Redmond WA 

98052 U.S.A. 

(72)Name of Inventor : 

   1)LEE Scott Chao Chueh 

   2)ALEXANDER Robin A.  

   3)PREWITT Lee E. 

   4)CHEN Chiuchin 

   5)SADOVSKY Vladimir  
 

(57) Abstract : 

Techniques for block storage using a hybrid memory device are described. In at least some embodiments a hybrid memory device 

includes a volatile memory portion such as dynamic random access memory (DRAM). The hybrid memory device further includes 

non volatile memory portion such as flash memory. In at least some embodiments the hybrid memory device can be embodied as a 

non volatile dual in line memory module or NVDIMM. Techniques discussed herein employ various functionalities to enable the 

hybrid memory device to be exposed to various entities as an available block storage device. 
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(54) Title of the invention : METHOD FOR PRODUCING BACTERIOCHLOROPHYLL A 
 

  

(51) International classification  :C12P17/18  

(31) Priority Document No  :61/776314  

(32) Priority Date  :11/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2014/000468  

:11/03/2014 

(87) International Publication No  :WO 2014/140786  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TOOKAD IP SARL  

      Address of Applicant :7 Place du Thtre L 2613 Luxembourg 

Luxembourg 

(72)Name of Inventor : 

   1)EREN Doron 

   2)MAZOR Nitsa 
 

(57) Abstract : 

A fed batch fermentation method for production of bacteriochlorophyll a (Bchla) from Rhodovulum sulfidophilum is provided 

wherein the growth medium contains an inorganic nitrogen compound as the nitrogen source and during fermentation the growth 

medium is supplemented with succinate carbon source an inorganic compound nitrogen source and a phosphorous source from 

external reservoirs connected to the fermenter vessel and after completion of the fermentation Bchla is recovered from the separated 

cells. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6118/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :12/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : MOBILE APPARATUS SUPPORTING A PLU RALITY OF ACCESS CONTROL CLIENTS AND 

CORRESPONDING METHODS 
 

  

(51) International classification  :H04L29/06,H04W12/06  

(31) Priority Document No  :61/598819  

(32) Priority Date  :14/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/026194  

:14/02/2013 

(87) International Publication No  :WO 2013/123233  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)APPLE INC. 

      Address of Applicant :1 Infinite Loop Cupertino California 

95014 U.S.A. 

(72)Name of Inventor : 

   1)HAGGERTY David 

   2)HAUCK Jerrold  

   3)JUANG Ben 

   4)LI Li  

   5)MATHIAS Arun  

   6)MCLAUGHLIN Kevin  

   7)NARASIMHAN Avinash  

   8)SHARP Chris 

   9)YOUSUF Vaid 

   10)XIANGGYING Yang  
 

(57) Abstract : 

Methods and apparatus for large scale distribution of electronic access control clients in one aspect a tiered security software protocol 

is disclosed. In one exemplary embodiment a server electronic Universal integrated Circuit Card (eUlCC) and client eUiCC software 

comprise a so called stack of software layers. Each software layer is responsible for a set of hierarchical functions which are 

negotiated with its corresponding peer software layer. The tiered security software protocol is configured for large scale distribution of 

electronic Subscriber Identity Modules (eS!Ms). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6240/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :10/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : SEALED COMPRESSOR 
 

  

(51) International classification  :F04B  

(31) Priority Document No  
:2013-

269721  

(32) Priority Date  :26/12/2013 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)MITSUBISHI ELECTRIC CORPORATION  

      Address of Applicant :of 7-3, Marunouchi 2-chome, Chiyoda-

ku, Tokyo 100-8310, Japan Japan 

(72)Name of Inventor : 

   1)FUKAYA, Atsuyoshi  

   2)MAEYAMA, Hideaki  
 

(57) Abstract : 

A lid portion 2a of an upper container part 2 in a sealed container 3 is dome-shaped as a whole by a plurality of spherical surfaces 31 

whose arc centers are located on an inner side of the sealed container, a plurality of spherical surfaces 32 whose arc centers are located 

on an outer side of the sealed container, or a combination of a spherical surface 31 whose arc center is located on the inner side of the 

sealed container and a spherical surface 32 whose arc center is located on the outer side of the sealed container. 
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(54) Title of the invention : A RECIPROCATING PISTON MECHANISM 
 

  

(51) International classification  :F02B41/04,F02B75/04  

(31) Priority Document No  :12152309.6  

(32) Priority Date  :24/01/2012 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2013/051333  

:24/01/2013 

(87) International Publication No  :WO 2013/110700  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)GOMECSYS B.V. 

      Address of Applicant :Energiestraat 23B1 NL 1411 AR 

Naarden Netherlands 

(72)Name of Inventor : 

   1)DE GOOIJER Lambertus Hendrik  
 

(57) Abstract : 

A reciprocating piston mechanism (1) comprises a crankcase (15) and a crankshaft (2) which has at least a crankpin (4). The 

crankshaft (2) is supported by the crankcase (15) and rotatable with respect thereto about a crankshaft axis (5). The mechanism further 

comprises at least a connecting rod (9) including a big end (8) and a small end (10) a piston (11) which is rotatably connected to the 

small end (10) and a crank member (6) which is rotatably mounted on the crankpin (4). The crank member (6) comprises at least a 

bearing portion (7) and has an outer circumferential wall which bears the big end (8) of the connecting rod (9) such that the connecting 

rod (9) is rotatably mounted on the bearing portion (7) of the crank member (6) via the big end (8). The crank member (6) is provided 

with a crank member gear (12). The crank member gear (12) is an external gear which meshes with at least an intermediate gear (13). 

The intermediate gear (13) is an external gear which also meshes with an auxiliary gear (14). The auxiliary gear (14) is an external 

gear which is fixed to an auxiliary shaft (16) that extends concentrically through the crankshaft (2). The crankshaft (2) and the 

auxiliary shaft (16) are rotatable with respect to each other. 

  

 

No. of Pages : 51 No. of Claims : 18 



                                   The Patent Office Journal 01/07/2016                                                        

 

37947 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6241/CHENP/2014 A 
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(54) Title of the invention : GEARBOX BRACKET AND POWER SEAT SLIDING DEVICE 
 

  

(51) International classification  :F16H57/025,B60N2/07,F16H1/16  

(31) Priority Document No  :2012011898  

(32) Priority Date  :24/01/2012 
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:PCT/JP2013/051451  

:24/01/2013 

(87) International Publication 

No  
:WO 2013/111816  

(61) Patent of Addition to 

Application Number  
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(71)Name of Applicant :  

   1)SHIROKI CORPORATION  

      Address of Applicant :2 Kirihara cho Fujisawa shi Kanagawa 

2520811 Japan 

(72)Name of Inventor :  

   1)ENOKIJIMA Tomohiro  

   2)ITO Toshiharu 
 

(57) Abstract : 

[Problem] To provide a low cost gearbox bracket and power seat sliding device. [Solution] The base (351) is obtained from a main 

body (353) that supports the gearbox (331) and a first protruding section (355) and a second protruding section (357) which are 

connected to the main body (353) and protrude parallel to the direction of the output shaft. The side of the first protruding section 

(355) and the side of a first attachment section (371) are connected by a first upright wall section (361) and a second upright wall 

section (363). The side of the second protruding section (357) and the side of a second attachment section (373) are connected by a 

third upright wall section (365) and a fourth upright wall section (367). 
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(54) Title of the invention : GUIDED GROUND VEHICLE INCLUDING A DEVICE FOR MANAGING A DERAILMENT OF 

THE VEHICLE, AND ASSOCIATED DERAILMENT MANAGEMENT METHOD 
 

  

(51) International classification  :B61F  

(31) Priority Document No  :13 62420  

(32) Priority Date  :11/12/2013 

(33) Name of priority country  :France 
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      Address of Applicant :of 3 avenue Andr Malraux, F-92300, 

Levallois Perret, France France 

(72)Name of Inventor : 

   1)FLAMANC, Emmanuel  
 

(57) Abstract : 

The guided ground vehicle (12) is able to travel on a track (16) which comprises an electric contact rail (18) for supplying electricity 

to the vehicle via the ground, the rail including several electrical circuits (20), each electrical circuit being connected to at least one 

electric switching member (28). The vehicle includes a device (32) for managing a derailment of the ground vehicle and generating 

means (30) for generating a control signal for controlling the electric switching members connected to the electrical circuits positioned 

across from the ground vehicle, to close said electrical circuit. The device includes detecting means (46) for detecting the derailment 

of the ground vehicle and processing means (48, 54) connected to the detecting means and the generating means. The processing 

means are adapted to deactivate the generating means to inhibit the generation of the control signal, in order to cause the opening of 

the circuits across from the vehicle. Figure 2 
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(54) Title of the invention : COATED NARROW BAND RED EMITTING FLUOROSILICATES FOR SEMICONDUCTOR LEDS 
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(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V.  

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)WEILER Volker  

   2)SCHMIDT Peter Josef 
 

(57) Abstract : 

The invention provides a lighting unit comprising a light source configured to generate light source light and a particulate luminescent 

material configured to convert at least part of the light source light into luminescent material light wherein the light source comprises a 

light emitting diode (LED) wherein the particulate luminescent material comprises particles comprising cores said cores comprising a 

phosphor comprising M MAX doped with tetravalent manganese wherein M comprises an alkaline earth cation M comprises an 

alkaline cation and x is in the range of 0 1 wherein A comprises a tetravalent cation at least comprising silicon wherein X comprises a 

monovalent anion at least comprising fluorine and wherein the particles further comprise a metal phosphate based coating wherein the 

metal of the metal phosphate based coating is selected from the group consisting of Ti Si and Al. 
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(54) Title of the invention : SYSTEMS AND METHODS FOR IDENTIFYING AND CHARACTERIZING ATHLETIC 
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(72)Name of Inventor : 

   1)LOKSHIN Anatole M.  

   2)KUZKIN Vitaly A.  
 

(57) Abstract : 

Embodiments of the present disclosure help automatically identify athletic maneuvers performed by actors and/or their sports 

equipment using data from sensors. Among other things various embodiments help judges and spectators of extreme sports to assess 

athletic maneuvers based on objective empirical data and allow action sport participants to objectively compare tricks performed at 

different times and/or different locations. A computer implemented method according to one embodiment of the present disclosure 

comprises receiving by a computer system sensor data related to motion by an actor over a time period; determining by the computer 

system and based on the sensor data a plurality of motion characteristics; and identifying based on the plurality of motion 

characteristics an athletic maneuver associated with the motion by the actor during the time period. 
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   2)HIKMET Rifat Ata Mustafa  
 

(57) Abstract : 

There is provided an optical element (100) for use with a LED (102) wherein a base face (103) is arranged to receive incoming light 

from the LED (102). The optical element (100) comprises a top face (104) having a pattern (108) of optical structures (110) which 

refract light away from an optical axis (A) of the optical element (100). Further the optical element (100) comprises a plurality of side 

faces (106) extending between the top face (104) and the base face (103) and arranged to refract light from the light towards the 

optical axis (A). In order to avoid total internal reflection at the top face (104) the top face (104) extends such that it covers a first 

angular range relative to the optical axis (A). The first angular range is an angular range outside which light emitted by the LED (102) 

would be subject to total internal reflection at an imaginary extension of the top face. The optical element (100) is advantageous in 

that it provides a more uniform illumination pattern without leading to energy losses. 
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   3)ROTH Stanley A. 

   4)VOSS Kenneth E. 
 

(57) Abstract : 

An oxidation catalyst composite methods and systems for the treatment of exhaust gas emissions from a diesel engine are described. 

More particularly an oxidation catalyst composite including a zoned diesel oxidation catalyst with a first washcoat zone with a Pt/Pd 

ratio that is less than 3:1 and a PGM loading at least twice that of a second washcoat zone. 
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(51) International classification  :B60C9/00  

(31) Priority Document No  :NA 
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(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
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   1)P.J. XAVIER 

   2)MANOJ PHILIP  

   3)K.M. VARGHESE 
 

(57) Abstract : 

We Claim : 1. A Pneumatic Bias Belted Motorcycle Tyre with low rolling resistance tread surface touching the ground comprising 

reinforcing nylon/polyester/similar materials with rubber coated carcass plies extending circumferentially from bead to bead having 

cord angle from about 25° to 45° measured in opposite directions from the center line of the Tyre and two belts above the carcass plies 

and below the low rolling resistance tread comprising nylon/polyester/similar materials with rubber coated having cord angle 5° to 40° 

measured from the Tyre centre line and is placed annularly and having the same tread compound as side wall or two separate side 

walls with same and/or different compound other than tread compound. 
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12345, USA U.S.A. 

(72)Name of Inventor : 

   1)DAS, BIPUL 

   2)NARAYANAN, AJAY  

   3)SHAH, PRATIK  
 

(57) Abstract : 

A method includes receiving a monochromatic image comprising a head of a subject from a Computed Tomography (CT) scanner and 

detecting a petrous bone of the head in the monochromatic image. The method further includes determining a linear attenuation 

coefficient of at least one petrous voxel representing the petrous bone and calculating a mass attenuation coefficient of the petrous 

voxel based on the linear attenuation coefficient and a density of the petrous bone. The method also includes computing a 

monochromatic energy level of the monochromatic image based on the mass attenuation coefficient of the petrous voxel and 

recalibrating the monochromatic image corresponding to the computed monochromatic energy level to the desired monochromatic 

energy level. 
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   1)FEDERAL MOGUL CORPORATION  

      Address of Applicant :26555 Northwestern Highway 

Southfield MI 48033 U.S.A. 

(72)Name of Inventor : 

   1)AHARONOV Robert R. 
 

(57) Abstract : 

waA coated cylinder liner 20 comprises a wear resistant layer 22 such as a DLC coating and a metallic adhesive layer 24 such as 

chromium or titanium deposited on an inner surface 26 thereof. The layers 22 24 each have a thickness t t varying by not more than 

5% along at least 70% of the length of the inner surface 26. The metallic adhesive layer 24 is deposited by sputtering a consumable 

metallic electrode 28 onto the inner surface 26. The sputtering can be magnetron sputtering. The consumable metallic electrode 28 can 

include a hollow opening 40 with orifices 50 for providing a carrier gas into the deposition chamber 52. In addition the inner surface 

26 of the cylinder liner 20 can provide the deposition chamber 52 by sealing a first opening 36 and second opening 38 of the cylinder 

liner 20. 
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(54) Title of the invention : SYSTEM AND METHOD FOR REGULARIZING AN INK MODEL FOR A COLOR DEVICE 
 

  

(51) International classification  :H04N1/60  
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(71)Name of Applicant :  

   1)AGFA GRAPHICS NV  
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2640 Mortsel Belgium 

(72)Name of Inventor : 

   1)MAHY Marc  

   2)VANDE VELDE Koen  

   3)TUNITSKY Dmitry  
 

(57) Abstract : 

The method comprises the steps of : selecting an n ink model for the color device for transferring a set of colorant values in colorant 

space to a set of color values in color space; selecting a printer characteristic of the n ink model wherein the printer characteristic 

indicates the regularity of the n ink model; evaluating for the n ink model a set of one or more values and/or ranges for the printer 

characteristic thus determining the regularity of the n ink model; modifying the n ink model such that the modified n ink model is 

regular if  based on the evaluation the n ink model was not regular. 

  

 

No. of Pages : 79 No. of Claims : 7 



                                   The Patent Office Journal 01/07/2016                                                        

 

37957 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6124/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :12/08/2014 (43) Publication Date : 01/07/2016 
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(71)Name of Applicant :  

   1)VLP THERAPEUTICS LLC  

      Address of Applicant :1209 Orange Street Wilmington 

Delaware 19801 U.S.A. 

(72)Name of Inventor : 

   1)UENO Ryuji  

   2)AKAHATA Wataru  
 

(57) Abstract : 

The present invention provides a particle comprising a polypeptide and at least one antigen and a composition comprising thereof. 
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(54) Title of the invention : COMMUNICATION APPARATUS AND CONTROL METHOD THEREOF 
 

  

(51) International classification  :H04B  

(31) Priority Document No  
:2013-
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(32) Priority Date  :09/12/2013 
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      Address of Applicant :of 30-2, Shimomaruko 3-chome, Ohta-

ku, Tokyo, Japan Japan 

(72)Name of Inventor : 

   1)Nobuyuki Tsukamoto 

   2)Akihiro Tanabe 
 

(57) Abstract : 

A communication apparatus comprises a holding unit, a reception unit, and a transmission unit. The transmission unit can transmit 

both first application activation information and second application activation information that are the activation information held in 

the holding unit to an external apparatus which has transmitted the request, regardless of whether the request received by the reception 

unit is a request from the first external apparatus or from the second external apparatus, and the first application activation information 

is defined by a format compatible with a first control program, and the second application activation information is defined by a 

format compatible with a second control program. Fig. 6 
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(54) Title of the invention : COMBING CYLINDER FOR COMBER 
 

  

(51) International classification  :D01G  
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:2013-
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   1)KABUSHIKI KAISHA TOYOTA JIDOSHOKKI  

      Address of Applicant :of 2-1, Toyoda-cho, Kariya-shi, Aichi-

ken, Japan Japan 

(72)Name of Inventor : 

   1)SHIMBARA, Masami  
 

(57) Abstract : 

A combing cylinder of a comber includes a base and comb segments.  The base includes mounting slots.  Each comb segment includes 

a needle array and is detachably secured to the base via the associated mounting slot.  The sizes of the needle arrays vary from one 

comb segment to another.   The combing cylinder includes a cover.  When at least one of the comb segments is detached from the 

base, the cover is mounted on the base to cover the mounting slot corresponding to the detached comb segment. 
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(54) Title of the invention : CLOUD SERVICE RATING 
 

  

(51) International classification  :G06F  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(72)Name of Inventor : 

   1)KISHORE JAGANNATH  
 

(57) Abstract : 

According to an example, to provide cloud service ratings, a service type is monitored on a first and second cloud service by capturing 

on a network interface at least one resource utilization feed and at least one connection feed. Infrastructure-level metrics and 

application-level metrics for the service type on the first and second cloud services are determined based on the monitoring of the first 

and second cloud services. Cost information for the service type on the first and second cloud services is fetched. A rating for the 

service type on the first cloud service and a rating for the service type on the second cloud service are calculated based a weighting of 

the infrastructure-level metrics, the application-level metrics, and the cost information. [FIG. 2] 
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   3)JANAKIRAMAN Arun  
 

(57) Abstract : 

The combination of a gas pressure driven pump jet nozzle or alternatively Coanda effect nozzle with an impactor nozzle(s) in an air oil 

separator for separating oil from blow by gasses from a crankcase of an internal combustion engine or for separating liquid aerosol 

from gas in general. Such combination enhances impaction efficiency and enables operation at higher pressure differentials (or 

pressure drop) (dP) without causing excessive backpressure in the air oil separator. 
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(71)Name of Applicant :  
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      Address of Applicant :1 River Road Schenectady, New York 

12345 USA U.S.A. 

(72)Name of Inventor : 

   1)VAN DER MERWE, Gert Johannes 

   2)ORKISZEWSKI, Charles Stanley 
 

(57) Abstract : 

A turbine engine assembly (16) is provided. The assembly includes a stationary component (52), a drive shaft (32), and a gearbox (50) 

coupled along the drive shaft (32), and coupled to the stationary component (52). The assembly also includes a vibration-reducing 

mechanism (62) coupled between the stationary component (52) and the gearbox (50). The vibration-reducing mechanism (62) is 

configured to isolate a vibratory response of the gearbox (50) from the stationary component (52) 
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(54) Title of the invention : A NOVEL METHOD FOR MACHINING COUPONS OF GLASS REINFORCED HYBRID 

LAMINATE 
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   2)KIRAN AITHAL S  

   3)RACHITH S  N 
 

(57) Abstract : 

ABSTRACT In view of the foregoing embodiment herein provides a novel method of manufacturing tensile testing specimen, wherein 

the said method comprising of mild steel blocks, alien screws .. combinationa are sandwiching the glass reinforced hybrid laminates 

which needs to be cut to the required contour as specified in standard which are supposed to be accomplished. A protocol has been 

established for processing such specimens by designing fixtures and-novel manufacturing methodology to overcome the inherent 

characteristics of de-lamination. The present embodiment describes a novel machining technique to prepare tensile test specimens of 

hybrid laminates.  
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   5)TAI Anna  

   6)TSONG Annie Ening 
 

(57) Abstract : 

Provided herein are compositions and methods for improved production of acetyl CoA and acetyl CoA derived compounds in a host 

cell. In some embodiments the host cell is genetically modified to comprise a heterologous nucleotide sequence encoding a 

phosphoketolase (PK) and a functional disruption of an endogenous enzyme that converts acetyl phosphate to acetate. In some 

embodiments the host cell further comprises a heterologous nucleotide sequence encoding a phosphotransacetylase (PTA). In some 

embodiments the enzyme that converts acetyl phosphate to acetate is a glycerol 1 phosphatase. In some embodiments the glycerol 1 

phosphatase is GPP1/RHR2. In some embodiments the glycerol 1 phosphatase is GPP2/HOR2. The compositions and methods 

described herein provide an efficient route for the heterologous production of acetyl CoA derived compounds including but not limited 

to isoprenoids polyketides and fatty acids. 
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   1)LEUSSLER Christoph  

   2)KATSCHER Ulrich  
 

(57) Abstract : 

A medical apparatus (600 700 800 900 1000) comprising a magnetic resonance imaging system (602) comprising a magnet (604) with 

an imaging zone (608) for acquiring magnetic resonance data (642 748) from a subject (618) from within the imaging zone. The 

medical apparatus further comprises a memory (632) for storing machine executable instructions (660 662 664 760 762 764). The 

medical apparatus further comprises a processor (626) for controlling the medical apparatus. Execution of the instructions causes the 

processor to: acquire (100 200 300 400 506) B1 field map magnetic resonance data (642) using the magnetic resonance imaging 

system and determine (102 206 306 408 512) a temperature map (646) using the B1 field map magnetic resonance data. 
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   4)WALLECAN Jo«l Ren Pierre  
 

(57) Abstract : 

A process is disclosed for obtaining citrus fiber from citrus peel. Citrus fiber is obtained having a c close packing concentration value 

of less than 3.8 wt% anhydrous base. The citrus fiber can be used in food products feed products beverages personal care 

products pharmaceutical products or detergent products. 
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   4)BARTULA Marek J anusz 
 

(57) Abstract : 

The present invention relates to an apparatus (10) for determining vital sign information (R) from a subject(12) comprising: a 

detection unit (20) for detecting radiation (22) received from the subject(12) in a field of view (56) a first determining unit (28) for 

determining a first time dependent signal (30) from the radiation (22) received from the subject(12) an evaluation unit (32) for 

deriving at least one parameter (36) from the first time dependent signal(30) a selection unit (38) for selecting an area (64) in the field 

of view (56) on the basis of the detected radiation (20) and the at least one parameter (36) a second determining unit (44) for 

determining a second time dependent signal (46) from the radiation (22) received from the selected area (64) and an analysis unit (48) 

for analyzing the second time dependent signal (46) and for determining the vital sign information(R)on the basis of the analysis of the 

second time dependent signal (46). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6254/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :19/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : REMOTE CONTROL OF LIGHT SOURCE 
 

  

(51) International classification  :H05B37/02  

(31) Priority Document No  :61/597858  

(32) Priority Date  :13/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2013/050782  

:30/01/2013 

(87) International Publication No  :WO 2013/121311  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V.  

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)VAN DE SLUIS Bartel Marinus  

   2)CUPPEN Roel Peter Geert 
 

(57) Abstract : 

A lighting system comprises a set of light sources and a remote control unit. The remote control unit comprises a user interface 

through which a user may identify an area in an image and a light source. The identified image area is linked with the light source and 

color information of the identified image area is transmitted to the light source. The light source is thereby enabled to adapt its light 

output to the color information. A user is thereby enabled to pick the color to be outputted by a light source by selecting an area in an 

image displayed on the remote control unit. The remote control unit may be part of a mobile telephone a tablet computer an electronic 

photo frame or a television screen. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6255/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :11/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CONTROL PROCESS TO SAVE ELECTRICAL ENERGY CONSUMPTION OF A PUMP 

EQUIPMENT 
 

  

(51) International classification  :F17C  

(31) Priority Document No  :13 62645  

(32) Priority Date  :16/12/2013 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Schneider Toshiba Inverter Europe SAS 

      Address of Applicant :of 33 rue Andr Blanchet, F-27120 Pacy 

sur Eure, France France 

(72)Name of Inventor : 

   1)MALRAIT, Fran§ois  

   2)EJJABRAOUI, Kamal  
 

(57) Abstract : 

The invention relates to a control method for minimizing the electrical energy consumed during a process of filling or draining a tank 

(R), said process of filling or draining the tank being implemented using a pumping equipment item (EP) which comprises at least one 

pump, said filling or draining process being performed in the presence of a disturbing flow (Qc) draining the tank or respectively 

filling the tank, said method consisting in determining an optimum speed (opt) of the pumping equipment item that minimizes the 

electrical energy consumed by the pumping equipment item during the process of filling or draining the tank (R). Figure 2 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6255/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :19/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PHOTONIC PROBE APPARATUS WITH INTEGRATED TISSUE MARKING FACILITY 
 

  

(51) International classification  :A61B1/00,A61B5/00,A61B1/04  

(31) Priority Document No  :61/597872  

(32) Priority Date  :13/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2013/051063  

:08/02/2013 

(87) International Publication No  :WO 2013/121331  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V.  

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)MULLER Man fred 

   2)KESWARPU Payal 

   3)GUPTA Vipin  

   4)FIRTION Celine  
 

(57) Abstract : 

The invention relates to a photonic probe apparatus and a method for probing tissue to detect and mark biological tissue with 

cancerous or precancerous states. The apparatus involves a probe for illuminating tissue and collecting light from an illuminated tissue 

region through the probe a unit for analyzing collected light to determine whether a threshold measure of probability of a cancerous or 

precancerous lesion in the probed tissue region in contact with the probe is exceeded and an integrated tissue marking facility which 

can be activated to mark the probed tissue region through the probe when the threshold measure is exceeded. The photonic probe 

apparatus and the method are especially suitable for probing regions in squamous and columnar epithelia to detect and mark regions 

with cervical cancer or cervical intraepithelial neoplasia (CIN). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6257/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :11/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PRINTING APPARATUS AND CONTROL METHOD 
 

  

(51) International classification  :G03G15/00  

(31) Priority Document No  
:2013-

259504  

(32) Priority Date  :16/12/2013 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CANON KABUSHIKI KAISHA  

      Address of Applicant :of 30-2, Shimomaruko 3-chome, Ohta-

ku, Tokyo, Japan Japan 

(72)Name of Inventor : 

   1)Naotoshi Kudo 
 

(57) Abstract : 

A printing apparatus according to the present invention includes a conveying unit conveying a printing medium, a printing unit, a 

cutting unit cutting the printing medium in a direction perpendicular to a conveying direction of the printing medium and a control 

unit. The control executes a test operation. The test operation includes printing a mark and cutting the printing medium while 

conveyance of the printing medium is stopped. (Figure 4A) 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6257/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :12/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : SYSTEM AND METHOD FOR ENERGY SHEDDING 
 

  

(51) International classification  :G06F1/26,H02J3/14,H02J3/00  

(31) Priority Document No  :61/778541  

(32) Priority Date  :13/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2014/059402  

:03/03/2014 

(87) International Publication No  :WO 2014/140990  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINK LIJKE PHILIPS N.V.  

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)PATEL Maulin Dahyabhai  
 

(57) Abstract : 

This invention discloses a method and apparatus for managing energy shedding by utilizing built in energy storage capacity of 

electronic devices to realize load shedding by selecting disconnecting the devices from the electrical grid and operating on battery 

power and detecting appropriate periods to reconnect the devices to the grid to replenish the expended energy in the energy storage 

capacity. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6139/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :08/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : AN ANALOG BLOCK AND TEST BLOCKS FOR TESTING THEREOF 
 

  

(51) International classification  :G01R31/3167,G01R31/317  

(31) Priority Document No  :13/802223  

(32) Priority Date  :13/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/025438  

:13/03/2014 

(87) International Publication No  :WO 2014/159909  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)XILINX INC.  

      Address of Applicant :Attn: Legal Dept. 2100 Logic Drive San 

Jose CA 95124 U.S.A. 

(72)Name of Inventor : 

   1)AZAD Sarosh I. 
 

(57) Abstract : 

An apparatus relating generally to a system on chip (200) is disclosed. In this apparatus the system on chip (200) has at least one 

analog block (201) an input/output interface (221) a data test block (209) and a processing unit (230). The processing unit (230) is 

coupled to the input/output interface (221) to control access to the at least one analog block (201). The data test block (209) is coupled 

to the at least one analog block (201) through the input/output interface (221). The processing unit (230) is coupled to the data test 

block (209) and configured to execute test code having at least one test pattern. The data test block (209) under control of the test code 

executed by the processing unit (230) is configured to test the at least one analog block (201) with the test pattern. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6262/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :12/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : END FRAY RESISTANT HEAT SHRINKABLE WOVEN SLEEVE ASSEMBLY THEREWITH AND 

METHODS OF CONSTRUCTION THEREOF 
 

  

(51) International classification  :H02G3/04,D03D1/00,H02G15/18  

(31) Priority Document No  :13/803225  

(32) Priority Date  :14/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2014/019324  

:28/02/2014 

(87) International Publication 

No  
:WO 2014/158694  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FEDERAL MOGUL POWERTRA IN INC.  

      Address of Applicant :26555 Northwestern Highway 

Southfield MI 48033 U.S.A. 

(72)Name of Inventor : 

   1)THOMAS Patrick  

   2)HENIN Delphine 
 

(57) Abstract : 

A woven sleeve sleeve assembly and methods of construction thereof are provided. The sleeve has a flexible abrasion 

resistant circumferentially closed and continuous elongate wall extending lengthwise along a central axis between opposite ends. The 

wall is woven with warp yarns extending generally parallel to the central axis and at least one heat shrinkable weft yarn extending 

generally transversely to the warp yarns. The warp yarns provide the sleeve with coverage abrasion resistance and flexibility and the 

weft yarn provides the ability to shrink the wall about an elongate member being protected within a cavity of the sleeve as well as 

providing enhanced crush strength and abrasion resistance. At least one of the warp yarns and/or weft yarn includes at least one low 

melt heat fusible yarn served therewith to enhance resistance to end fray during a cutting operation. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6264/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :12/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : A METHOD AND SYSTEM OF PROVIDING DATA SERVICE ACCORDING TO A USER S 

FUTURE LOCATION 
 

  

(51) International 

classification  
:H04W4/02,H04W4/04,H04L29/08  

(31) Priority Document No  :1304809.5  

(32) Priority Date  :15/03/2013 

(33) Name of priority country  :U.K. 

(86) International Application 

No 

        Filing Date 

:PCT/GB2014/050614  

:03/03/2014 

(87) International Publication 

No  
:WO 2014/140526  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)VODAFONE IP LICENSING LIMITED  

      Address of Applicant :Vodafone House The Connection 

Newbury Berkshire RG14 2FN U.K. 

(72)Name of Inventor : 

   1)DUNKIN Andrew  

   2)JAVAID Usman 

   3)LIOULIS Nikolaos  

   4)BENDER Sandra 
 

(57) Abstract : 

According to one aspect of the present invention there is provided a method for controlling data service for a vehicle based user of a 

telecommunication network. The method comprising: retrieving data associated with location behaviour of the user within the 

network; predicting based on said data and on a current user location within the network a future user location within the network; 

performing a determination of network capability at the future user location; and modifying in response to the determination a 

configuration of the network and/or a service parameter associated with the user. A network element system and computer program 

product are also provided. 

  

 

No. of Pages : 38 No. of Claims : 15 



                                   The Patent Office Journal 01/07/2016                                                        

 

37976 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6265/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :12/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD AND SYSTEM FOR CORRECTING PROPAGATION EFFECTS IN ULTRASOUND 

IMAGING 
 

  

(51) International classification  :A61B8/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)General Electric Company 

      Address of Applicant :1 River Road, Schenectady, New York 

12345, USA U.S.A. 

(72)Name of Inventor : 

   1)KRISHNAN, KAJOLI BANERJEE  

   2)SINGHAL, NITIN  

   3)NAGARAJ, NITHIN  

   4)VISWANATHAN, AMRITHA  

   5)PATIL, UDAY DAMODAR  

   6)SUBRAMANIAM, NITYA  
 

(57) Abstract : 

Methods and system for ultrasound imaging of a target scanned volume in a subject are presented. A physics-based propagation 

correction model that defines a relationship between relative acoustic pressures at one or more selected depths of the target scanned 

volume, which includes a first tissue having an overlying layer of a second tissue, and a reference scanned volume, which includes the 

first tissue, as a function of one or more imaging parameters and a thickness of the second tissue is determined. One or more 

propagation correction values are computed for correcting propagation effects in ultrasound echo data and/or an ultrasound image 

corresponding to the subject using the physics-based propagation correction model. Propagation-corrected ultrasound echo data and/or 

a propagation-corrected ultrasound image corresponding to the subject are generated using the propagation correction values. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6140/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :12/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PROVISION OF AN OPEN INSTANCE OF AN APPLICATION 
 

  

(51) International classification  :G06F3/14,G06F3/048  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/EP2011/074178  

:28/12/2011 

(87) International Publication No  :WO 2013/097895  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NOKIA TECHNOLOGIES OY,  

      Address of Applicant :Keilalahdentie 4 FIN 02150 Espoo 

Finland 

(72)Name of Inventor : 

   1)MARTIN John  

   2)BOROVSKY Andrew 

   3)OLDFIELD Graham Phillip  

   4)COLLIN Richard Michael  
 

(57) Abstract : 

An apparatus comprising: at least one processor; and at least one memory including computer program code the at least one memory 

and the computer program code configured to with the at least one processor cause the apparatus to perform at least the following: 

receive a user input; and based on the user input provide an open instance of a first application on a first device as a corresponding 

open instance of at least a related application on a second device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6142/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : AUTOMATIC GROUND FLOOR SELECTION IN ELEVATORS 
 

  

(51) International classification  :B66B  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ANVEKAR, DINESH KASHINATH  

      Address of Applicant :HEAD AND PROFESSOR, DEPT. OF 

COMPUTER SCIENCE & ENGG. NITTE MEENAKSHI 

INSTITUTE OF TECHNOLOGY GOVINDAPURA, 

GOLLAHALLI YELAHANKA, BANGALORE -5600 64. 

Karnataka India 

   2)RAJUK, VENUGOPAL KUPPANNA  

(72)Name of Inventor : 

   1)ANVEKAR, DINESH KASHINATH  

   2)RAJUK, VENUGOPAL KUPPANNA  
 

(57) Abstract : 

Abstract: The subject matter of this invention is providing a means for automatically selecting the destination floor by an elevator 

control system when a user calls the elevator car to go downwards. When a user calls the car from an upper floor, the control system 

automatically selects the floor 0 as the destination floor. This makes the users pressing the ground floor button once again 

unnecessary. If a user wants to go to a floor other than the ground floor, he can select the other floor number accordingly. The required 

proactive selection of floor 0 is achieved by a logic circuit in the car movement control unit of the elevator system. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6142/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :12/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHODS FOR REDUCING MANNOSYLTRANSFERASE ACTIVITY IN YEAST 
 

  

(51) International classification  :C12N1/00  

(31) Priority Document No  :61/599616  

(32) Priority Date  :16/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/025917  

:13/02/2013 

(87) International Publication No  :WO 2013/123034  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MERCK SHARP & DOHME CORP.  

      Address of Applicant :126 East Lincoln Avenue Rahway New 

Jersey 07065 0907 U.S.A. 

(72)Name of Inventor : 

   1)HAMILTON Stephen R.  
 

(57) Abstract : 

Disclosed are methods for reducing detectable mannosylation of linked and linked oligosaccharides in lower eukaryote host cells. In 

particular recombinant lower eukaryote host cells are provided in which expression of the GDP mannose transporter encoded by the 

Vanadate Resistant Glycosylation 4 () gene has been disrupted. In general the gene is essential for cell viability; however the present 

invention provides host cells that are viable when expression of the gene therein has been disrupted. The host cells are capable of 

producing proteins or glycoproteins that have reduced or no detectable a linked mannose  linked mannose or phosphomannose 

containing  and/or glycans. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6143/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : BEEPING HOUR GLASS 
 

  

(51) International classification  :G01P  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ANVEKAR, DINESH KASHINATH  

      Address of Applicant :HEAD AND PROFESSOR, DEPT. OF 

COMPUTER SCIENCE & ENGG. NITTE MEENAKSHI 

INSTITUTE OF TECHNOLOGY GOVINDAPURA, 

GOLLAHALLI YELAHANKA, BANGALORE -5600 64. 

Karnataka India 

   2)RAJUK, VENUGOPAL KUPPANNA  

(72)Name of Inventor : 

   1)ANVEKAR, DINESH KASHINATH  

   2)RAJUK, VENUGOPAL KUPPANNA  
 

(57) Abstract : 

Abstract: The subject matter of this invention is providing a means for giving an audio signal when an hour glass times out. The 

required function is achieved by using electrically conducting material in powder form such as fine metal filings. At the constricted 

neck of the hour glass two metallic electrodes are provided. When the conducting powder moves through neck, the two electrodes are 

electrically connected by the conducting grains. When all the conducting grains fall down to the lower cup of the hour glass, the two 

electrodes are electrically disconnected. Sensing this disconnection, an electronic circuit embedded in the base of the hour glass 

produces an audio beep through miniature piezoelectric beepers. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6267/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :12/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD FOR NON TOXIC TREATMENT FOR DRUG WITHDRAWAL 
 

  

(51) International 

classification  
:A61K31/55,A61P25/30,A61P25/00  

(31) Priority Document No  :61/852485  

(32) Priority Date  :15/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2014/028946  

:14/03/2014 

(87) International Publication 

No  
:WO 2014/144508  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DEMERX INC.  

      Address of Applicant :305 South Andrews Avenue Suite 515 

Fort Lauderdale Florida 33301 U.S.A. 

(72)Name of Inventor : 

   1)FRIEDHOFF Lawrence 
 

(57) Abstract : 

The disclosure provides a method to administer noribogaine to a human patient having drug addiction in dosages that provide efficacy 

without leading to any significant deleterious clinical signs. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6268/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :12/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PHARMACEUTICAL COMPOSITIONS CONTAINING SURFACTANT BASED VESICULAR 

DELIVERY SYSTEMS AND PREPARATIONS THEREOF 
 

  

(51) International classification  :A61K9/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Smitha Gandra 

      Address of Applicant :Flat no; 402, Sri Sai Style Apartments 

Plot No: F3, CMC Enclave Kondapur, Hyderabad Telangana- 

500084, India Telangana India 

(72)Name of Inventor : 

   1)Jukanti Raju 

   2)Smitha Gandra 
 

(57) Abstract : 

The present invention directed to provesicular based formulations comprising bazedoxifene acetate and preparations thereof. The 

present invention discloses the formulations of process for producing a dispersion of vesicles of anti-osteoporotic compound 

encapsulating an aqueous phase includes admixing a water-dispersible lipid compound with an aqueous phase to be encapsulated in 

the vesicles, agitating the resulting mixture to form a lamellar phase, adding a liquid dispersion phase and vigorously shaking the 

resulting mixture. The present invention further discloses the solid provesicular based formulations bazedoxifene acetate and 

preparations thereof for oral administration 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6148/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : ELECTRONIC MENU FOR FOOD ITEMS IN RESTAURANTS 
 

  

(51) International classification  :G06F  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ANVEKAR, DINESH KASHIN ATH  

      Address of Applicant :HEAD AND PROFESSOR, DEPT. OF 

COMPUTER SCIENCE & ENGG. NITTE MEENAKSHI 

INSTITUTE OF TECHNOLOGY GOVINDAPURA, 

GOLLAHALLI YELAHANKA, BANGALORE -5600 64. 

Karnataka India 

   2)RAJUK, VENUGOPAL KUPPANNA  

(72)Name of Inventor : 

   1)ANVEKAR, DINESH KASHINATH  

   2)RAJUK, VENUGOPAL KUPPANNA  
 

(57) Abstract : 

Abstract: The subject matter of this invention is providing a means for an alternative convenient means of placing orders for food 

items in a restaurant without the involvement of a waiter. A customer is given an electronic menu booklet in which against each food 

item there is an LCD touch sensitive display window. An item can be selected or deselected by touching the display window against 

the item. Each page has an up and a down touch window using which the customer can set the required quantity of the selected item. 

After quantities of all the desired items have been entered, the customer can see the list of items being ordered on the last page along 

with individual and total prices on a larger LCD screen on the last page. The customer can revise the requirement if required, and 

finally place the order by touching a touch window on the last page. The order is conveyed to a computer in the kitchen via wireless 

communication. The electronic menu is powered by an embedded rechargeable battery, and all the functions are carried out by an 

embedded electronic processing unit with wireless communication interface. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6149/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : FOOT PEDAL CALLING SWITCHERS FOR ELEVATORS 
 

  

(51) International classification  :B66B  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ANVEKAR, DINESH KASHINATH  

      Address of Applicant :HEAD AND PROFESSOR, DEPT. OF 

COMPUTER SCIENCE & ENGG. NITTE MEENAKSHI 

INSTITUTE OF TECHNOLOGY GOVINDAPURA, 

GOLLAHALLI YELAHANKA, BANGALORE -5600 64. 

Karnataka India 

   2)RAJUK, VENUGOPAL KUPPANNA  

(72)Name of Inventor : 

   1)ANVEKAR, DINESH KASHINATH  

   2)RAJUK, VENUGOPAL KUPPANNA  
 

(57) Abstract : 

Abstract: The subject matter of this invention is providing a non-touch means for calling and directing a car in an elevator system. A 

user can call a car of an elevator to his floor by pressing with his foot one of two foot pedals. Each pedal operates an electronic switch 

that is connected to the elevator control unit. Based on which pedal has been pressed, the elevator control unit sends the car to the 

floor of the user to go down or up. A digital display shows which floor the user wants to go. With the first pressing of a pedal, the 

display is set to the number of one floor above or below depending on whether the pedal operated was up or down pedal, respectively. 

Then, the user can keep pressing the pedal to increment or decrement the floor number until his desired number is reached. Holding 

the pedal down for a longer duration registers the number. Other users on the floor can similarly set floor numbers of their choice and 

register in the elevator control unit. When the car arrives at the floor, the chosen floor numbers would be preset in the switch panel. A 

similar set of two pedals provided within the car can be used to direct the car to move to other floors. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6274/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :12/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHODS AND DEVICES FOR PROVIDING APPLICATION SERVICES OVER MPTCP 

CONNECTION IN COMMUNICATIONS NETWORK 
 

  

(51) International classification  :H04W8/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ALCATEL LUCENT  

      Address of Applicant :148/152 route de la Reine 92100, 

Boulogne-Billancourt, France France 

(72)Name of Inventor : 

   1)KAHN, Colin  

   2)VASUDEVAN, Subramanian 

   3)KANUGOVI, Satish 

   4)LING, Jonathan 
 

(57) Abstract : 

A radio access network element includes a processor having a multipath transport control protocol (MPTCP) proxy server. The 

MPTCP proxy server is configured to distribute received downlink bearer traffic among a first MPTCP subflow and a second MPTCP 

subflow of a MPTCP connection between the radio access network element and a user equipment. The first MPTCP subflow is 

associated with a cellular link, and the second MPTCP subflow is associated with a wireless local area (WLAN) link. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6274/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :12/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : SMALL ELASTIC SEALING FEATURE INSIDE OF MAIN COMBUSTION SEALING 

EMBOSSMENT 
 

  

(51) International classification  :F16J15/08  

(31) Priority Document No  :13/804853  

(32) Priority Date  :14/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/019712  

:01/03/2014 

(87) International Publication No  :WO 2014/158732  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FEDERAL MOGUL CORPORATION  

      Address of Applicant :26555 Northwestern Highway 

Southfield MI 48033 U.S.A. 

(72)Name of Inventor :  

   1)OKANO Takashi 

   2)HONKALA Steven 
 

(57) Abstract : 

A gasket assembly (20) is provided including at least one gasket layer (26) having an inboard edge (30) circumscribing at least one 

aperture (32) and an outboard region (34) radially spaced from the aperture. The gasket layer presents a primary sealing bead (56 58) 

between the inboard edge and the outboard region and a secondary sealing bead (62) between the primary sealing bead and the 

inboard edge. The secondary sealing bead extends circumferentially about the aperture and radially along a second radial length (64). 

The primary sealing bead extends circumferentially about the secondary sealing bead and radially along a first radial length (60). A 

stopper layer (66) is disposed adjacent at least a portion of the gasket layer and extends radially from the outboard region to the 

inboard edge to entirely overlap the first radial length of the primary sealing bead and the second radial length of the secondary sealing 

bead for providing increased gasket resiliency adjacent the inboard edge. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6153/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :13/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PROCESS AND APPARATUS FOR VACUUM DISTILLATION OF HIGH PURITY MAGNESIUM 
 

  

(51) International classification  :C22B9/04,C22B26/22  

(31) Priority Document No  :12000311.6  

(32) Priority Date  :19/01/2012 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2013/000131  

:17/01/2013 

(87) International Publication No  :WO 2013/107644  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ETH ZUERICH  

      Address of Applicant :Raemistrasse 101 / ETH transfer CH 

8092 Zuerich Switzerland 

(72)Name of Inventor : 

   1)LOEFFLER Joerg  

   2)UGGOWITZER Peter 

   3)WEGMANN Christian  

   4)BECKER Minh  

   5)FEICHTINGER Heinrich  
 

(57) Abstract : 

A starting material (2) in the form of a magnesium containing metal melt is present together with the upper region (32) of a 

condensation vessel (3) in the upper region (11) of a retort (1) heated by the external heating element (5) and the steam raised 

according to arrows (91) according to arrow (92) enters the upper region (32) of the condensation vessel (3) through the orifice (31) 

below the cover (4) which provides protection from unwanted ingress of contaminated magnesium melt and is heated in the lower 

region (12) of the retort which is heated by a second heating element (51) below the line (8) corresponding to the melting point 

isotherm of magnesium to give the high purity magnesium melt (21) in the lower region (33) of the condensation vessel (3). By 

opening a barrier unit (6) the interior of the retort (1) can be connected temporarily to the supply chamber (13) and also via a line (73) 

and a valve (72) to a vacuum pump (73) via a further line (74) to a pressure measuring instrument (75) and via a third line (76) via a 

valve (77) and a pressure and/or flow regulator (77) to an inert gas source (79). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6154/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :13/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD FOR PRODUCING ISOPROPYL ALCOHOL 
 

  

(51) International 

classification  
:C07C29/80,C07C31/10,C07C63/00  

(31) Priority Document No  :1020120070062  

(32) Priority Date  :28/06/2012 

(33) Name of priority country  :Republic of Korea 

(86) International Application 

No 

        Filing Date 

:PCT/KR2013/005739  

:28/06/2013 

(87) International Publication 

No  
:WO 2014/003475  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LG CHEM LTD.  

      Address of Applicant :128 Yeoui daero Yeongdeungpo gu 

Seoul 150 721 Republic of Korea 

(72)Name of Inventor : 

   1)LEE Sung Kyu 

   2)LEE Jong Ku  

   3)SHIN Joon Ho 
 

(57) Abstract : 

The present application relates to a method for producing isopropyl alcohol. According to the present application isopropyl alcohol of 

high purity may be obtained from a feed containing water and isopropyl alcohol. Also the energy used for obtaining isopropyl alcohol 

and the cost for production equipment may be reduced. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6279/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :20/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : IMAGE PROCESSING DEVICE IMAGE PROCESSING METHOD AND COMPUTER PROGRAM 
 

  

(51) International classification  :H04N13/04  

(31) Priority Document No  :2012039715  

(32) Priority Date  :27/02/2012 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2012/083437  

:25/12/2012 

(87) International Publication No  :WO 2013/128765  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SONY CORPORATION 

      Address of Applicant :1 7 1 Konan Minato ku Tokyo 1080075 

Japan 

(72)Name of Inventor : 

   1)SOMEYA Kiyoto  

   2)MIYAMOTO Kohei  

   3)IZUMI Nobuaki  

   4)KUMA Satoru  

   5)ANDO Yuji  
 

(57) Abstract : 

[Problem] To provide an image processing device whereby it is possible to prevent images having inconsistency from being generated 

during synthesis of a plurality of 3D images so as to avoid user eye fatigue. [Solution] Provided is an image processing device 

provided with: a parallax detector supplied with a plurality of 3D images for detecting parallax with respect to the 3D images; a 

parallax analyzer for using the parallax detected with respect to the 3D images by the parallax detector to generate statistical 

information about parallax with respect to the 3D images; and a parallax controller for using the statistical information about parallax 

with respect to the 3D images generated by the parallax analyzer to convert parallax in such a manner that the 3D images do not 

overlap so that the range of parallax lies within a predetermined scope. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6279/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :12/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : MONOCLONAL ANTIBODY INHIBITING ENZYMATIC ACTIVITY OF ENDOTHELIAL LIPASE 
 

  

(51) International 

classification  
:C07K16/40,A61K39/395,A61P3/00  

(31) Priority Document No  :2013051995  

(32) Priority Date  :14/03/2013 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2014/056526  

:12/03/2014 

(87) International Publication 

No  
:WO 2014/142182  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHIONOGI & CO. LTD.  

      Address of Applicant :1 8 Doshomachi 3 chome Chuo ku 

Osaka shi Osaka 5410045 Japan 

(72)Name of Inventor : 

   1)NAITO Shoichi 

   2)ONODA Junji  

   3)TSUKAMOTO Tasuku  

   4)YAMADA Katsutoshi  

   5)YAMANE Shoji  

   6)NUMATA Yoshito  

   7)MAEKAWA Kazuhiko  

   8)TAKAHASHI Tatsuya  
 

(57) Abstract : 

Provided are a monoclonal antibody or a fragment thereof which is effective in the treatment of arteriosclerosis and metabolic 

syndrome and selectively inhibits endothelial lipase activity and a pharmaceutical composition including the same as an active 

component. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.628/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :31/01/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : RESOURCE ALLOCATION RANDOMIZATION 
 

  

(51) International classification  :H04J1/00  

(31) Priority Document No  :61/021,005  

(32) Priority Date  :14/01/2008 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2009/030917  

:14/01/2009 

(87) International Publication No  :WO/2009/091772  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filed on 

:4059/CHENP/2010  

:14/01/2009 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED  

      Address of Applicant :Attn: International IP Administration, 

5775 Morehouse Drive, San Diego, California 92121, USA U.S.A. 

(72)Name of Inventor : 

   1)GAAL Peter 

   2)MALLADI Durga Prasad  

   3)ZHANG Xiaoxia 
 

(57) Abstract : 

Different sequence resources can be allocated to a mobile device where the mobile device can exclusively uses the sequence resource 

with regard to a base station during a communication session. However, if another mobile device using another base station is 

assigned a matching sequence resource, then there can be interference if the mobile devices are relatively close enough together. 

Therefore randomization of the sequence resources can take place - moreover, a cyclic shift result can be employed in sequence 

resource allocation to attempt to minimize interference. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6159/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :06/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : AN INTERACTIVE SYSTEM FOR TRACKING OF MEDICATIONS AND COMPLETE 

ADHERENCE OF PATIENTS ON CHRONIC DISEASES 
 

  

(51) International classification  

:G06F, 

G06Q, 

A61J  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)J.Suresh 

      Address of Applicant :#410/69, SUKHIN, 20th Main, 1st 

Block, Opp. West of Chord Road Underpass, Rajajinagar, 

Bengaluru-560010 Karnataka India 

(72)Name of Inventor : 

   1)J.Suresh 
 

(57) Abstract : 

The present invention provides an interactive system for tracking of medications and complete adherence of patients on chronic 

diseases. Accordingly, the interactive system includes a patient adherence mobile engine having a complete adherence module, a 

patient alert & reminder module and data management module, a DOTS mobile engine having a medication dispensation module, a 

DOTS provider alert & reminder module and patient missed visit to DOTS module and a retrieval action mobile engine having a 

retrieval action application module and a retrieval action alert & reminder module. A method of an interactive communication 

includes visiting medical centre by a patient for diagnosis and treatment of tuberculosis, dispensing medication to patients by a DOTS 

provider, sending patient data details about medication uptake and missed dosage to save in a server by DOTS providers and sending 

patient data details who retrieved adherence through retrieval action board to the server. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6280/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :20/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD AND TERMINAL FOR CREATING NEW FOLDER ON TOUCH SCREEN EQUIPMENT 
 

  

(51) International classification  :G06F3/048  

(31) Priority Document No  :201210043468.X  

(32) Priority Date  :24/02/2012 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2012/073895  

:12/04/2012 

(87) International Publication No  :WO 2013/123700  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ZTE CORPORATION  

      Address of Applicant :ZTE Plaza Keji Road South Hi Tech 

Industrial Park Nanshan Shenzhen Guangdong 518057 China 

(72)Name of Inventor :  

   1)ZHOU Huihong 
 

(57) Abstract : 

A method and a terminal for creating a new folder on a touch screen device. The method comprises: creating a new folder at any free 

position on a current interface when a touch screen device detects that an object on the current interface is selected and dragged to a 

specific area and released then saving the object in the new folder. Another method comprises: creating a new folder at any free 

position on a current interface after the touch screen device detects that more than two objects on the current interface are successively 

selected and successively dragged to a specific area and released within a preset time range; and saving the more than two objects in 

the new folder. Compared with the prior art creation of a new folder is more visual in the present invention and it is unnecessary to 

reserve space for a newly created folder or to determine a file type in advance. The present invention can further improve user 

operation efficiency in creating a new folder and successively adding objects into a folder thereby improving the user experience. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6282/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :12/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD FOR MONITORING THE QUALITY OF YARN OR ANOTHER LINEAR TEXTILE 

FORMATION IN AN OPTICAL DETECTOR OF THE QUALITY OF YARN AND A LINEAR OPTICAL DETECTOR FOR 

CARRYING OUT THE METHOD 
 

  

(51) International classification  :B65H  

(31) Priority Document No  
:PV 2013-

1016  

(32) Priority Date  :17/12/2013 

(33) Name of priority country  
:Czech 

Republic 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Rieter CZ s.r.o. 

      Address of Applicant :of Moravska 519, 562 01, Usti Nad 

Orlici, Czech Republic Czech Republic 

(72)Name of Inventor : 

   1)KOUSALIK, Pavel  

   2)BERAN, Zdenek 
 

(57) Abstract : 

The invention relates to a method for monitoring quality of a yarn or another linear textile formation in an optical detector of quality 

of a yarn by means of a linear optical sensor comprising one or two rows of individual rectangular-shaped optical elements (10), 

which in their output provide analog signals proportional to the extent of their irradiation. The yarn is irradiated by cyclically 

alternating low-intensity and high-intensity radiation, whereby within each cycle analog signals of all the individual optical elements 

(10) are monitored and recorded at least at high intensity of radiation and from these signals for each individual element (10)the value 

of the analog signal is subtracted at low intensity of radiation, detected either in advance or during a respective cycle, , by which 

means the resulting analog signal is exempt from all the parasitic influences, its size depending only on the degree of radiation by the 

source of radiation of the optical detector. The invention also relates to a linear optical detector for carrying out this method. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6283/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :20/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : TRANSFORMING NON CONTIGUOUS INSTRUCTION SPECIFIERS TO CONTIGUOUS 

INSTRUCTION SPECIFIERS 
 

  

(51) International classification  :G06F9/455  

(31) Priority Document No  :13/421657  

(32) Priority Date  :15/03/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2012/056436  

:15/11/2012 

(87) International Publication No  :WO 2013/136144  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INTERNATIONAL BUSINESS MACHINES 

CORPORATION  

      Address of Applicant :New Orchard Road Armonk New York 

10504 U.S.A. 

(72)Name of Inventor : 

   1)GSCHWIND Michael. Karl  
 

(57) Abstract : 

Emulation of instructions that include non contiguous specifiers is facilitated. A non contiguous specifier specifies a resource of an 

instruction such as a register using multiple fields of the instruction. For example multiple fields of the instruction (e.g. two fields) 

include bits that together designate a particular register to be used by the instruction. Non contiguous specifiers of instructions defined 

in one computer system architecture are transformed to contiguous specifiers usable by instructions defined in another computer 

system architecture. The instructions defined in the another computer system architecture emulate the instructions defined for the one 

computer system architecture. 
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(22) Date of filing of Application :12/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : ABSORBENT STRUCTURE WITH DRYNESS LAYER 
 

  

(51) International classification  :A61F13/15  

(31) Priority Document No  :61/789444  

(32) Priority Date  :15/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/028414  

:14/03/2014 

(87) International Publication No  :WO 2014/144131  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)EAM CORPORATION  

      Address of Applicant :2075 Sunset Boulevard Jesup GA 

31548 U.S.A. 

(72)Name of Inventor : 

   1)CHMIELEWSKI Harry J.  

   2)DUCKER Paul M. 
 

(57) Abstract : 

An absorbent structure including a dryness layer laminate is disclosed with the structure suitable for use in disposable absorbent 

products such as for infant or incontinence care. The dryness layer laminate is positioned adjacent an associated absorbent 

core between the absorbent core and the wearer for enhancing surface dryness and comfort for the wearer. The dryness layer laminate 

comprises adhesive fibers or filaments and particulate superabsorbent and is configured to permit liquid to pass through the laminate 

to the associated absorbent core while acting to remove liquid from the surface of the absorbent structure positioned adjacent to the 

wearer. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6284/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :12/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : UTERINE MANIPULATOR 
 

  

(51) International 

classification  
:A61B17/42,A61B19/00,A61M25/01  

(31) Priority Document No  :61/777350  

(32) Priority Date  :12/03/2013 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2014/023247  

:11/03/2014 

(87) International 

Publication No  
:WO 2014/164700  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AHLUWALIA Prabhat K.  

      Address of Applicant :183 Lakeview Drive Little Falls New 

York 13365 U.S.A. 

   2)AHLUWALIA Puja  

(72)Name of Inventor : 

   1)AHLUWALIA Prabhat K.  

   2)AHLUWALIA Puja  
 

(57) Abstract : 

An embodiment includes a uterine manipulator system comprising: a collar including a first shelf connected to the inner surface of the 

collar; a stabilizer including a stabilizer rim adapted to couple to the first shelf; and a shaft adapted to pass through the stabilizer and a 

hollow tunnel of the collar with a bulbous tip. Other embodiments are described herein. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6285/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :12/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CATALYTIC REFORMING PROCESS 
 

  

(51) International classification  :C10G35/00  

(31) Priority Document No  :13/62.749  

(32) Priority Date  :17/12/2013 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)IFP Energies nouvelles 

      Address of Applicant :of 1 et 4, avenue de Bois-Prau, F-92852 

RUEIL-MALMAISON CEDEX, France France 

(72)Name of Inventor : 

   1)DREUX, Heloise 

   2)PAGOT, Alexandre 

   3)GORNAY, Julien 

   4)LE GOFF, Pierre-Yves 

   5)AVENIER, Priscilla  
 

(57) Abstract : 

The present invention concerns a process for the production of gasoline with an octane number and for the co-production of aromatic 

bases, starting from a naphtha cut (1) 25 comprising paraffms and naphthenes, the process comprising the following steps: a) sending 

the naphtha cut to a first catalytic reforming unit (2) in order to convert at least a portion of the paraffins andlor naphthenes into 

aromatic compounds and to produce hydrogen; b) withdrawing a first effluent (3) and a stream of hydrogen (4) from the first catalytic 

30 refonning unit (2); c) sending the first effluent (3) to an aromatics separation unit (5) so as to separate a first aromatic cut and a 

raffinate (7) containing unconverted naphthenes and/or paraffins; d) sending the raffinate (7) to a second catalytic reforming unit (9) 

so as to convert the unconverted naphthenes andlor paraffins into aromatic compounds and to produce 35 hydrogen; e) withdrawing a 

reformate (11) containing aromatic compounds and a stream of hydrogen (10) from the second catalytic reforming unit (9). Figure 1 
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(19) INDIA  

(22) Date of filing of Application :20/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : HIGH EFFICIENCY SOLAR CELLS FABRICATED BY INEXPENSIVE PECVD 
 

  

(51) International classification  :H01L31/18  

(31) Priority Document No  :13/535812  

(32) Priority Date  :28/06/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/047475  

:25/06/2013 

(87) International Publication No  :WO 2014/004426  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INTERNATIONAL BUSINESS MACHINES 

CORPORATION  

      Address of Applicant :New Orchard Road Armonk NY 10504 

U.S.A. 

(72)Name of Inventor : 

   1)FOGEL Keith E. 

   2)HONG Augustin J. 

   3)KIM Jeehwan 

   4)SADANA Devendra K. 
 

(57) Abstract : 

A method for forming a photovoltaic device includes depositing (302) one or more layers of a photovoltaic stack on a substrate by 

employing a high deposition rate plasma enhanced chemical vapor deposition (HDR PECVD) process Contacts are formed (306) on 

the photovoltaic stack to provide a photovoltaic cell. Annealing (310) is perfomied on the photovoltaic cell at a temperature and 

duration configured to improve overall performance. 
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(22) Date of filing of Application :13/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : COORDINATION OF PROCESSES IN CLOUD COMPUTING ENVIRONMENTS 
 

  

(51) International classification  :G06F21/00  

(31) Priority Document No  :61/598305  

(32) Priority Date  :13/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/025211  

:07/02/2013 

(87) International Publication No  :WO 2013/122815  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ORACLE INTERNATIONAL CORPORATION  

      Address of Applicant :500 Oracle Parkway M/S 5OP7 

Redwood Shores California 94065 U.S.A. 

(72)Name of Inventor : 

   1)PALAN Kiran  

   2)VAN BILJON Willem Robert  

   3)SIDDHA Vividh  

   4)JUDKOWITZ Jay  
 

(57) Abstract : 

Methods and systems of managing computer cloud resources including at least one database at least one server configured to act as an 

orchestration site wherein the orchestration site is configured to receive at least one cloud resource management plan from at least one 

user and store the at least one plan in the at least one database and act as an orchestration manager. The orchestration manager is 

configured to retrieve the at least one plan from the at least one database and execute the plan with at least one site controller. 
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(54) Title of the invention : UNIVERSAL RUNNING EQUATION OF TIME MECHANISM AND METHOD FOR SETTING 

SUCH A MECHANISM 
 

  

(51) International classification  :G04B19/23  

(31) Priority Document No  :12157118.6  

(32) Priority Date  :27/02/2012 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2013/053410  

:21/02/2013 

(87) International Publication No  :WO 2013/127681  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)BLANCPAIN SA  

      Address of Applicant :Le Rocher 12 CH 1348 Le Brassus 

Switzerland 

(72)Name of Inventor : 

   1)ROCHAT Marco 
 

(57) Abstract : 

The invention relates to a universal running equation of time mechanism including a differential device (44) a first input of which 

consists of a cannon pinion (46) for the minutes of civil time and a second input of which consists of a running equation cam (50) the 

differential device (44) outputting a running equation minute (52) the running equation minute (52) driving a true running equation 

minute (56) which via a true equation motion work (58) drives a true running equation hour (60) wherein the cannon pinion (46) for 

the minutes of civil time drives via a mobile motion work body (68) a wheel (70) for the hours of civil time a collar (72) which is 

secured to the wheel (70) for the hours of civil time and which engages with a star (74) which has twelve teeth and which is connected 

to an axle (76) supporting a hand (78) for the hours of civil time a time zone wheel (80) also being secured to the axle (76) and a 

shifting and display gearing (62) coupled to the true equation motion work (58) thus making it possible to apply to the true running 

equation hour (60) the shift associated with the position of the user in terms of longitude relative to the center of the time zone the 

time zone wheel (80) making it possible to shift the time of the wheel (70) for the hours of civil time forward or backward by an 

increment of one hour on the basis of the time difference between the civil time at the location of the user and the time at the center of 

the time zone. The invention also relates to a method for setting a universal running equation of time mechanism. 
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(54) Title of the invention : TRACTOR WITH TWO SIDE WIND DEFLECTORS AND FLUID TANK IN-BETWEEN 
 

  

(51) International classification  
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(31) Priority Document No  
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(71)Name of Applicant :  

   1)MAN Truck & Bus AG  

      Address of Applicant :of Dachauer Str. 667, 80995 M¼nchen, 

Germany Germany 

(72)Name of Inventor : 

   1)SCHERR, Stefan 
 

(57) Abstract : 

The invention concerns a tractor (Z) for coupling of a trailer, preferably a semitrailer tractor and/or truck. The tractor (Z) comprises a 

drivers cab (1) having a drivers cab rear wall (2) and two side wind deflectors (3) which are fixed to the drivers cab and preferably 

protrude to the rear relative to the drivers cab rear wall (2), and/or constitute extensions of the drivers cab side walls (5). The tractor 

(Z) is characterized in particular in that at least one fluid tank (4) for receiving a fluid is arranged between the two wind deflectors (3). 
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(22) Date of filing of Application :12/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : SUBSTITUTED AROMATIC COMPOUNDS AND RELATED METHOD FOR THE TREATMENT OF 

FIBROSIS 
 

  

(51) International 

classification  
:C07C59/52,A61K31/192,A61P19/04  

(31) Priority Document No  :61/798269  

(32) Priority Date  :15/03/2013 

(33) Name of priority 

country  
:U.S.A. 
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Application No 

        Filing Date 

:PCT/CA2014/000236  

:14/03/2014 

(87) International 
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:WO 2014/138906  
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Application Number  
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   1)ZACHARIE Boulos  

   2)ABBOTT Shaun 

   3)GAGNON Lyne 

   4)LAURIN Pierre  

   5)GROUIX Brigitte  
 

(57) Abstract : 

5656232312565623233242m3322The present invention relates to compounds of: or a pharmaceutically acceptable salt 

thereof wherein A is C alkyl C alkyl C alkenyl C alkenyl C(0) (CH)n CH or CH(OH) (CH)n CH wherein n is 3 or 4; R is H F or OH; 

R is C alkyl C alkyl C alkenyl C alkenyl C(0) (CH)n CH or CH(OH) (CH)n CH wherein n is 3 or 4; R is H F OH or CHPh; R is H F or 

OH; Q is 1 ) (CH)C(0)OH wherein m is 1 or 2 2) CH(CH)C(0)OH 3) C(CH)C(0)OH 4) CH(F) C(0)OH 5) CF C(0)OH or 6) C(0) 

C(0)OH; and compositions comprising the same and the method using the same for the prevention or treatment of various fibrotic 

diseases and conditions in subjects including pulmonary fibrosis liver fibrosis skin fibrosis renal fibrosis pancreas fibrosis systemic 

sclerosis cardiac fibrosis or macular degeneration. 
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(71)Name of Applicant :  

   1)TECHNOBOOST 

      Address of Applicant :75 avenue de la Grande Arme F 75116 

Paris France 

(72)Name of Inventor : 

   1)BALENGHIEN Olivier  

   2)GACEM Hatem 
 

(57) Abstract : 

The invention relates to an hydraulic circuit comprising an hydraulic machine (2) and receptors (4) connected by pipelines said 

machine generating pressure oscillations in the circuit (1) according to a range of excitation frequencies characterised in that said 

circuit comprises two variants (14 16) of different lengths or volumes providing different modal responses to the excitation 

frequencies and controlled means (10 12) which allow either one or the other (14 16) of said variants to be implemented. 
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(54) Title of the invention : ELASTOMERS FOR PAPER MILL EQUIPMENT 
 

  

(51) International 

classification  
:C08G18/48,C08G18/76,C08G18/10  

(31) Priority Document No  :61/597895  

(32) Priority Date  :13/02/2012 

(33) Name of priority country  :U.S.A. 
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        Filing Date 

:PCT/US2013/025156  
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(71)Name of Applicant :  

   1)DOW GLOBAL TECHNOLOGIES LLC  

      Address of Applicant :2040 Dow Center Midland MI 48674 

U.S.A. 

(72)Name of Inventor : 

   1)SINGH Harpreet 

   2)HEATH William H.  

   3)SINGH Amarnath 

   4)CHOWDHURY Asfar Nurul  

   5)GRIGORIEW Marcin  

   6)AOU Kaoru 
 

(57) Abstract : 

Embodiments of the invention provide for paper mill equipment that can better withstand the conditions of a paper mill. Embodiments 

encompass paper mill equipment that incorporate a polyurethane layer having a hysteresis value of less than 70% and a permanent set 

of less than 30%. The polyurethane layer includes a polyurethane produced by curing a mixed composition. The mixed composition 

includes at least a urethane prepolymer (A) and at least a curing agent (B) having an active hydrogen group (H). The urethane 

prepolymer (A) has at least one terminal isocyanate group and is obtained by reacting at least a polyisocyanate compound (a) with at 

least a polycarbonate diol compound (b) having a number average molecular weight of at least 1500 g/mol. The curing agent (B) 

includes at least an amine compound. The elastomer compositions are also useful to coat the acid pickling roller in the steel industry. 
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      Address of Applicant :100 Park Avenue Florham Park NJ 
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(72)Name of Inventor :  

   1)TANG Weiyong 
 

(57) Abstract : 

2 222Described are SCR catalyst systems comprising a first SCR catalyst composition and a second SCR catalyst composition 

arranged in the system the first SCR catalyst composition promoting higher Nformation and lower NO formation than the second SCR 

catalyst composition and the second SCR catalyst composition having a different composition than the first SCR catalyst 

composition the second SCR catalyst composition promoting lower N formation and higher NO formation than the first SCR catalyst 

composition. The SCR catalyst systems are useful in methods and systems to catalyze the reduction of nitrogen oxides in the presence 

of a reductant. 
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(54) Title of the invention : PROCESSING BIOMASS 
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(71)Name of Applicant :  

   1)XYLECO, INC.  

      Address of Applicant :271 Salem Street, Unit L, Woburn, 

Massachusetts 01801, USA; U.S.A. 

(72)Name of Inventor : 

   1)MEDOFF, Marshall  
 

(57) Abstract : 

ABSTRACT Patent Application No.        /CHENP/2015 PROCESSING BIOMASS This invention related to a method comprising 

comminuting a Hgnocellulosic material selected from the group consisting of grasses, rice hulls, bagasse, jute, hemp, flax, bamboo, 

sisal, abaca, straw, corn cobs, corn stover, alfalfa, hay, coconut hair, seaweed, algae, and mixtures thereof; delivering to the 

Hgnocellulosic material a total dose of radiation of greater than about 20 MRads and less than about 50 MRads, at a dose rate of at 

least 1 Mrad/sec, prior to exposing the Hgnocellulosic material to an enzyme or microorganism for hydrolysis, wherein delivering 

comprises irradiating the Hgnocellulosic material with a series of doses of electron beam radiation by passing the material through and 

between successive showers of electrons with the Hgnocellulosic material being exposed to each shower for a predetermined exposure 

time and being allowed to at least partially cool between exposures; and after delivering the total dose of radiation to the 

Hgnocellulosic material, hydrolyzing the irradiated material with an enzyme or microorganism to produce sugars. 
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   1)DOSER, Bernhard 

   2)DUBACH, Peter 

   3)GREUTER, Felix 

   4)LINDELL, Elisabeth  

   5)LILJESTRAND, Lars  
 

(57) Abstract : 

A multi-terminal surge arrester (10) is proposed, which comprises an active part (12) extending along a longitudinal direction (14) of 

the surge arrester (10), a first electrode (201) resting against a first end (18) of the active part (12), and a second electrode (24) resting 

against a second end (22) of the active part (12), which second end (22) opposes the first end (18) in the longitudinal direction (14) of 

the surge arrester (10). The surge arrester (10) further comprises an insulating fixing device (26) mechanically connecting and fixing 

the first electrode (20) and the second electrode (24), and an insulating housing (38) arranged around the active part (12). The active 

part (12) comprises at least two metaloxide based varistor elements (34) and a further electrode (40, 40a, 40b) arranged between the at 

least two varistor elements (34), which further electrode (40, 40a, 40b) provides an externally accessible electrical connection. 

Therein, the surge arrester (10) is adapted for being insulated by surrounding air. Fig. 3A 
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:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)OBSHCHESTVO S OGRANICHENNOY 

OTVETSTVENNOSTYU ALLOFERON  

      Address of Applicant :ul. Shukhova 14 Moscow 115162 

Russia 

(72)Name of Inventor : 

   1)KISELEV Oleg Ivanovich 

   2)ERSHOV Feliks Ivanovich 
 

(57) Abstract : 

The proposed invention relates to proteins and biologically active peptides with immuno modulating and antiviral activity. The 

proposed peptide complexes have a three dimensional structure and are described by the following structural formula: where: X1 is 

either not present or contains no less than 1 amino acid and R1 and R2 are peptide chains containing the amino acid residues His or 

Cys capable of interacting with ions of transition metals wherein R1 contains up to 5 amino acid residues or is not present and R2 

contains up to 3 amino acid residues or is not present. Complexes of peptides enriched with histidine especially peptides of the 

alloferon family with Zn ions will enable the creation of preparations with targeted mechanisms of action and will make it possible to 

design such preparations according to an understanding of the structure of the medicinal target. 
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(19) INDIA  

(22) Date of filing of Application :12/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : NEEDLE PLACEMENT MANIPULATOR WITH TWO ROTARY GUIDES 
 

  

(51) International classification  :A61B19/00  

(31) Priority Document No  :13/837806  

(32) Priority Date  :15/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/027616  

:14/03/2014 

(87) International Publication No  :WO 2014/152685  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THE BRIGHAM AND WOMENS HOSPITAL INC.  

      Address of Applicant :75 Francis Street Boston Massachusetts 

02115 U.S.A. 

   2)CANON U.S.A.INC. 

(72)Name of Inventor : 

   1)FUJIMOTO Kosuke  

   2)ARIMITSU Yasumichi  

   3)HATA  Nobuhiko 

   4)SONG Sang Eun 

   5)TOKUDA Junichi  
 

(57) Abstract : 

A needle placement manipulator includes a pair of rotary guides arranged at a slanted angle with respect to each other a needle holder 

which holds a needle along a needle holder axis and a base body on which the guides are supported. The needle holder axis and each 

axis of the rotary guides cross at a single point located at or below the base body. The base body is configured to be attached to a 

patient or to an RF coil. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6298/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :12/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : MULTI LAYER GASKET 
 

  

(51) International classification  :F16J15/08  

(31) Priority Document No  :13/827828  

(32) Priority Date  :14/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/019713  

:01/03/2014 

(87) International Publication No  :WO 2014/158733  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FEDERAL MOGUL CORPORATION  

      Address of Applicant :26555 Northwestern Highway 

Southfield MI 48033 U.S.A. 

(72)Name of Inventor : 

   1)LESNAU Edward 
 

(57) Abstract : 

A multi layer gasket (20) for establishing a seal between a first member (such as a cylinder head) and a second member (such as an 

engine block) is provided. The multi layer gasket (20) includes a pair of outer functional layers (26a 26b) and at least one inner 

functional layer (28). Each layer (26a 26b 28) has a full combustion bead (42a 42b 44) that encircles an opening (37) and the full 

combustion beads (42a 42b 44) of all of the layers (26a 26b 28) are aligned radially with one another. Each layer (26a 26b 28) also has 

an outer periphery (38a 38b 40) and the outer periphery (40) of the inner layer (28) is disposed radially between the aligned full 

combustion beads (42a 42b) and the outer peripheries (38a 38b) of the outer layers (26a 26b). The outer layers (26a 26b) also include 

half beads (46a 46b) adjacent their outer peripheries (38a 38b). 

  

 

No. of Pages : 15 No. of Claims : 11 



                                   The Patent Office Journal 01/07/2016                                                        

 

38012 

(12) PATENT APPLICATION PUBLICATION (21) Application No.5949/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :30/09/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHODS AND SYSTEMS FOR COMMUNICATION IN DENSE WIRELESS ENVIRONMENTS 
 

  

(51) International classification  :H04W72/08  

(31) Priority Document No  :61/819059  

(32) Priority Date  :03/05/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/036123  

:30/04/2014 

(87) International Publication No  :WO 2014/179436  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCO MM INCORPORATED  

      Address of Applicant :ATTN: International IP Administration 

5775 Morehouse Drive San Diego California 92121 1714 U.S.A. 

(72)Name of Inventor : 

   1)BARRIAC Gwendolyn Denise 

   2)MERLIN Simone 

   3)TANDRA Rahul  

   4)VERMANI Sameer 

   5)ZHOU Yan 

   6)TIAN Bin  

   7)SAMPATH Hemanth 
 

(57) Abstract : 

Systems methods and computer readable storage media communicate with a wireless device within a dense wireless environment. In 

one aspect a method includes determining whether a wireless device is subject to interference adjusting a transmission attribute based 

on the determining and transmitting a message to the wireless device based on the adjusted transmission attribute. In some 

aspects adjusting a transmission attribute may include selecting one or more of time division multiplexing or frequency division 

multiplexing when communicating with the wireless device. In some aspects particular time periods and/or particular frequency bands 

may be selected for communication with the device depending on whether the device is subject to interference. 

  

 

No. of Pages : 88 No. of Claims : 137 



                                   The Patent Office Journal 01/07/2016                                                        

 

38013 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6174/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :08/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : ANTI IL 33 ANTIBODIES AND USES THEREOF 
 

  

(51) International classification  :C07K16/24  

(31) Priority Document No  :61/778687  

(32) Priority Date  :13/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/023930  

:12/03/2014 

(87) International Publication No  :WO 2014/164959  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)REGENERON PHARMACEUTICALS INC.  

      Address of Applicant :777 Old Saw Mill River Road 

Tarrytown NY 10591 U.S.A. 

(72)Name of Inventor : 

   1)MURPHY Andrew J. 

   2)PAPADOPOULOS Nicholas J. 

   3)ORENGO Jamie M. 
 

(57) Abstract : 

The present invention provides antibodies that bind to interleukin 33 (IL 33) and methods of using the same. The invention includes 

antibodies that inhibit or attenuate IL 33 mediated signaling. The antibodies of the invention may function to block the interaction 

between IL 33 and ST2. Alternatively certain antibodies of the invention inhibit or attenuate IL 33 mediated signaling without 

blocking the IL 33/ST2 interaction. According to certain embodiments of the invention the antibodies are fully human antibodies that 

bind to human IL 33 with high affinity. The antibodies of the invention are useful for the treatment of diseases and disorders 

associated with IL 33 signaling and/or IL 33 cellular expression such as inflammatory diseases or allergic diseases. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6176/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :08/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CUTTING INSERT FOR PROFILE TURNING AND CARTRIDGE FOR HOLDING A CUTTING 

INSERT 
 

  

(51) International classification  :B23B  

(31) Priority Document No  :102013114124.2  

(32) Priority Date  :16/12/2013 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KENNAMETAL INC.  

      Address of Applicant :1600 Technology Way, Latrobe, PA 

15650, United States of America. U.S.A. 

(72)Name of Inventor : 

   1)Helmut Gremer 

   2)Frank Funke 

   3)Dieter Rosenland 
 

(57) Abstract : 

Described is a cutting insert (10) for profile turning, in particular for wheel profile turning, comprising an upper surface (12), a lower 

surface, and side surfaces (16). At the transition from the upper surface (12) to the side surfaces (16) two cutting edges (22) are 

formed for machining a workpiece and two further edges (18) each having two ends (18a, 18a, 18b, 18b). The two cutting edges (22) 

are designed part-circular in shape and each extend from one end (18a, 18a, 18b, 18b) of one of two edges (18) to opposite end (18a, 

18a, 18b, 18b) of other of two edges (18). Also described is a cartridge (32) for holding a cutting insert (10), the cartridge being 

mountable on a machine tool. The cartridge (32) has, inter alia, main seating surface (36) having a plane angle (a) of greater than 90° 

to the axis of rotation (D) of the workpiece. Fig. 1 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6300/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :21/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : A SINGLE ENDED RECEIVER WITH A MULTI PORT TRANSFORMER AND SHARED MIXER 
 

  

(51) International classification  :H04B1/00,H04B1/18  

(31) Priority Document No  :61/618494  

(32) Priority Date  :30/03/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/034738  

:30/03/2013 

(87) International Publication No  :WO 2013/149225  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED  

      Address of Applicant :Attn: International IP Administration 

5775 Morehouse Drive San Diego California 92121 U.S.A. 

(72)Name of Inventor : 

   1)ZHUO Wei 

   2)CHOKSI Ojas M. 

   3)GUDEM Prasad Srinivasa Siva 
 

(57) Abstract : 

A single ended receiver is described. The single ended receiver includes a multi port transformer that outputs a differential signal. The 

multi port transformer includes a first primary coil that is coupled to an output of a first low noise amplifier. The multi port 

transformer also includes a second primary coil that is coupled to an output of a second low noise amplifier. The multi port 

transformer further includes a first secondary coil. The single ended receiver also includes a shared mixer that receives the differential 

signal from the multi port transformer. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6074/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :06/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : ORTHOPEDIC WALKING BRACE HAVING A CURVED SOLE 
 

  

(51) International classification  :A61F5/01,A61F5/05  

(31) Priority Document No  :61/792129  

(32) Priority Date  :15/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/026642  

:13/03/2014 

(87) International Publication No  :WO 2014/151902  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DJO LLC  

      Address of Applicant :1430 Decision Street Vista CA 92081 

8553 U.S.A. 

(72)Name of Inventor : 

   1)BATTERSON Benjamin 

   2)SASIDHARAN Manikandan  

   3)LOUGHNANE Christopher P.  

   4)HUGGER Derek 

   5)PANECKI Lee 

   6)AISTON Chris  
 

(57) Abstract : 

] Described herein are systems and devices for providing an orthopedic walking brace having a housing and a sole with a curved distal 

surface. The housing is configured to encompass and immobilize a patient s ankle against flexion. The distal surface of the sole has a 

posterior region a mid region and an anterior region. The posterior region is configured to lie under a heel portion of the patient s 

foot and the mid region is configured to lie under a center portion of the patient s foot. The anterior region is configured to lie under an 

anterior metatarsal and toe portion of the patient s foot and has an Anterior Posterior curvature that increases from a posterior side of 

the anterior region toward a middle portion of the anterior region and decreases from the middle portion toward an anterior side of the 

anterior region. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6192/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :08/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : INTERPENETRATING POLYMER NETWORK FOR GASTRO-RETENTIVE DRUG DELIVERY 

SYSTEM 
 

  

(51) International classification  :A61K  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)M. S. Ramaiah University of Applied Sciences 

      Address of Applicant :University House, Gnanagangothri 

Campus, New BEL Road, M S R Nagar, Bangalore - 560 054, 

Karnataka, India. Karnataka India 

(72)Name of Inventor : 

   1)Dr. S. Bharath 

   2)Raksha. S 
 

(57) Abstract : 

ABSTRACT According to an aspect of the present disclosure, drug encapsulated hydrogel microspheres are prepared using a synthetic 

interpenetrating polymer network. In one embodiment of the present disclosure, the interpenetrating polymer network comprises of 

sodium alginate-g-poly acrylic acid polymer (SA-g-PAA). It is produced by combining sodium alginate polymer, acrylic acid, N, N-

methylene-bis-acrylamide as a cross-linking agent and ammonium persulphate as initiator under predetermined conditions. In another 

embodiment of the present disclosure, the drug encapsulated hydrogel microspheres comprises of SA-g-PAA, active ingredient of 

drug and a cationic polymer as bio-adhesive; wherein drug-polymer aqueous dispersion is prepared and further emulsified in oil under 

predetermined conditions in order to increase drug retention time for controlled drug release, increase bioavailability and reducing 

drug dosing frequency. 
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(19) INDIA  

(22) Date of filing of Application :08/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : IMAGE PROCESSING DEVICE, TACTILE SENSE CONTROL METHOD, AND RECORDING 

MEDIUM  
 

  

(51) International classification  :G06F3/00  

(31) Priority Document No  
:2013-

256296  

(32) Priority Date  :11/12/2013 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  
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:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CANON KABUSHIKI KAISHA  

      Address of Applicant :of 30-2, Shimomaruko 3-chome, Ohta-

ku, Tokyo, Japan Japan 

(72)Name of Inventor : 

   1)Koichi Nakagawa 
 

(57) Abstract : 

An image processing device according to an embodiment of the invention has: a tactile sense generating unit for generating a stimulus 

which can be perceived by the user who is touching through a portion touched with an input unit, the input unit being provided in 

correspondence to a display unit for displaying a drawing object; and a control unit for controlling the tactile sense generating unit so 

as to generate the stimulus when a touch input is performed to a position corresponding to the drawing object of the input unit and an 

edit process is executed to the drawing object. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6309/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :12/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : HOLOGRAPHIC SNAP GRID 
 

  

(51) International classification  :G06T19/00  

(31) Priority Document No  :13/862347  

(32) Priority Date  :12/04/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/033406  

:09/04/2014 

(87) International Publication No  :WO 2014/168995  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 
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        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)MICROSOFT TECHNOLOGY LICENSING LLC  

      Address of Applicant :One Microsoft Way Redmond WA 

98052 U.S.A. 

(72)Name of Inventor : 

   1)POULOS Adam G. 

   2)SCOTT Jason 

   3)KAPLAN Matthew  

   4)OBESO Christopher 

   5)BROWN Cameron G. 

   6)MCCULLOCH Daniel J.  

   7)LEE Abby 

   8)MOUNT Brian J.  

   9)SUGDEN Ben J. 
 

(57) Abstract : 

Methods for positioning virtual objects within an augmented reality environment using snap grid spaces associated with real world 

environments real world objects and/or virtual objects within the augmented reality environment are described. A snap grid space may 

comprise a two dimensional or three dimensional virtual space within an augmented reality environment in which one or more virtual 

objects may be positioned. In some embodiments a head mounted display device (HMD) may identify one or more grid spaces within 

an augmented reality environment detect a positioning of a virtual object within the augmented reality environment determine a target 

grid space of the one or more grid spaces in which to position the virtual object determine a position of the virtual object within the 

target grid space and display the virtual object within the augmented reality environment based on the position of the virtual object 

within the target grid space. 
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(19) INDIA  

(22) Date of filing of Application :03/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : MANUFACTURING OF JAGUAR AIRCRAFT CANOPY FRONT AND REAR BUBBLES BY 

VACUUM FORMING 
 

  

(51) International classification  :G06T  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(71)Name of Applicant :  

   1)HINDUSTAN AEOMAURICS LIMIRED  

      Address of Applicant :AIRCRAFT DIVISION, HAL (BC), 

VIMANAPURA POST, BANGALORE-560 017 Karnataka India 

(72)Name of Inventor : 

   1)GIRIDHAR RAO D  

   2)V SANKAR 

   3)T.K MARE GOWDA  
 

(57) Abstract : 

ABSTRACT During initial phase of Jaguar programme forming of canopy bubble was taken up by HAL Initially In-house fabrication 

of these bubbles were taken up by the Division using Grease Forming Technology .The bubbles produced were not having good vision 

due to contact of hot sheet with tool surface resulting in high rejection rate. The forming method was changed from Grease forming to 

Vacuum forming wherein the contact of hot sheet with tool surface is avoided. This resulted in less rejection rate and the bubble 

produced by this method has good vision and contour. 
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(19) INDIA  
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(54) Title of the invention : FINNED TUBE ASSEMBLIES FOR HEAT EXCHANGERS 
 

  

(51) International classification  :F28B1/06  

(31) Priority Document No  :61/588086  

(32) Priority Date  :18/01/2012 
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(71)Name of Applicant :  

   1)HOLTEC INTERNATIONAL INC.  

      Address of Applicant :555 Lincoln Drive West Marlton NJ 

08053 U.S.A. 

(72)Name of Inventor : 

   1)SINGH Krishna P. 

   2)SANDERLIN Frank David  

   3)SCHOLFIELD William G.  

   4)KATS Dmitriy Yakov  

   5)MOSHER Joseph Paul 

   6)SLOAN Robert Charles 

   7)HAYNES Thomas G. 
 

(57) Abstract : 

A finned tube assembly for an air cooled condenser and method for forming the same. The finned tube assembly comprises a flow 

conduit in the form of a bare steel tube and at least one set of fins bonded directly to the tube. In one embodiment the tube has a non 

circular cross section and the fins have a serpentine configuration. An oil based carrier and flux mixture is used in one embodiment to 

braze the fins onto the bare tubes A braze filler metal may he introduced proximate to the bonding site by several different delivery 

mechanism. The braze filler metal may be aluminum or aluminum silicon. The finned tubes assemblies are combined in tube bundles 

and assembled to form an air cooled condenser which may be used in power generation station and other applications. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6194/CHENP/2015 A 
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(22) Date of filing of Application :09/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CYCLODEXTRIN AND ANTIBODY DRUG CONJUGATE FORMULATIONS 
 

  

(51) International 

classification  
:C07K16/00,A01N43/04,A61K39/00  

(31) Priority Document No  :61/780185  

(32) Priority Date  :13/03/2013 
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        Filing Date 
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:12/03/2014 
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:WO 2014/165119  
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Application Number  
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(71)Name of Applicant :  

   1)SEATTLE GENETICS INC.  

      Address of Applicant :21823 30th Drive SE Bothell 

Washington 98021 U.S.A. 

(72)Name of Inventor : 

   1)LI Hui  

   2)JIANG Shan 

   3)WALLACE Mary  

   4)MEYER Damon 
 

(57) Abstract : 

Disclosed are formulations including both liquid and lyophilized formulations comprising a benzodiazepine antibody drug conjugate 

(ADC) and a cyclodextrin. Also disclosed are methods of purifying mixtures comprising benzodiazepine antibody drug conjugates and 

process drug related impurities. 
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(54) Title of the invention : ACTIVE COMPOUND COMBINATIONS CONTAINING A THIAZOYLISOXAZOLINE AND A 

FUNGICIDE 
 

  

(51) International classification  :A01N43/80,A01P3/00,A01P21/00  

(31) Priority Document No  :12157090.7  

(32) Priority Date  :27/02/2012 
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(71)Name of Applicant :  
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   3)WASNAIRE Pierre  
 

(57) Abstract : 

The present invention relates to active compound combinations in particular within a fungicide composition which comprises (A) a 

thiazolylisoxazoline of formula (I) and a further fungicidally active compound (B). Moreover the invention relates to a method for 

curatively or preventively controlling the phytopathogenic fungi of plants or crops to the use of a combination according to the 

invention for the treatment of seed to a method for protecting a seed and not at least to the treated seed. 
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(51) International classification  :G06Q30/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SATHISH CHANDRAN C.S  

      Address of Applicant :BREEEZE CHITRAKOOTA 

LAYOUT BESANT P.G STUDY CENTER ROAD BONDEL 
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(72)Name of Inventor : 

   1)SATHISH CHANDRAN C.S  
 

(57) Abstract : 

This idea is focused to broad mass market in the consumer durables sector. This business covers not only a new smart appliances but it 

can customize the existing consumer products into smarter ones. This is a unique, one of its kind and affordable solution to the middle 

class and upper class consumers where customers from their cell phone application, tablets or from www web link from anywhere in 

the world, will be able to access their own kitchen cabinets and refrigerator arrays, coolers and containers situated at home, shops, 

stores and view and monitor the virtual cabinets displaying real time level / quantity, expiry of items stored in it and also allows to 

generate various reports on the items consumed, re-orders etc.. A digital display on these cabinets will show us the actual quantity, 

weight of each items in the trays inside and also displays color indicators for trays. Green indicator shows when items in the tray is 

available more than 75%, a yellow indicator shows items in the tray is more than 25%, and Red indicator shows items in the tray is 

less than 25% and needs to be re-filled. Control card from smart kitchen cabinets and refrigerators will timely alert customers by 

sending SMS / Email regularly at what point they need to purchase and re-fill groceries into the trays / cabinets situated at home, 

hotels, food stores etc.. This business is intended to have tie up with modular kitchen partners and provide intelligent kitchen cabinets 

to the customers and also it allows customizing the existing non-intelligent kitchen cabinets to intelligent cabinets. These will sync the 

information of the components inside the trays / cabinets to the servers situated in the cloud and provide a real time status of the items 

on the cabinets. Customers who do not have internet connectivity at home can be provided with semi intelligent cabinets which will 

alert them the real time data of their cabinets by sending SMS to their mobiles. Most importantly, system will alert them re-order 

requirement of the items based on the threshold level validations implemented in the firmware of the control cards. This way this 

business can target all classes of customers and grow to a greater extend. Smart cabinets can be introduced to the Star hotels, catering 

providers and also food retailers such as KFC, McDonnells etc.. which will allow them to track down and achieve effective usage of 

food ingredients and groceries in their kitchens. Access to historic data and reports of the food ingredients and groceries will allow 

supervisors and F& B managers to straighten the discrepancies and avoid improper of excessive use of the items. 
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(72)Name of Inventor : 

   1)ARUN KUMAR S  

   2)M. SENTHIL KUMAR  
 

(57) Abstract : 

This method explains development of actuator simulation unit which simulates the actual behavior of electro hydraulic actuator and its 

interfaces in order to test the flight control computer during its development. The Actuators simulation unit is a dedicated embedded 

hardware system intended to simulate Electro hydraulic actuators. The microcontroller is programmed with actuator behavior with a 

timer for 500 microseconds interrupt. During every interrupt the controller reads input command signals and computes the displace 

value and provides feedback values of corresponding displacement. It acquires Analog signals commanded by flight control computer 

and corresponding feedback signals are provided back to the flight control computer. 
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   1)NEATE Robert Edward 
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   3)STILSON Robert E. 

   4)WILLIAMSON Geor ge Malcolm 
 

(57) Abstract : 

The invention relates to a thermosiphon esterifier design comprising a riser baffle in the vapor separator. Advantageously the 

thermosiphon esterifier design can provide an economic benefit as compared with traditional thermosiphon esterifier designs. Methods 

of using the thermosiphon esterifier design in a system for the production of polyethylene terephthalate are also described. 
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(57) Abstract : 

A deposition system for depositing a thin film photovoltaic cell on a flexible substrate comprises an enclosure that is fluidically 

isolated from an environment external to the enclosure and a plurality of deposition chambers in the enclosure. At least one deposition 

chamber of the plurality of deposition chambers comprises a magnetron sputtering apparatus that directs a material flux of one or more 

target materials towards a portion of the flexible substrate that is disposed in the at least one deposition chamber of the plurality of 

deposition chambers. A substrate payout roller in the enclosure provides a flexible substrate that is directed through each of the 

plurality of deposition chambers to a substrate take up roller in the enclosure. At least one guide roller in the enclosure is configured to 

direct the flexible substrate to or from a given deposition chamber among the plurality of deposition chambers. 
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(57) Abstract : 

A device (D1) is intended for processing digital data frames to be transmitted by a transport network (TN) and comprises i) a first 

processing means (PM1) comprising ports for receiving digital data frames and arranged for downsizing then compressing if 

necessary and then compacting each one of these received digital data frames to produce reduced digital data frames ii) a second 

processing means (PM2) arranged for aggregating at least some of these reduced digital data frames together according to aggregation 

information to produce frame groups and iii) a third processing means (PM3) arranged for grouping these frame groups together with 

a group descriptor defining initial arrangements of the digital data frames according to grouping information to produce a transport 

frame to be transmitted by the transport network (TN). 
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(32) Priority Date  :02/03/2012 

(33) Name of priority country  :Germany 

(86) International Application 

No 

        Filing Date 

:PCT/EP2013/054194  

:01/03/2013 

(87) International Publication 

No  
:WO 2013/128009  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ROPA DEVELOPMENT GMBH  

      Address of Applicant :Goethestr. 5 73525 Schwaebisch 

Gmuend Germany 

(72)Name of Inventor : 

   1)DOERNDORFER Johannes 
 

(57) Abstract : 

The present invention relates to a supply network component (10) for a supply network (90) for a network medium comprising at least 

one contact unit (12 14) for contacting an additional supply network component (92 98) of the supply network (90) a functional group 

(16) which has at least one functional unit (55) and at least one coupling unit for coupling the at least one contact unit (12 14) to the 

functional group (16) wherein the at least one contact unit (12 14) has a communication interface (34) for communicating with an 

additional supply network component (92 98) of the supply network (90) and a transport interface (36) for transporting the network 

medium to an additional supply network component (92 98). The present invention further relates to an energy store block having a 

plurality of the proposed supply network components (10). 
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(57) Abstract : 

Methods and apparatus including computer program products are provided for testing of wireless devices. In one aspect there is 

provided a method. The method may include receiving at a user equipment location information provided by a network node (306); 

generating by the user equipment a report including at least one measurement and the received location information linked to the at 

least one measurement; and sending by the user equipment the report to the network node the report including the at least one 

measurement and the received location information (320). Related apparatus systems methods and articles are also described. 

  

 

No. of Pages : 29 No. of Claims : 34 



                                   The Patent Office Journal 01/07/2016                                                        

 

38031 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6188/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :08/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : SYSTEMS AND METHODS FOR DOWNLINK FREQUENCY DOMAIN MULTIPLEXING 

TRANSMISSIONS 
 

  

(51) International classification  :H04W72/04  

(31) Priority Document No  :61/819109  

(32) Priority Date  :03/05/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/036422  

:01/05/2014 

(87) International Publication No  :WO 2014/179606  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED  

      Address of Applicant :ATTN: International IP Administration 

5775 Morehouse Drive San Diego California 92121 1714 U.S.A. 

(72)Name of Inventor : 

   1)SAMPATH Hemanth 

   2)TIAN Bin  

   3)TANDRA Rahul  

   4)BARRIAC Gwendolyn Denise 

   5)ZHOU Yan 

   6)VERMANI Sameer 

   7)MERLIN Simone 
 

(57) Abstract : 

Systems methods and devices for transmitting data are described herein. In some aspects a method comprises generating a first 

message. The first message may comprise an allocation of a first station to a first frequency channel and a second station to a second 

frequency channel. The method further comprises transmitting the first message over the first frequency channel and the second 

frequency channel. The method further comprises transmitting after transmission of the first message a second message to the first 

station using the first frequency channel. The method further comprises transmitting after transmission of the first message a third 

message to the second station using the second frequency channel. 
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(57) Abstract : 

The various embodiments herein provide a system and method to provide a high speed data transmission over a wired network. The 

system comprising a transmitting end a first electrical circuitry provided at the transmitting end to generate an electrical disturbance 

according to an input signal received from a source network a receiving end a second electrical circuitry provided at the receiving end 

to detect a signal disturbance to amplify the signal and to regenerate the transmitted signal data from the received signal and a wired 

network interconnecting the transmitting end and the receiving end. The generated disturbance is transmitted over the wired network 

using a single conductor as positive spikes negative spikes or as signals closely resembling the input signal. The receiving end 

employs a line disturbance detection scheme without necessarily requiring a common ground connection. 
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(57) Abstract : 

A magnetic actuating device (1) for a current switching device (2) comprises: a ferromagnetic stator (3) and a ferromagnetic armature 

(4) which is movable between a first end position (5) which is close to the ferromagnetic stator (3) and a second end position (6) 

which is spaced apart from the ferromagnetic stator (3)  a compression spring (7) configured for urging the ferromagnetic armature (4) 

to the second end position (6)  an electrical coil (8) energizable for electromagnetically attracting the ferromagnetic armature (4) to the 

first end position (5) and  a mechanical locking assembly (10) configured for releasably blocking the ferromagnetic armature (4) in the 

first end position (5). 
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(57) Abstract : 

The invention relates to a network infrastructure component (12) and a distributed composite system (10) for supply purposes having a 

plurality of network infrastructure components (12) wherein the network infrastructure component (12) has at least one contact unit 

(14) for connecting to an additional network infrastructure component (12) and at least one coupling module (16) for coupling a 

functional group (18) wherein the network infrastructure component (12) is designed to communicate with a coupled functional group 

(18) at least on a supply level (20) wherein the network infrastructure component (12) is designed to communicate with at least one 

additional network infrastructure component (12) at least on the supply level (20) and/or a data level (22) so that a self configured 

composite system (10) for linking a plurality of functional groups (18) can be produced by means of a combination of a plurality of 

network infrastructure components (12). The network infrastructure component (12) preferably has a control device (32) for 

controlling operating parameters in particular for load control on the supply level (20). 
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(57) Abstract : 

Methods and apparatuses for wireless power transfer and particularly wireless power transfer to remote systems such as electric 

vehicles are disclosed. In one aspect a wireless power transfer device is provided comprising a casing housing at least one 

component with a first portion of the casing containing a set first flowable medium and a second portion of the casing containing a 

second set flowable medium having a different density to that of the first set flowable medium. The casing can include a locating 

portion with the locating portion in contact with a flowable medium set within the casing. In another aspect a method of 

manufacturing a wireless power transfer device is provided. During manufacturing a casing of the device may be loaded to maintain a 

desired shape while at least one component and a settable flowable medium are introduced into the casing. 
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(57) Abstract : 

The present invention relates to a device for determining a vital sign of a subject comprising an interface (32) for receiving a data 

stream (26) derived from detected electromagnetic radiation (16) reflected from a region of interest including a skin area of the subject 

(12) said data stream (26) comprising a data signal per skin pixel area of one or more skin pixels for a plurality of skin pixel areas of 

said region of interest a data signal representing the detected electromagnetic radiation (16) reflected from the respective skin pixel 

area over time. An analyzer (34) is provided for analyzing spatial and/or optical properties of one or more data signals in one or more 

wavelength ranges. A processor (36) is provided for determining a vital sign information signal of the subject based on the data signals 

of skin pixel areas within the skin area and a post processor (38) is provided for determining the desired vital sign from said vital sign 

information signal. The determined spatial and/or optical properties are used by the processor for determining the vital sign 

information signal and/or by the post processor for determining the desired vital sign. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6205/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :09/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CONTROL VALVE ASSEMBLY AND FUEL INJECTOR INCORPORATING A CONTROL VALVE 

ASSEMBLY 
 

  

(51) International 

classification  
:F02M47/02,F02M63/00,F02M61/16  

(31) Priority Document No  :13158969.9  

(32) Priority Date  :13/03/2013 

(33) Name of priority 

country  
:EPO 

(86) International 

Application No 

        Filing Date 

:PCT/EP2014/053670  

:26/02/2014 

(87) International 

Publication No  
:WO 2014/139792  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DELPHI INTERNATIONAL OPERATIONS 

LUXEMBOURG S. R.L.  

      Address of Applicant :Avenue de Luxembourg 

L 4940 Bascharage Luxembourg 

(72)Name of Inventor : 

   1)SAUVETRE Ludovic 

   2)BONNEAU David 

   3)BARBIER Philippe  

   4)LEGRAND Philippe  
 

(57) Abstract : 

A control valve assembly (36) for controlling fuel pressure in a control chamber (34) of a fuel injector (30). The control valve 

assembly (36) comprising a valve member (46) arranged in a bore (42) provided in a valve housing (44) at least one of the valve 

member and the valve housing (44) being moveable with respect to the other wherein the valve member comprises a fuel receiving 

cavity (78) arranged to receive fuel that distorts at least a portion of the valve member so as to increase an external dimension thereof. 

  

 

No. of Pages : 28 No. of Claims : 15 



                                   The Patent Office Journal 01/07/2016                                                        

 

38038 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6207/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :18/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : A CLEANING APPARATUS A METHOD OF CLEANING AND A RETROFITTING METHOD 
 

  

(51) International 

classification  
:A47L13/144,A47L13/20,A47L13/24  

(31) Priority Document No  :1204694.2  

(32) Priority Date  :16/03/2012 

(33) Name of priority 

country  
:U.K. 

(86) International 

Application No 

        Filing Date 

:PCT/GB2013/050639  

:14/03/2013 

(87) International 

Publication No  
:WO 2013/136079  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)YOUNG Ronald Alexander (Scot) 

      Address of Applicant :C/O Scot Young Research, Lye Bypass, 

Lye, Stourbridge, West Midlands, DY9 8HG, United Kingdom. 

U.K. 

(72)Name of Inventor : 

   1)YOUNG Ronald Alexander (Scot) 
 

(57) Abstract : 

A cleaning apparatus including a mop (100) and a cleaning device (20) wherein: the mop includes: a mop material carrying member 

for holding mop material; and a mop abutment member (113) the cleaning device is for cleaning mop material which freely depends 

from the mop material carrying member of the mop the cleaning device includes: one or more cleaning arrangements for cleaning mop 

material; and a pair of abutment members located with respect to the one or more cleaning arrangements and at least partially defining 

an access aperture through which access to the one or more cleaning arrangements is provided and the mop abutment member (113) 

and the pair of abutment members (31) of the cleaning device are configured for abutment in use to limit movement of the mop 

material carrying member through the access aperture towards the one or more cleaning arrangements (22 23). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6330/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :22/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : MAGNETICALLY PERMEABLE STRUCTURES 
 

  

(51) International 

classification  
:H01F27/02,H01F38/14,H01F41/00  

(31) Priority Document No  :61/613351  

(32) Priority Date  :20/03/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2013/029401  

:06/03/2013 

(87) International Publication 

No  
:WO 2013/142066  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED  

      Address of Applicant :ATTN: International IP Administration 

5775 Morehouse Drive San Diego California 92121 1714 U.S.A. 

(72)Name of Inventor : 

   1)KEELING Nicholas A.  

   2)VAN BOHEEMEN Edward  

   3)KISSIN Michael 

   4)BEAVER Jonathan 
 

(57) Abstract : 

An apparatus a system and a method for wireless power transfer are disclosed. A method of forming a physical core of a wireless 

power transfer device includes positioning two or more electromagnetically permeable members adjacent to one another and applying 

longitudinal pressure to an end of the electromagnetically permeable members the electromagnetically permeable members at least 

partially encapsulated in retaining compound. A wireless power transfer device includes a casing in which is housed an induction 

coil a plurality of electromagnetically permeable members arranged in a line and a retaining compound. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6331/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :22/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CHANNEL STATE INFORMATION REFERENCE SIGNAL (CSI RS) CONFIGURATION AND CSI 

REPORTING RESTRICTIONS 
 

  

(51) International classification  :H04L1/00  

(31) Priority Document No  :61/617613  

(32) Priority Date  :29/03/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/032356  

:15/03/2013 

(87) International Publication No  :WO 2013/148347  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED  

      Address of Applicant :ATTN: International IP Administration 

5775 Morehouse Drive San Diego California 92121 U.S.A. 

(72)Name of Inventor : 

   1)GEIRHOFER Stefan 

   2)CHEN Wanshi 

   3)GAAL Peter 
 

(57) Abstract : 

A method of wireless communication includes determining a capability for a number of channel state information configurations 

supported by a user equipment (UE). The channel state information processes link a channel measurement report with an interference 

measurement report. The UE transmits the capability to an eNodeB. Additionally the UE receives CSI process configurations. The 

CSI process configurations identify CSI processes that can be requested by the eNodeB. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6332/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :22/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : APPARATUS AND METHOD FOR PROCESSING DATA OF MOBILE TERMINAL 
 

  

(51) International classification  :G06F15/16,H04B1/40  

(31) Priority Document No  :1020120019307  

(32) Priority Date  :24/02/2012 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2013/001427  

:22/02/2013 

(87) International Publication No  :WO 2013/125894  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO. LTD.  

      Address of Applicant :129 Samsung ro Yeongtong gu Suwon 

si Gyeonggi do 443 742 Republic of Korea 

(72)Name of Inventor : 

   1)LIM Wan Soo 

   2)KIM Do Hyoung  

   3)KIM Min Kyung  

   4)KIM Young Mi  
 

(57) Abstract : 

A method of processing data of a terminal device is provided. The method includes processing selected cloud data requesting a 

download of the selected cloud data when selecting a function menu while processing the selected cloud data downloading the cloud 

data and automatically setting the downloaded cloud data as data of the selected function. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6322/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :13/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CORRUGATED KNIT SLEEVE AND METHOD OF CONSTRUCTION THEREOF 
 

  

(51) International classification  :D04B1/22,F16L57/02,F16L57/06  

(31) Priority Document No  :13/836299  

(32) Priority Date  :15/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2014/019717  

:01/03/2014 

(87) International Publication 

No  
:WO 2014/149574  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FEDERAL MOGUL POWERTRAIN INC.  

      Address of Applicant :26555 Northwestern Highway 

Southfield MI 48033 U.S.A. 

(72)Name of Inventor : 

   1)PUTTA Lucia Della 

   2)DROMAIN Lionel  

   3)ZHANG Zhong Huai  
 

(57) Abstract : 

A knit tubular sleeve for providing abrasion resistance and expansion restriction to an elastic elongate member extending therethrough 

and method of construction thereof is provided. The knit tubular sleeve includes a knit tubular wall extending along a longitudinal axis 

between opposite ends. The knit wall has a plurality of coaxially aligned first regions forming crests spaced axially from one another 

by intermediate second regions forming troughs between the crests. The first and second regions are knitted over a plurality of 

courses with each of the courses comprising a plurality of knit stitches extending circumferentially around the longitudinal axis. The 

courses of the first regions are formed with a different pattern of knit stitches from the courses of the second regions wherein the 

second regions provide the wall with a decreased capacity to expand radially relative to the first regions thereby inhibiting the elongate 

member against radial expansion. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6323/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :22/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : MAGNETIC TONER 
 

  

(51) International 

classification  
:G03G9/08,G03G9/083,G03G9/087  

(31) Priority Document No  :2012019519  

(32) Priority Date  :01/02/2012 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2013/052785  

:31/01/2013 

(87) International Publication 

No  
:WO 2013/115411  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CANON KABUSHIKI K AISHA  

      Address of Applicant :30 2 Shimomaruko 3 chome Ohta ku 

Tokyo 1468501 Japan 

(72)Name of Inventor : 

   1)URATANI Kozue  

   2)MAGOME Michihisa  

   3)HASEGAWA Yusuke 

   4)HIROKO Shuichi  
 

(57) Abstract : 

A magnetic toner including: magnetic toner particles containing a binder resin a magnetic body and a release agent; and inorganic fine 

particles present on the surface of the magnetic toner particles wherein the inorganic fine particles present on the surface of the 

magnetic toner particles contain metal oxide fine particles the metal oxide fine particles containing silica fine particles and optionally 

containing titania fine particles and alumina fine particles and a content of the silica fine particles being at least 85 mass% with respect 

to a total mass of the silica fine particles the titania fine particles and the alumina fine particles wherein the magnetic toner has a 

coverage ratio A of the magnetic toner particles surface by the inorganic fine particles and a coverage ratio B of the magnetic toner 

particles surface by the inorganic fine particles fixed to the magnetic toner particles surface that reside in prescribed numerical value 

ranges; the binder resin contains a styrene resin; the release agent contains a monoester compound or a diester compound; and the 

softening temperature and softening point of the magnetic toner reside in prescribed temperature ranges. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6324/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :22/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : MAGNETIC TONER 
 

  

(51) International 

classification  
:G03G9/083,G03G9/08,G03G9/087  

(31) Priority Document No  :2012019520  

(32) Priority Date  :01/02/2012 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2013/052780  

:31/01/2013 

(87) International Publication 

No  
:WO 2013/115409  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CANON KABUSHIKI KAISHA  

      Address of Applicant :30 2 Shimomaruko 3 chome Ohta ku 

Tokyo 1468501 Japan 

(72)Name of Inventor : 

   1)NOMURA Shotaro 

   2)MAGOME Michihisa  

   3)HASEGAWA Yusuke 

   4)MATSUI Takashi  
 

(57) Abstract : 

A magnetic toner is provided that exhibits an excellent electrostatic offset resistance both initially and after long term use. The 

magnetic toner contains: magnetic toner particles containing a binder resin and a magnetic body; and inorganic fine particles present 

on the surface of the magnetic toner particles wherein the inorganic fine particles present on the surface of the magnetic toner particles 

contain a prescribed metal oxide fine particle in a prescribed proportion; the magnetic toner has prescribed numerical value ranges for 

a coverage ratio A of the magnetic toner particle surface covered by the inorganic fine particles and for a coverage ratio B by the 

inorganic fine particles that are fixed to the magnetic toner particle surface; the magnetic toner particle contains a crystalline polyester; 

and measurement of the magnetic toner with a differential scanning calorimeter provides a characteristic differential scanning 

calorimetric curve. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6325/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :16/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : MACHINING DEVICE 
 

  

(51) International classification  :B23Q1/00  

(31) Priority Document No  
:10 2013 

226 214.0  

(32) Priority Date  :17/12/2013 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Homag Holzbearbeitungssysteme GmbH 

      Address of Applicant :of Homagstrasse 3-5, 72296, 

Schopfloch, Germany Germany 

(72)Name of Inventor : 

   1)KALMBACH, Wilhelm  
 

(57) Abstract : 

A device and a method for machining a workpiece are provided, said workpiece consisting preferably at least in segments of wood, 

wood-based materials, synthetic material or the like, having a first milling tool for contour machining an edge attached to said 

workpiece, a second milling tool for contour machining an edge attached to said workpiece, which is adjustable in relation to said first 

milling tool between a resting position in which said first milling tool is engageable with a workpiece and a machining position in 

which said second milling tool is engageable with a workpiece. The device is characterized by a third milling tool for flush milling a 

narrow side of an edge attached to said workpiece, the three milling tools being arranged coaxially to each other and all are jointly 

drivable by one device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6201/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :09/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CLASSIFYING RESOURCES USING A DEEP NETWORK 
 

  

(51) International classification  :G06F17/30,G06K9/62,G06N3/04  

(31) Priority Document No  :13/802462  

(32) Priority Date  :13/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2014/026226  

:13/03/2014 

(87) International Publication 

No  
:WO 2014/160282  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 
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:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GOOGLE INC  

      Address of Applicant :1600 Amphitheatre Parkway, Mountain 

View, CA 94043 USA. U.S.A. 

(72)Name of Inventor : 

   1)WANG Qingzhou 

   2)LIANG Yu  

   3)YANG Ke 

   4)CHEN Kai  
 

(57) Abstract : 

Methods systems and apparatus including computer programs encoded on computer storage media for scoring concept terms using a 

deep network. One of the methods includes receiving an input comprising a plurality of features of a resource wherein each feature is 

a value of a respective attribute of the resource; processing each of the features using a respective embedding function to generate one 

or more numeric values; processing the numeric values using one or more neural network layers to generate an alternative 

representation of the features wherein processing the numeric values comprises applying one or more non linear transformations to the 

numeric values; and processing the alternative representation of the input using a classifier to generate a respective category score for 

each category in a pre determined set of categories wherein each of the respective category scores measure a predicted likelihood that 

the resource belongs to the corresponding category. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6202/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :14/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : TURBO MACHINE IMPELLER MANUFACTURING 
 

  

(51) International classification  :B22F3/105,F04D29/02,B22F5/10  

(31) Priority Document No  :FI2012A000035  

(32) Priority Date  :23/02/2012 

(33) Name of priority country  :Italy 

(86) International Application 

No 

        Filing Date 

:PCT/EP2013/053373  

:20/02/2013 

(87) International Publication 

No  
:WO 2013/124314  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NUOVO PIGNONE SRL 

      Address of Applicant :Via Felice Matteucci 2 I 50127 

Florence Italy 

(72)Name of Inventor : 

   1)TOZZI Pierluigi  

   2)GIOVANNETTI Lacopo  

   3)MASSINI Andrea 
 

(57) Abstract : 

A turbo machine impeller (120) is described comprising a plurality of solidified layers formed by solidified powder material. The 

impeller comprises at least one portion made of a lattice structure (L) surrounded by a solid skin structure (S). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6334/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :22/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : MULTI-CARRIER COMMUNICATIONS METHODS AND APPARATUS 
 

  

(51) International classification  :H04W36/28  

(31) Priority Document No  :60/562,901  

(32) Priority Date  :15/04/2004 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2004/34295  

:15/10/2004 

(87) International Publication No  :W0/2005/109916  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filed on 

:4210/CHENP/2006  
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(71)Name of Applicant :  

   1)QUALCOMM Incorporated  

      Address of Applicant :of 5775 Morehouse Drive, San Diego, 

California 92121, USA; a US corporation U.S.A. 

(72)Name of Inventor : 

   1)LAROIA, Rajiv  

   2)LI, Junyi  

   3)RICHARDSON, Tom 
 

(57) Abstract : 

Methods and apparatus for implementing a multi-carrier communications system are described. Various approaches to a phased 

system deployment and system configurations resulting from different levels of deployment are described. In addition mobile node 

and methods of operating mobile nodes in communication systems that may have different levels of deployment in different cells are 

described. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6336/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :16/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PROCESS FOR THE HYDRODESULPHURIZATION OF HYDROCARBON CUTS 
 

  

(51) International classification  :C10G65/00  

(31) Priority Document No  :13/62.892  

(32) Priority Date  :18/12/2013 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)IFP Energies nouvelles 

      Address of Applicant :of 1 et 4, avenue de Bois-Prau, F-92852 

RUEIL-MALMAISON CEDEX, France France 

(72)Name of Inventor : 

   1)GORNAY, Julien 

   2)LEFLAIVE, Philibert  

   3)TOUZALIN, Olivier  

   4)PUCCI, Annick  

   5)LARGETEAU, Delphine  
 

(57) Abstract : 

The invention concerns a process for the concomitant production of at least two hydrocarbon cuts with low sulphur contents from a 

mixture of hydrocarbons having an initial boiling temperature in the range 35° to 100°C and a final boiling temperature in the range 

260° to 340°C and having a total sulphur content in the range 30 to 10000 ppm by weight. The process comprises the following 

steps: a) a first step for hydrodesulphurization in the presence of hydrogen and a hydrodesulphurization catalyst; b) separating 

hydrogen sulphide from the partially desulphurized effluent obtained from step a); c) a second step for hydrodesulphurization of the 

partially desulphurized mixture obtained from step b) in the presence of hydrogen and a hydrodesulphurization catalyst, the 

temperature of the second hydrodesulphurization step being higher than that of the first hydrodesulphurization step; d) fractionating 

the desulphurized mixture obtained in step c) into at least two desulphurized hydrocarbon cuts, light and heavy, the light hydrocarbon 

cut having a boiling temperature in the range from the initial boiling temperature to a final boiling temperature in the range 160°to 

220°C and with a total sulphur content of less than 50 ppm by weight. Figure 1 to be published. 

  

No. of Pages : 24 No. of Claims : 15 



                                   The Patent Office Journal 01/07/2016                                                        

 

38050 
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(54) Title of the invention : WATER SOLUBLE FILM FOR DELAYED RELEASE 
 

  

(51) International classification  :C11D17/04  

(31) Priority Document No  :61/801807  

(32) Priority Date  :15/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/026305  
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(61) Patent of Addition to Application 

Number  
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(62) Divisional to Application Number 
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(71)Name of Applicant :  

   1)MONOSOL LLC 

      Address of Applicant :707 E 80th Place Suite 301 Merrillville 

IN 46410 U.S.A. 

(72)Name of Inventor : 

   1)LEE David M 

   2)ZEESE Nicholas 

   3)CHILDERS Jennifer L.  

   4)BULLOCK Stephen 
 

(57) Abstract : 

The disclosure provides a water soluble film including polyvinyl alcohol (PVOH) and (PVOH) and an acrylate resin (e.g. methyl 

acrylate) wherein the water soluble film remains intact for at least 3 minutes when submerged in water heated to a temperature of 

about 40°C as determined by Bleach Compatibility Method A (described herein). The disclosure further provides a packet or pouch 

comprising water soluble film of the disclosure. The packet or pouch can optionally include two or more compartments. The 

disclosure further provides a pouch including a first sealed compartment containing a first composition the first sealed compartment 

comprising the water soluble film according to the disclosure. Optionally the first composition can include a bleach composition. 
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